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LOK SABHA DEBATES

LOK SABHA

Weanesday, March 14, 2007/Phafuna 23, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker m the Charn)

[English]

MR. SPEAKER: Q. 221, Shri Manoranjan Bhakta—
not present.

Q. 222, Shri Rayapati Sambasiva Rao—not
present.

ORAL ANSWERS TQ QUESTIONS
[Transiation/
Expenditure on Advertisements by BSNL

+
*223. SHRI SANJAY DHOTRE:
SHRIMATI BHAVANA PUNDALIKRAO
GAWALI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the total amount spent by the Bharat Sanchar
Nigam Limited (BSNL) on advertisements during the last
three years, year-wise,

(b) the amount spent in Maharashtra on this count;

(c) the details of the list of institutions/establishments/
media/press in which advertisements were given; and

(d) the amount paid on advertisements in each case?
[English]

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI

MARAN): (a) to (d) A Statement is laid on the Table of
the House.

Statement

(a) Sir, the total amount spent on advertisement in
BSNL during last three years, year-wise is as below:

(Rs. in Crores)

Year Year Year
2004-05 2005-06 2006-07
{(upto Feb 07)
Amount spent on 46.77 82.90 122.85

advertisement

(b) The amount spent in Maharashtra alone on this
count is as follows.

(Rs. in Crore)
Year Year Year
2004-05 2005-06 200607
(upto Feb 07)
Amount spent on 215 5.02 1454

advertisement

(c) and (d) The details of the list of institutions/
establishments/media/press in which advertisements were
given and amount paid on advertisements in each case
are given at Annexure.

Annexure

Details of List along with amount pard in each case, of Institutions/EstablishmentMedia/Press in
which advertisement were given by Maharashtra Telecom Circle

2004-05 2005-06 2006-07 (upto Feb 07)
1 2 3
Print Media
Aikya, Satara 27,135 78,732 2,39,987
Dainik Bhaskar, Nagpur 3,563,498 10,25,670 31,26,387
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‘MARCH 14, 2007 to Questions
1 2 3

Deshdoot, all editions 76,602 2,22,261 6,77,483
Deshonnati, all editions 1,77,759 5,15,765 15,72,126
DNA, Mumbai 8,48,395 24,61,608 75,03,328
Free Press Joumal, Mumbai 45,551 1,32,165 4,02,857
Gaonkari, Nashik 46,190 1,34,021 4,08,515
Hindustan Times 5,38,663 15,62,926 47,64,018
Hitvada, Nagpur 4,59,906 13,34,413 40,67,479
IE + LS, all ediions in Maharashtra 20,19,987 58,60,971 1,78,85,067
Kesari, Pune & Sangti 54,326 1,57,628 4,80,471
Lokmat, all editions 29,38,408 85,25,759 2,59,87,718
Maharashtra Times, Mumbai 13,086,258 37,90,095 1,15,52,743
Mid Day, Mnmbai 4,91,530 14,26,170 43,47,166
Navakal, Mumbai 89,553 2,59,836 7,92,018
Navbharat, Mumbai & Nagpur 4,30,931 12,50,341 38,11,214
Navhind Times, Goa 2,01,999 5,86,097 17,86,507
O'Herald, Goa 1,51,499 4,39,573 13,39,880
Pudhari, all editions 4,03,897 11,72,194 35,73,013
Punyanagari, all editions 396,184 11,55,328 35,21,602
Ratnagiri Times, Ratnagiri 81,203 2,35,611 7,18,176
Saamana, Mumbai 61,565 1,78,629 544,488
Sakal, all editions 16,76,589 48,64,606 1,48,28,008
Sandhyanand & Aaj Ka Anand, Pune 1,48,413 4,30,619 13,12,586
Sarvamat, Shrirampur 21,793 63,233 1,92,744
Tarun Bharat, Goa 1,51,499 4,39,573 13,39,880
Times of India, Pune 9,56,127 27,74,193 84,56,132
Out Door Medie 70,22,485 78,82,253 1,89,01,311
Electronic Media
Radio Mirchi, Pune nil 3.96,810 8,890,787
Local Cable TV 2,73,67 8,12,801 4,30,097
Total 2,14,53,717 5,01,69,681 14,54,32,766




5 Oral Answers

[Transiation]

SHR! SANJAY DHOTRE: Mr. Speaker, Sir, | would
like to know from the hon’ ble Minister whether any criteria
have been fixed by BSNL to give advertisements.

SHRI DAYANIDHI MARAN: Sir, the freedom for giving
advertisements is given to the Board, Chairman-cum-
Managing Director as well as to the circle CGMs. Circle
CGMs are free to do whatever they feel fit under the
prevailing market conditions.

[Translation]

SHRI SANJAY DHOTRE: Mr. Speaker, Sir, the reply
given by the hon'ble Minister shows that the newspapers
with very limited circulation are given more advertisement
in comparison to the newspapers with having good
circulation. Is there any method to keep a check on it or
it is the discretion of CGMs, of circle to give
advertisements in any newspaper?

[English}]

SHRI DAYANIDHI MARAN: Sir, as | mentioned
earlier, it is the pure discretion of the Circle CGMs. They
also follow norms which are prescribed by the Board.
Mostly they prefer to give these advertisements in
newspapers which have good circulation and good reach.
it is the discretion of the local CGMs.

MR. SPEAKER: Discretion cannot be arbitrarily
exercised. The hon. Member is saying that newspapers
with very limited circulation are being given these
advertisements.

SHRI DAYANIDHI MARAN: Sir, we have given the
details, as requested by the hon. Member, about the
newspapers in which the advertisements have been given
during the last three years and also the amount. If the
hon. Member has any specific case in his mind, | would
request him to bring it to my notice so that | can ask
them to find out as to how it has happened.

[Translation]

SHRIMATI BHAVANA PUNDALIKRAO GAWALL: Mr.
Speaker, Sir, So far as Maharashtra is concemed, the
reply has shown an amount of Rs. 14 crore as spent by
the state on advertisements. However, even ofter the
expenditure of Rs. 14 crore, the demand for BSNL
connections is coming down dely by day. Do the
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concemed Ministry propose to make special efforts to
increase the demand?

[English)
MR. SPEAKER: Is this regarding advertisement?
[Transiation]

SHRIMATI BHAVANA PUNDALIKRAO GAWALI: Sir,
despite spending a large amount on advrtisements, the
demand for the connections is coming down and more
and more people are opting private operators. It has
become a fruitless expenditure. What efforts are being
made by the hon'ble Minister to increase the demand?

[English]

SHRI DAYANIDHI MARAN: Sir, the hon. Member has
raised a very nice question. In fact, | have also been
asking the same question in a different way. If you see,
the tumover of BSNL is Rs. 40,176 crore.

The expenditure on advertisement is only Rs.122
crore. It is about 0.3 per cent of their tum-over. Whereas,
it you compare with other corporates which are doing it,
they do one to two per cent of their tum-over. We are
doing only 0.3 per cent. It is low. To say that the demand
for BSNL phone is coming down is not correct because
basically, we have a very unusual demand. Our Cell One
BSNL mobile phone is doing extremely well. Probably,
landlines are getting surrendered. The reason is that
people are going in for mobile phones. That is why, they
are surmrendering landlines.

SHRI ABU AYES MONDAL: By giving such extensive
advertisements, is it a fact that the Bharat Sanchar Nigam
Limited is giving special attention to providing modem
telecommunication facilities in the NCR for decongesting
the National Capital Territory?

MR. SPEAKER: | do not know about it. it has nothing
to do with this Question.

SHRI DAYANIDHI MARAN: Yes, Sir, it has got
nothing to do with this Question. Basically, the NCR
Region has a mixture of both MTNL and BSNL phones.
It is very prestigious for us. We are making all efforts to
ensure that more modem services are put in place not
only in NCR Region but also in every part of the country.



7 Oral Answers

[Transation]

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir,
through you, | would like to submit to hon'ble Minister
that advertisements are given to attract the people and
increase demand. But as the hon'ble Members have
mentioned, despite spending a heavy amount on
advertisements by BSNL, the demand for its connection
is coming down especialty due to the poor network service
of BSNL be it is landline telephone or maobile one. | do
the hon'ble Minister propose to take any step in this
regard and reduce the expenditure?

(Englisn]

MR. SPEAKER: Let us not be unfair. There is a
great demand for BSNL phones at least in my
constituency.

SHRI DAYANIDHI MARAN: Actually, that is not
correct. There is a huge demand for the BSNL phones,
as | mentioned earlier. Right now, we are expanding it.
Every time we expand the capacity, the capacity is taken
over immediately.

As far as the landline is concemed, it is a myth that
landlines are being surrendered because there is no
demand. Let us be very practical. The cell phone rates
are very cheap. Today, we are the cheapest in the world
with the rate of one rupee a minute. What happens is
that the husband has a phone; the wife has a phone
and even the children have a phone. They feel that the
monthly rental in respect of the landline is more end
there is no necessity to have a landline and pay additional
rental on that. That is the reason why there is a decline
in the landiine demand.

MR. SPEAKER: Instead of the words "not true,” write
the word “incorrect.”

MR. SPEAKER: Question No. 224—Shsi Abdul Rashid
Shaheen—not present.

Question No0.225 Shri J.M. Aaron Rashid—not
present. Shri Avtar Singh Bhadana. Please put the
Question Noumber.

[Trans/ation/
Anti-Satellite Tests by China

*225. SHRI AVTAR SINGH BHADANA:
SHRI J.M. AARON RASHID:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:
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(a) whether the Indian Government has expressed
concern over the recent anti-satellite tests conducted by
China;

(b) it so, the detaiis thereof;

(c) whether the technological tests conducted by
China has threatened civilian space programmes of the
country;

(d) if so, whether the Indian Govermment has taken
up this matter with the Chinese Government;

(). if so, the outcome thereof; and

(f) the steps taken by the Indian Govemment at the
intemational level to check the militarisation of space and
the outcome of these steps?

[Enghish]
THE MINISTER OF EXTERNAL AFFAIRS (SHRI

PRANAB MUKHERJEE): (a) to (f) A statement is placed
on the Table of the House.

Statement

On 11 January 2007, China destroyed one of their
inactive weather sateliites in polar orbit with kinetic impact
using a ballistic missile. The test has increased the
quantity of space debris in low earth orbit. However, no
damage has been observed so far on any Indian satellite.
The Chinese Foreign Ministry confirmed the test on 23
January 2007 while reiterating China's commitment to the
peaceful uses of outer space.

The subject came up in discussions during Chinese
Foreign Minister Mr. Li Zhaoxing's visit to india from
February 11-14, 2007. The Chinese side stressed that
China was against weaponisation of outer space and that
their test was of purely technological and scientific
significance and not directed against any country. In
response India’s principled opposition to the weaponisation
of space was conveyed and it was underlined that it was
essential to preserve the longstanding intemational
consensus on peaceful uses of outer space.

Government believe that this consensus could be
undermined by continuation of such testing or deployment
of weapons in outer space. The security and safety of



assets in outer space is today of crucial importance for
global economic and social development. it should become
the responsibility of every nation to maintain outer space
exclusively for peaceful purposes and guard it as the
common, peaceful heritage of mankind. Government has
called upon all states to redouble efforts to strengthen
the international legal regime for the peaceful uses of
outer space. Government will continue to be closely
engaged with the multilateral effort towards keeping outer
space free of weapons.

[Transiation]

SHRI AVTAR SINGH BHADANA: Mr. Speaker, Sir, |
would like to ask the hon’'ble Minister whether the
Government of India has expressed concemn over the
recent anti-satellite tests conducted by China recently. f
so, the details thereof.

[English]

SHRI PRANAB MUKHERJEE: Sir, when this was
brought to our notice, after the 11th January when the
test by China took place, the first responses came from
Australia, Japan and the USA. After that, on 23rd January,
China admitted it. On the 4th of February, while
participating in an international seminar on the “Utilization
of the Outer Space,” |, on behalf of our Govemment,
expressed our view which is the traditional stand which
we have always taken that the outer space should be
free from weaponisation. The Disarmament Conference
at Geneva is working and because of certain facts, it is
not very active right now—practically from 1985 to 1998.
International organizations were active. They were trying
to have a legal framework for preventing the
weaponisation of the outer space.

After 1998, the United States of America took a view
that there is no arms race in the outer space and so,
the work of PAROS has slowed down. But now, after
this test, the Chinese Foreign Minister, during his visit to
our country from tith to 14th February, while having
discussions with us, assured that this is not for
weaponisation, but this is to test their scientific and
technological skills and it is neither directed against any
country nor is it meant for weaponisation. But still we do
teel that the international community should address this
issue and engage itself in ensuring that the outer space
is free from weaponisation.

MR. SPEAKER: Mr. Avtar Singh Bhadana, do you
have any second supplementary?
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SHRI AVTAR SINGH BHADANA : No, Sir. Thank
you.

SHRI N.N. KRISHNADAS: Mr. Speaker, Sir, while
the United States of America is addressing the issue of
weaponisation of outer space by saying that no weapon
should lie in outer space, with their technological monopoly
they are holding all such spaces with their technological
advancement and they are asking other countries not to
weaponise outer space. This is the attitude of United
States of America. In this matter, may | know from the
hon. Minister, through you, as to what is the Govemment
of India’'s view on this kind of attitude of the United
States of America?

SHRI PRANAB MUKHERJEE: Sir, so far as
technological development is concemed, every country is
entitied to have its technological advancement. Those who
are having access to superior technology or in possession
of superior technology, they will try to manifest it. We
are also engaged in space research, but the basic
objective is an accepted one and it is not new. Hon.
Members may remember that for the first time, in 1957
Sputnik was launched. After that, in 1958 the United
Nations adopted a Resolution and since then it is being
worked out that the outer space would be used for the
entire human community, it would remain the province of
the entire human race and it would be the heritage of
entire mankind. As a resuit of that, since then a large
number of countries have launched satellites and those
satellites have given very valuable information for
development. It is not merely for academic pursuit of
technological knowledge, but aiso for planning,
development, mapping and for having various data and
all these satellites are being used for this purpose.
Therefore, the basic objective is that there should not be
weaponisation of outer space and it should remain as
the heritage of entire mankind and India is working for
that.

SHRI AJOY CHAKRABORTY: Mr. Speaker, Sir, it
appears to me that due to the pressure of United States
of America, the international forum has become inactive.
So, keeping in mind the fact that India is the leader of
the peace loving world, may | know from the hon. Minister
whether the Government of india will take an initiative to
activate the intemnational forum for preventing arms race
in outer space and also for nuclear disarmament.
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SHRI PRANAB MUKHERJEE: Sir, | have already
replied it in my original answer to the question. Not only
that, in my first response to this in an intemational seminar
where a large number of countries were present, | shared
my views with the Chinese Foreign Minister and the
Russian Foreign Minister about the outcome of this event.

MR. SPEAKER: Yes, you have mentioned that.
[Translation/
Unauthorised PCOs

+
*226. SHRI HARIKEWAL PRASAD:
SHRI TUKARAM GANPAT RAO RENGE
PATIL:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the STD-PCOs aliocated to the

handicapped and the unemployed persons are being run
by others unauthorisedly,;

{b) #f sq, the number of such cases that have come
to the notice of the Govemment during the last two years;

(c) whether the Government has conducted any
enquiry in this regard;

(d) it so, the details of the findings of such an enquiry;
and

(e) the action taken or proposed to be taken by the
Government in this regard?

[English]

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHR!I DAYANIDHI
MARAN): (a) to (e) A statement is laid on the Table of
the House.

Statement
(a) Sir, as regards running of PCOs aflocated to
handicapped and unemployed persons unauthorizedly by
other persons, no such case has come to the notice of
the Government during the last two years.

(b) to (e) Do not arse in view of (a) above.
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[Translation]

SHR! HARIKEWAL PRASAD: Mr. Speaker, Sir, the
reply given by the hon'ble Minister to this question is
contrary to the facts. Through you, | would like to tell the
hon'ble Minister that the Government has fixed a quota
for handicapped in the allotment of PCOs. However, this
provision is being misused by some persons who get the
PCOs allotted for themseives in the name of handicapped
persons. On the other hand, the handicapped persons
get a negligible share in profit. The linemen and officers
of Telephone Department are also aware of this practice.
it has also been seen that some mafia have got PCOs
allotted in the name of handicapped in connivance with
the department. .../ Interryptions)

[Engtish]
MR. SPEAKER: It is not a matter of speech.
[Transiation]

SHRI HARIKEWAL PRASAD: Mr. Speaker, Sir,
through you, | would like to know from the hon'ble Minister
whether the linemen and officers of the department have
any role in getting the possession and benefit of those
PCOs to the physically handicapped, which are reserved
tor them. ...(/Interruptions)

[Engish]

MR. SPEAKER: He has no information. You give the

[Transiatior]

SHRI HARIKEWAL PRASAD: Mr. Speaker, Sir, |
would also like to know from the hon. Minister now many
PCOs have been allotted to handicapped upto this
session.

lEngish]

SHRI DAYANIDHI MARAN: Sir, so far we have not
received any complaints of such kind.

MR. SPEAKER: Mr. Hari Kewal Prasad, you send
the particulars to him if you have.

SHRI DAYANIDHI MARAN: Sir, the hon. Member
wanted to know the number of PCOs in the country. The
total number of PCOs in the country is 20,91,484 and

out of that 28,395 have been allocated to handicapped
persons.
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MR. SPEAKER: If you have any particulars send
hem to the hon. Minister.

Transi/ation/

SHRI HARIKEWAL PRASAD: Mr. Speaker, Sir,
hrough you, | would like to know from the hon’ble Minister
vhether there is any vigilence cell in his department to
nvestigate such-types of cases. If so, whether, the cases
n which other people are getting benefit in the name of
1andicapped, would be in investigated through this celi?

lEnglish]
MR. SPEAKER: Will you have it investigated?

SHRI DAYANIDHI MARAN: Sir, at this point the
situation has completely changed. The hon. Member is
asking about the quota system. There is no quota.
Whenever there is a waiting list, 50 per cent of that was
given, as a preference, to the handicapped people, SC/
ST people or people who have retired from the Services
and those categories. At this moment, we have totally
liberalized. Now, private operators have also come in.
There is no waiting list. There is not much demand for
PCOs. The BSNL itself gives PCOs to whosoever wants
on demand. It is not like those old days when anyone
had to wait for a long time and get a special
recommendation letter. The times have changed now.

SHRI C.K. CHANDRAPPAN: Sir, | wanted to know
from the hon. Minister whether any policy change is there
in relation to allotment of PCOs to unemployed and
handicapped youths. He just now said that the times
have changed. But | think, even now, these poor people,
especially the handicapped and unemployed, in the effort
to find self-employment, are looking for it. So, | would
like to know whether the same policy will continue that
they will be given priority.

SHRI DAYANIDHI MARAN: The policy still remains,
but there are no takers. We are in such a situation. The
same policy will continue. But definitely there is rebate in
security deposit for them.

MR. SPEAKER: We all know that PCO demand has
come down. Everybody has his own telephone.

SHRI P.C. THOMAS: Sir, even though it is a
Jiberalized policy, it is also a fact that many blind persons
and very poor handicapped persons are being rehabilitated
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by the Communication Department in a big way. So, |
would eamestly like to suggest, request and also put to
the hon. Minister whether the Department will see to it
that at least the allotment of those PCOs, which are run
by the handicapped persons ...(//nterruptions), yes,
physically challenged persons, especially the blind
persons, is not hampered and that aiso the dependants
of such physically challenged persons, who die all of a
sudden, will be given a preference.

SHRI DAYANIDHI MARAN: Sir, as is the policy, we

are always willing to help the physically challenged people
wherever possible.

SHRI S.K. KHARVENTHAN: Sir, | want to know from
the hon. Minister whether the Government is aware that
in some cases the unemployed youth, who have been
allotted STD PCOs, after getting jobs have allowed their
family members to run those STD PCOs.

Is there any proposal to cancel such kind of
afiotments?

SHRI DAYANIDHI MARAN: We have not got any
specific complaints on such issue. If they are brought to
our notice, definitely proper action will be taken.

MR. SPEAKER: Chaudhary Lal Singh. Do you have
any relevant question to ask?

CHAUDHARY LAL SINGH : Do you have any doubt?

MR. SPEAKER: | put that question because this
Question has very elaborately been discussed.

Let there be little humour some time.
[Translation]

CHAUDHARY LAL SINGH: it is my experience. |
would like to know the percentage of quota fixed for
handicapped. Out of 100 PCOs, how many PCOs & STD
booths are allotted to handicapped.

[English]

SHRI DAYANIDHI MARAN: As | mentioned earlier,
there is no quota as such but we are giving a preference
of allotment—policy is there—when there is a waiting list
for PCOs. It only comes into action when there is a
waiting list. Now 1t is free for everyone; it is on demand.
Definitely, if there is waiting, 50 per cent are given to
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Defence and paramilitary establishments, war widows and
dependants, SCs/STs, handicapped persons or physically
challenged persons, and ex-servicemen.

MR. SPEAKER: My doubt is confirmed.
Shri Ram Kripai Yadav.
[Translation]

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, hon'ble
Minister in his reply has stated that PCO and BSNL
- connections are easily available now and a large number
of people in private sector are also using it. Mostly the
poor people and handicapped are taking benefit of this
facifity and open PCOs in rural and adjacemt sub-urban
areas in an effort to eam a livelihood. Sir, it is also a
fact that though it is easily available, not many peopie
are using it. Through you, | would like to request the
hon'ble Minister whether under special circumstances, the
poor handicapped people who are eaming their livelihood
through PCO will be given some concessions in tariff?

(Engish]

MR. SPEAKER: He wants to know whether you wish
to give any concession.

SHRI DAYANIDHI MARAN: At this moment, we are
not proposing it because we are already giving concession
on deposit for them. Whereas a normal person is charged
| have been repeating earfier, times are changing. Now
every individual is having possession of phone. The policy
of the Government is also to increase tele-density, and
more and more Indians use phone. And, naturally, when
more individual have phones, the demand for Public Call
Offices (PCOs) will be diminishing.

MR. SPEAKER: Q. No. 227 - Shri Suresh Prabhakar
Prabhu—not present.

Shri Jasubhai Dhanabhai Barad - not present.
Well, the country is waiching us.
Q. No. 228 — Shri Anil Basu — not present.

Q. No. 229 - Shri Asaduddin Owaisi. Thank you
very much; you have come all the way from Hyderabad.
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High - incidence of Cancer Cases in
North-eastern Regilon

+
*229. SHRI ASADUDDIN OWAISI:
SHRI SANTOSH GANGWAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether as per the Indian Council of Msdical
Research (ICMR), the occurtence of certain types of
cancer cases is higher in the North-Eastemn Region as
compared to other parts of the country;

(b) if so, the number of persons affected by such
cases, State-wise;

(c) whether there is an acute shortage of radiotherapy
machines in the country, particularly in the North—Eastern
Region;

(d) if so, the steps taken by the Government in this
regard; and

(e) the action taken to check the increasing number
of cancer cases and the total budget allocated for the
region in the current year?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMAN! RAMADOSS): (a) to (e) A
statement is laid on the Table of the House.

Statement

Population Based Cancer Registry Programme
(PBCR) of the Indian Council of Medical Research (ICMR)
shows occurrence of certain types of cancer e.g.
Oesophagus, Lung, Mouth, Nasopharynx, Stomach etc.
relatively higher in North Eastern Region as compared to
other parts of the country. As per the available data,
there is a shortage of Radiotherapy machines in the
country including in the North Eastem Region.

Health being a State Subject, it is for the various
State Governments to ensure that adequate facilities for
early detection, diagnosis and treatment of cancer are
made available. The Central Government is also
supplementing the efforts of the State Governments by
providing financial assistance for setting up of RCCs and
Radiotherapy Units in Government Medical Colleges/
Hospitals for providing treatment facilities.
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To provide efficient and cost effective treatment to
cancer patients in North Eastem Region, this Ministry
has recognized three Regional Cancer Centres namely
Dr. B.B. Cancer Institute, Guwahati, Regional Institute of
Medical Sciences, Imphal, Civil Hospital, Mizoram, which
are catering to the needs of the cancer patients. Sufficient
amount of grant-in-aid has already been provided to these
RCCs for development of infrastructure. in addition, grant-
in-aid has also been provided to Medical Colieges/
Hospitals for purchase of equipment under other scheme
of the National Cancer Control Programme. RCC Guwabhati
has been identified for grant of financial assistance under
a new scheme, namely, ‘Upgradation of the existing RCCs
into Centre of Excellence’. As a policy decision, 10% of
the total budget of NCCP has been earmarked for NE
Region. Over the past three years, total grant worth
Rs.26.23 crores has been released to the North Eastern
States under various schemes of NCCP including grant
of Rs.8.80 crores for the Regional Cancer Centres, Rs.
16.99 crores under Oncology wing development scheme
and Rs.44.00 lakhs under the District Cancer Control
Programme.

This Ministry is aiso focusing on propagating early
detection of the cancer and also to increase awareness
among the general masses about the diseases through
Media Publicity and also under various schemes of the
NCCP.

SHRI ASADUDDIN OWAISI: Sir, three RCCs in
Guwabhati, Imphal and Mizoram are being given grant-in-
aid for development of infrastructure. In the answer given
the Minister is accepting that the occurrence of cancer is
higher in North East compared to the other parts of the
country. | would like to know from the hon. Minister
whether he is going to extend the same scheme to
Sikkim, Tripura, Nagaland, Arunachal Pradesh, and
NEIGRIMS in Shillong.

DR. ANBUMARN! RAMADOSS: We started the
Regional Cancer Centres (RCCs) and these Centres are
the Centres of Excellence. We identified these Centres.
If the hospitals already have some beds allocated for
cancer work and if they have some infrastructure,
machinery, equipment or manpower, we identify the
hospitals and make them RCCs to cater to our national
programme. We have three RCCs in North Eastern
Region. We are trying to upgrade more facilities. In fact
we are building a new hospital, NEIGRIMS in Shillong
where we are going to have another hundred-bedded
hospital exclusively for cancer, and that is also going to
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be made a RCC. So, we are going to have RCCs in all
the States of this country. To have a RCC, they have to
have certain criteria.

‘We are trying to upgrade these in the States of
Sikkim, Nagaland, and Manipur. Our ultimate aim is to
have one RCC in these States. Before that, we are trying
to put up infrastructure in then existing Government
hospitals and then upgrading them to the status of RCC.

SHRI ASADUDDIN OWAISI: Sir, part ‘B’ of my
Question—the number of persons affected by such cases,
State-wise—has not been answered. Sir, it is possible for
the Minister to give that information? What is the break-
up of Rs.26.23 crore, which the Ministry of Health has
given to the North-Eastern States, State-wise details? .

DR. ANBUMAN!I RAMADOSS: About the number of
cases, | can get some more information from the State
Govemments and -give it to the hon. Member.

About the break-up of allocations, State-wise, | will
give it now.

MR. SPEAKER: Do you want the break-up of all the
States?

SHRI ASADUDDIN OWAISI: North-Eastem States.
DR. ANBUMANI RAMADOSS: it is as follows:

2004-05: For the development of Oncology Wing—
Civil Hospital, Agartala—Rs. 1.6 crore; Dr. B.B. Cancer
Institute, Guwahati—Rs. 3 crore; Civil Hospital, Nagaland—
Rs. 2.21 crore; Civil Hospital, Shillong — Rs. 3 crore;
Regional Cancer Centre—For the development of
Oncology Wing—Dr. B.B. Cancer Institute, Guwahati—
Rs. 2.84 crore.

2005-06: Silcher Medical College, Assam—Rs. 2 crove;
Regional Institute of Medical Sciences, Imphal — Rs. 3 crore;
and then Regional Cencer Centres—Dr. B.B. Cancer
Institute, Guwabhati — Rs. 0.16 crore; Regional Institute of
Medical Sciences, Imphal - Rs. 5 crore; RCC, Mizoram
- Rs. 0.8 crore;

2006-07: Assam Medical College, Assam—~Rs. 2.18 crore;
for the District Cancer Control Programme: RCC,
Mizoram—Rs. 0.44 crore.

| can get some more information and give it to the
hon. Member.
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MR. SPEAKER: Shri Santosh Gangwar — Not present.
Now, Shri Anwar Hussain.

SHRI ANWAR HUSSAIN: Sir, | want to know from
the hon. Minister, through you, Sir, as to which of the
existing RCCs in the North Eastern States are proposed
to be upgraded into the Centre of exceilence; what special
steps are going to be made available in the Centre of
excellence; what are the additional funds required for it;
and what amounts have been sanctioned already.

DR. ANBUMANI RAMADOSS: Sir, we are going to
have a Centre of excellence in RCC, Guwahati, Assam.
In our earlier programme, we have proposed a plan to
spend about Rs. 30 crore to that Centre to make it as
a Centre of excellence but then this will be split over in
the Eleventh Plan due to some constraints of funds. Not
only that, as | have already said, NEIGRIMS, Shillong, a
100-bedded exclusively cancer hospital is also going to
be made as RCC and a Centre of excellence.

Our future priorities are to bring one RCC in each
North Eastern States.

DR. ARUN KUMAR SARMA: Mr. Speaker, Sir,
despite the number of steps taken by the Ministry for
upgrading the cancer treatment facilities in the North
Eastern Region, a large number of patients are stil going
to other States of the country for specialised treatment
and also for diagnosis. | would like to know from the
Minister whether the Ministry has made any assessment
about the requirement of further upgradation because so
far whatever has been done has not yielded good resuit.
There is Dr. B.B. Cancer Institute, Guwahati, which is
the oldest cancer institute of the Region. | would like to
know whether #t is being upgraded to a Centre of
excellence. Is there any pending proposal from the
Government of Assam so far as cancer treatment facilities
are concemed?

MR. SPEAKER: Because of the disease, | am
allowing so many part supplementaries.

DR. ANBUMANI RAMADOSS: It is precisely we want
that no patient from the North-East should go out of the
North-East for treatment. That is the aim of the
Govermment. For that only, we are now trying to upgrade
the existing RCCs and also bring out new RCCs. It is
not only RCCs but probably we have also an Oncology
Scheme whereby we are upgrading all the Government
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Hospital Cancer Blocks. We are giving literally two to
three crores of rupees to upgrade them, to give them
equipment and infrastructure for building the resources.

Also, we have a District Cancer Control Programme
whereby we are implementing this in the North-East where
we are holding camps for early detection. They are
awareness camps. In that, even the NGO is inducted to
conduct a camp to see about 100 patients a day. Once
they check up the patients and see whether they have
any problem, they could refer them to the nearest RCC:

We are trying to upgrade that but | would like to
know the name of the institute which he has said.

DR. ARUN KUMAR SARMA: it is Dr. Bhubaneshwar
Barua Cancer Institute which is the oldest Institute. It is
in Guwahati.

DR ANBUMANI RAMADOSS: | will check it up and
then let him know.

MR. SPEAKER: He will get back to you.
[Transiation)

SHRIMATI RANJEET RANJAN: Mr. Speaker, Sir, the
hon'ble Minister has given reply but the Kosi river in
northern Bihar contains high quantity of arsenic and other
contents resulting in occumrence of cancer in lakhs of
people. Is the hon. Minister aware of it? Do the
Government propose to get the contents found in said
river water tested and take some precautionary measures?
Districts, small towns, i.e. the whole area is affected by
cancer. Do the Government propose to provide testing
facility in district hospitals in affected areas.

[Engilish]
MR. SPEAKER: Yes, Bihar is within North-East.

DR. ANBUMANI RAMADOSS: Yes, we are aware of
the problem of arsenic not only in Bihar but also in West
Bengal, Jharkhand and in the neighbouring areas. This
is a wider problem. It is not only a health problem but
it is also a drinking water and social problem which we
are an to address with the help of the respective State
Governments. Through the Indian Council of Medical
Research, lot of research has been done for this problem
of arsenic poisoning. We are advising the State
Governments to take necessary steps. Also, through the
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Ministries of Rural Development and Water Resources,
we are trying to rectify this problem.

SHRI HITEN BARMAN: Sir, one of the Cancer
Centres in my constituency is the Cooch Behar Regional
Cancer Centre where a large number of patients are
getting treatment from Cooch Behar and also from nearest
Bhutan and Assam. | would request the Minister to
develop this Cooch Behar Regional Cancer Centre. So,
| want to know whether the Government would be giving
financial assistance to this Centre.

MR. SPEAKER: We are travelling far beyond.

DR. ANBUMANI RAMADOSS: We have a policy of
having one RCC in each State, and in some populous
States like Uttar Pradesh we are having two of them. If
necessary, we can have more according to the
requirement and population. We will consider this case.
There are some basic criteria to have the status of RCC.
It that fulfils the criteria, then it will be considered.

MR. SPEAKER: Now, Shrimati Bhavani Rajenthiran.

For this Question, Tamil Nadu is even within North-
East.

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Thank
you hon. Speaker, Sir. it has nothing to do with the

North-Eastern region but it is a general question. We,
the Members of Parliament, recommend heart patients,
kidney patients and cancer patients to our hon. Prime
Minister's Fund. They select some patients.

MR. SPEAKER: No, it doss not arise at all out of
this main Question.

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN : Sir, it
is a very important question.

ADV. SURESH KURUP: Sir, it is a very important
question.

MR. SPEAKER: | would not allow this. You put a
separate Question.

...(Interruptions)
[Translation]
MR. SPEAKER: Please keep quiet.

...(Interruptions)
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SHRI KIREN RIJWJU: Mr Speaker Sir, there has been
high rise in occurrence of cancer in the North-East.

[Engilishy

Has the Government conucted any study on the food
habits of the people living in the high mountain areas?
It is because of this, this incident happening more here
than in other parts of the country.

MR. SPEAKER: Is it due to food habits?

DR. ANBUMANI RAMADOSS: it is because of food
habits, including chewing tobacco. That is one factor in
the North-East where there has been a rampant cause
of cancer. Like the hon. Member is saying, yes it is true
that due to this, cancer is rampant. In fact, now it is a
huge problem as a whole. In fact, there are other issues
about Hepatitis-B and C which again cause cancer of
lever.

Now, we have already a pilot programme of
immunizing, providing vaccine for children against

Hepatitis-B.

But, Sir, we are aware of this problem. We are trying
our best to take this up by setting up more infrastructure
in the North-East.

MR. SPEAKER: | hope tobacco is not treated as a
food item.

[Translation]
Pending Projects of Commonwealth Games

+
*230. SHRI RAMDAS ATHAWALE:
SHRI FRANCIS FANTHOME:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether several important projects relating to the
Commonwealth Games are pending due to objections
raised by various departments as reported in the
Navbharat Times dated January 12, 2007,

(b) it so, the details of the projects; and

(c) the action taken by the Government to resolve
the disputes in order to expedite the timely completion of
these projects?
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lEnglish]

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MAN! SHANKAR AIYAR): (a) to (c) A statement is laid
on the table of the House.

Statement

(a) The process of seeking clearances from various
agencies for the Commonwealth Games, 2010 related
projects is an on-going process and any objections/
clarifications raised by them are being suitably addressed
by the implementing agencies concemed.

(b) The major sports infrastructure projects related to
the Commonwealth Games, 2010 are: constructionfup-
gradation of Games Village and two Indoor Stadiums by
Deihi Development Authority (DDA); Jawaharial Nehru
Complex. Major Dhyan Chand National Stadium, indira
Gandhi Complex, Dr. Kami Singh Shooting Range and
S.P. Mukherjee Swimming Pool Complex by SAl; the
Thyagaraj Sports Complex and Talkatora indoor Stadium
by the Govermnment of NCT of DelhiNDMC; and R.K.
Khanna Tennis Complex by All india Lawn Tennis
Association, apart from some smaller venuesfraining
facilities at various places including Delhi University. In
addition, the Govemment of NCT of Delhi has project
proposals for a number of flyovers, bridges and roads/
widening of roads etc., which are concerned with the
requirements for transport and communication viz.-a-viz.
the Commonwealth Games and/or with the general up-
gradatron of civic infrastructure in the city. These, inter-
aha, include the project of the Link Road (Tunnel) from
the Games Village site to the vicinity of Jawaharal Nehru
Stadium and Bye Passes at Mahipalpur and Masoodpur
for improvement in airport connectivity.

(c) For expediting the required clearances, an
Empowered Committee has been set up under the
Chairmanship of Chief Secretary, GNCTD with
representatives from all the concemed agencies/authorities
to facilitate speedy clearances in respect of the games
related projects, which has been meeting regularly.
Ancther Committee has been also been set up with the
Ministry of Youth Affairs and Sports as convenor to deal
with clearances pertaining to Delhi Urban Arts Commission
(DUAC). All the Games related projects are expected to
be completed in time for the Commonwealth Games.
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(Transiation]

SHRI RAMDAS ATHAWALE: It is very nice that Dethi
will be hosting 2010 Commonweaith Games. Presently,
Cricket World Cup is going on in West Indies. Yesterday
West Indies defeated Pakistan.... /nfesruptions)”

MR. SPEAKER: What is this?

...(Interruptions)
MR. SPEAKER: That portion is removed.

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, in
view of holding of 2010 Common Wealth Games in Delhi,
it is proposed to develop Delhi University and entire Delhi
nicely. My first question is — how much expenditure in
crores of rupees is likely to be incurred on development
of Delhi, such as constructing new stadia, renovating old
ones etc. and secondly, how Dethi Government and the
Centre will share such expenditure?

Mr. Speaker, Sir, may | ask my second question?
MR. SPEAKER: No, not now.
...(Interruptions)

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir,
through EFC and with the permission of Planning
Commission, an expenditure of Rs. 3002 has been

sanctioned. ...(Interryptions) Sorry, Rs. 3002 crore have
been sanctioned.

MR. SPEAKER: | think every Member would have
done it.

...(Interryplions)

SHRI MANI SHANKAR AIYAR: Out of it, Dethi NCT

has been permitted to spend Rs. 770 crore for civic
infrastructure.

[English]
MR. SPEAKER: Any other Question?
[Tm)aabnj

SHRI RAMDAS ATHAWALE: | want to agk one more
question.

*Not-recorded.
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An Empowerment Committee has been set up under
the Chairmanship of the Chiet Secretary of Delhi
Government. As the Commonwealth Games are scheduled
to be held in the year 2010, so all the work will have to
be completed 1 or 1Y/, years prior to commencement of
games. My question is — By when the Government
propose to complete the entire task? If the work is
completed early, then only we can win World Cup.
...(Interruptions)

SHRI MANI SHANKAR AIYAR: | would like to assure
the hon. Member that entire work would be completed in
time and we would successfully conduct the games.

[English)

SHRI FRANCIS FANTHOME: Thank you, Sir. May |
know from the hon. Minister whether the Govemment
has made any estimation about the number of visitors
that are likely to come for the Commonwealth Games
and whether adequate accommodation has been prepared
for, for the visitors for the Commonwealth Games?

SHRI MANI SHANKAR AIYAR: Sir, necessarily at
this stage, any estimate with respect to visitors from
outside India as well as the very much larger number of
visitors from elsewhere in India who would be coming
here would have to be a ‘guestimate’ and in terms of
that the appropriate accommodation arrangements are
being made keeping in view also the need to expand the
amount of tourist accommodation available in Dethi even
beyond the Commonwealth Games. This is a matter under
continuous review and | assure Shri Fanthome that we
will be able to accommodate those who will be coming
to this place.

SHRI MOHAN RAWALE: Mr. Speaker, Sir, Shri
Sharad Pawar ji is sitting here. Sir, through you, | would
like to tell the hon. Minister that Kabaddi was included in
Commonwealth Games and Asian Games because of
efforts made by Shri Sharad Pawar ji and Late aunt
Salvi ji. Khokho is one of Indian games. That is the
tastest game. | too have played in many a game. Khokho
is a very fast game. ...(interruplions)

MR. SPEAKER: Now you are playing a special game.
...(Interryptions)

SHRI MOHAN RAWALE: Will they include Kho-kho
in 2010 Games.
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SHRI MANI SHANKAR AlYAR: Sir, | would like to
inform the hon.. Member that | alone can’t take a decision
in this regard. It can be decided after due deliberation
with Commonwealth Games Federation. The Federation
has permitted for 17 disciplines which does not include
Khokho. But we are taking steps to encourage Khokho.
In this regard, if he has any suggestion, | am ready to
accept it. Similarly, Kabaddi, too is not included in
Commonwealth Games, but, we are making efforts to get
it included.

MR. SPEAKER: You have got complete reply to your
Question.

SHRIMAT! JYOTIRMOYEE SIKDAR: Sir, the
infrastructure such as stadium etc. required for 2010
Games is being constructed. Games village, for providing
accommodation to the players is at least 15 kms away
from Jawaharlal Nehru Stadium. As a player, several times
| had been, abroad, but, nowhere | have seen residential
accommodation for player as far as 15 kms. The players
will have to waste adequate energy in traveling to the
stadium. Pragati Maidan is near to Nehru Stadium.
Construction of Games Villages at Pragati Maidan wouid
have been much better.

[Engish]

MR. SPEAKER: This is a suggestion. She has
personal experience.

[Translation]

SHRI MANI SHANKAR AIYAR: Sir, after due
consultation with Commonwealth Games Federation it has
been decided to construct Games Village beside
Akshardham Mandir. However, we discussed other
alternatives also. Since clearance for construction of
Games Village has been granted, so we are moving
ahead in this direction. We. too, had Pragati Maidan in
our mind, but we were sceptic about its availability. Since
it has been finalized now, so we are going ahead with
it. But if any problem arises, we would consult.

SHRI SYED SHAHNAWAZ HUSSAIN: We have won
the bid for Commonwealth Games. | was the Minsiter of
sports when Sydney Olympic Games were being held. |
had been there as the Leader of the Delegation. When
any of over players wins a medal. it becomes an issue
of wide discussion.
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| would like to know if the Government is paying
more attention to the training of sportspersons alongwith
scaling up the infrastructure, so that we are able to win
more medals. Today, the host country shows better,
performance. How much attention is being paid on it by
the Government?

SHRI MANI SHANKAR AIYAR: We have evolved a
method whereby we discuss and decide after lengthy
deliberations with the Sports Federations on how to
improve the efficiency of our players in their respective
disciplines. We are evolving scientific ways to motivate
our sportspersons. Unfortunately, however we are not fully
equipped to provide detailed information to our youths
practising a sport. That is why our Ministry is now gearing
up for a Panchayat Youth Sports Campaign. | hope that
when this scheme would be cleared and implemented
we wouid be able to perform those miracles which have
been performed by other countries as a result of focusing
on such works.

DR. SATYANARAYAN JATIYA: A particular sport
should be targeted.

[English)]

MR. SPEAKER: All money is monopolised by cricket
only. Ministers are here.

...(Intermuptions)
[Trans/ation/

SHRI SUKHDEV SINGH DHINDSA: Mr. Speaker, Sir,
the Panchayat Youth Sports Campaign Scheme referred
lo by the Hon. Minister is a good scheme since real
talents are found in villages. If a talent is not promoted
in young age then it is likely to underperform in a matured
age. | would like to know from the Minister the time by
which this scheme wouild be implemented and at present
at which siage is it?

SHRI MANI SHANKAR AIYAR:. While thanking the
hon. Member for his support | would like to tell him that
we have gone tar ahead in this direction. Other Ministries
have also given their replies. These are under
consideration. | hope that this scheme would be forwarded
to the Cabinet within a few weeks. The House will
certanly be apprised of the decision taken therein.
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[Engish]
Modernisstion of Biood Banks

*231. DR. M. JAGANNATH: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the number of licensed blood banks which have
been modemized by National AIDS Control Organisation
in the country as on December 31, 2006;

(b) whether a number of blood banks which have
been given financial assistance do not have any licence
to function;

(c) it so, the details thereof; and

(d) the steps taken by NACO to set up at least one
modemized blood bank in each district in the country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) A
statement is laid on the Table of the House.

Statement

National AIDS Control Programme under the Blood
Safety component, provides one time equipment grant
and annual recurring grant for establishing Blood Banks
in Government, Voluntary and Charitable sector. Under
this scheme, 1230 blood banks have been modemized
as on 31st December 2006.

Under Drugs and Cosmetics Act/Rules 1945, ‘Blood’
is classified as a ‘drug’. As per the provisions laid down
under the act, every blood bank has to be licensed after
fultilment of essential requirements of physical
infrastructure, equipment and trained manpower. Therefore,
only licensed blood banks are eligible tor obtaining any
kind of assistance from NACO or any other government
agency.

Presentty, there are 39 districts which do not have
any government supported blood bank. On providing the
required infrastructure by States, these districts will aiso
be covered under the scheme.

DR. M. JAGANNATH: Mr. Speaker, Sir, the statement
laid on the Table by the Minister is not convincing. The
q(nestions have not been totally answered. Parts (b) and
{c) of the Question have not at all been answered. The
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Minister wants to say that only licensed blood banks are
eligible for obtaining any kind of assistance from NACO
or any other Government agency. My question was to
know whether there are any blood banks which have
been unlicensed. According to the Minister, 1,230 blood
banks have been modemised and there are 39 districts
which are yet to be covered to modemise them. According
to the 19th Report of the PAC, there are 1832 blood
banks in the districts as well as bigger cities out of which,
the Minister says, 1,230 have been modemised.

MR. SPEAKER: Come to your question.

DR. M. JAGANNATH: According to the PAC Report
also, there are a number of blood banks which were
assisted financially and not given the license. Out of 125
blood banks modemised by NACO and assisted during
Phase Il, 75 blood banks were not having any license.

MR. SPEAKER: You have asked the Question about
modermisation. Put a question on that.

DR. M. JAGANNATH: Sir, it is relating to
modernisation, licensing and funding.

! would like to know from the hon. Minister, as it
was observed in the PAC Report also, how many blood
banks are yet to be modemised and ficensed and how
NACO has given license, and funds were released,
without having the license.

MR. SPEAKER: You have already put two
Supplementaries.

DR. M. JAGANNATH: No, Sir.

MR. SPEAKER: Do not say no to me. When | say
‘yes', it is ‘'yes'.

...(Interruptions)

DR. ANBUMANI RAMADOSS: Sir, my good friend,
Dr. Jagannath has brought out an important issue of
blood banks. He also said that NACO licenses these
blood banks. | would like to inform that NACO does not
license these blood banks. It only supports them for
modernisation. No biood bank in this country can function
without a licence. There are regulatory bodies at national,
State and district levels which take care ot licensing. if
there are any blood banks functioning without a licence,
| would like not only him but any Member or anyone
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from the public or anybody else also to bring it to our
notice and we will take severe action against the people
responsible.

In the case of modemisation, NACO supports almost
all the Government blood banks in this' country for
modemisation. It is a stage; it is a process. There are
only about 39 district blood banks in the Govemment
sector yet to be modemised, which are going to be
modemised in due course of time after they fulfil the
criteria for it. We are trying to modemise them. This is
an ongoing process. If there is any issue, hon. Member
can bring it to me and we can take up the issue.

DR. M. JAGANNATH: It was mentioned in the PAC
Report that in Phase II, out of 125 blood banks which
were modemised, 75 were not having the license.

According to the research conducted by westemn
universities, out 13 million of unscreened annual blood
transfusions, 95 per cent of them are deemed to be
unsafe. ’

It is because of the lack of monitoring and operation
of unauthorized blood banks, and absence of nation-wide
networking of the blood banks. The Minister said that 39
districts are yet to be modemized, and he also said that
the State Governments have to provide the infrastructure.

MR. SPEAKER: What is your question? Have you
thought of your supplementary?

DR. M. JAGANNATH: | am coming to the question.
| would like to know whether the Government has got
any time-frame to modemize the blood banks in these
39 districts.

MR. SPEAKER: That is a good supplementary, please
sit down.

DR. ANBUMANI RAMADOSS: Like | said, these blood
banks have to fulfill the, basic criteria, and it is a
continuous process. Once they fulfill the criteria, we are
definitely on the way to modemize them. We will not
only modemize them, but also we are going one step
further and are supporting blood component separation
units. There are about 82 units in this country, and in
due course of time, our policy is that instead of giving
total blood infusion to a patient, we have to break up the
blood into components, like WBC, RBC plasma, so that
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it will be easier and we could supply this blood to more
number of patients. Today, unfortunately, only ‘about 10
per cent to 20 per cent of the blood is being separated
into components, whereas 80 per cent to 90 per cent is
given as whole blood. However, in due course of time,
the blood will be separated into components and given
to more number of patients, and wherever required, the
whole blood will be given to the patients.

Again. | would like 1o assure the hon. Member that
this is a continuous process. The National AIDS Control
Programme Il (NACP-Il) has got a large quantum of
fund, and definitely we will take care of your views.

DR. SUJAN CHAKRABORTY: The Minister is right
that only 10 per cent to 20 per cent of the blood is
being separated into components and is thus being given
or being utilized in a better fashion. In most of the cases,
whole blood is given, though it is not required. | would
like to know in how many of our blood banks we have
this modem amrangement of separating blood into different
components, and in the rest of the blood banks, what is
the time-frame within which we are planning to provide
them with modem equipment for separating blood into
components.

DR. ANBUMANI RAMADOSS: Like | said, there are
about 82 blood banks which have the component
separation units. Our policy, like | said, is that 80 per
cent to 90 per cent of the blood should be separated as
components. On these lines, NACP-Ill is going to function,
and we are going to have a minimum of about 200 to
300 blood component separation units in all parts of the
country so that once we get the blood, it is separated
into components and distributed accordingly.

SHRI B. MAHTAB: As the House is aware,
Thalassaemia is one of the major diseases that is affecting
many children of our country. | would like to know from
the hon. Minister what steps the Government is taking or
what support the Govemment is going to give to the
blood banks or has given to the blood banks in our
country.

DR. ANBUMAN!I RAMADOSS: Yes, Sir, Thalassaemia
is a problem, but | would request the hon. Member to
put a separate question on that because this question
pertains to the issue of modemization of the blood banks
and not Thalassaemia.
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'SHRI B. MAHTAB : Modemization of the blood banks
and this issue are correlated. '

MR. SPEAKER: It is a very important issue. Though
it is correlated, it you put a separate question, you can
have ‘a proper answer.

DR. ANBUMAN! RAMADOSS: | would get the details
on Thalassaemia and provide it to the hon. Member.

Revival of Brahmaputra Waterway

*232. SHRI BASU DEB ACHARIA: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government has received any
proposal for reviving the Brahmaputra Waterway which
was declared as National Waterway No. 2;

(b) it so, the details thereof;

(c) the manner in which the funds for the project are
likely to be met;

(d) whether the work on the projects has commenced;

{e) if so, the dstails thereof and if not, the reasons
therefor;

(f) the action plan prepared by the Govemment in
this regard; and

(g) the time by which the said waterway is fikely to
be made functional?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (g) A
statement is laid on the Table of the House.

Statement

(a) to (g) The River Brahmaputra from Dhubr to
Sadiya was declared as National Waterway in 1988 and
is being developed by inland Waterways Authority of India
(IWAI) by providing Inland Water Transport infrastructure
including navigational channel, navigational aids and
terminals. For making this waterway fully functional, IWAI
has prepared an Action Plan with an estimated additional
cost of Rs. 203.10 crore. The Action Plan envisages a
fairway with 2 m/1.5 m depth, 24 hours navigational aids
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and judicious mix of fixed and fioating terminais. Specific
projects have been identified. The Action Plan is proposed
to be implemented by 31.3.2009 subject to availability of
funds. Out of the total 16 projects of this Action Plan, 13
have been sanctioned and these are under
implementation, while remaining three are under process
of sanctioning. Funds for implementation of these projects
would be met from budgetary support by the Government.

MR. SPEAKER: | hope there will be a friendly
response.

SHRI BASU DEB ACHARIA: Sir, he is my old friend.
MR. SPEAKER: Did not look like, yesterday.

SHRI BASU DEB ACHARIA: Sir, the River
Brahmaputra from Dhubri to Sadiya was declared as
national Waterway in 1988. During these 17 years, this
Waterway has not been fully developed. It is still being
developed by the inland Waterways Authority of India by
providing inland Water Transport infrastructure, including
navigational channel, navigational aids and terminais.

The estimate is Rs.203.10 crore. This amount has
not yet been sanctioned. It has also been stated that
completion of this waterway will depend on availability of
funds. There is a demand from the people of Cooch
Behar of North Bengal as well as Assam. A delegation
met the hon. Minister. | was also there. Very recently, a
delegation from Cooch Behar and Assam came and met
the hon. Prime Minister. He also assured the delegation
that all necessary steps would be taken to make it fully
functional. Dhubri was a very important port even in the
pre-independence period.

MR. SPEAKER: There will be no time for a reply.

SHRI BASU DEB ACHARIA: May | know from the
Minister whether the Govemment has received a proposal
from the people of Assam as well as Cooch Behar to
declare National Waterway No. 2 as an International
Waterway and Dhubri an International Port?

MR. SPEAKER: | have been requesting that
Supplementaries should be shorter than the main question.

SHR! T.R. BAALU: Sir, there are 14,500 kilometres
of navigable waterways in India. Out of that, 5,700
kilometres of waterways are navigable by mechanized
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vessels. As far as this particular stretch of Dhubri-Sadiya
is concemed, it is of about 891 kilometres forming part
of National Waterway No. 2 on Brahmaputra. For the
past 18 years, that is, 1988 onwards, till last year only
an amount of Rs.130 crore was spent by the successive
Governments. In 2006-07 we have identified projects, as
my friend Acharia has said, for Rs.203 crore. This
particular project is receiving a lot of attention by my
Government. As | said, hon. Chief Minister and the West
Bengal Government has sent a representation by
Brahmaputra Waterway Demand Committee, that is
Brahmaputra Jalpath Dabi Samiti. | have gone through
that petition. After that we have appointed the IIT,
Guwahati so as to prepare a feasibility study because
there is a dispute about location, as my friend has already
stated, about Dhubri being the location. | have already
sent the Member of the Inland Waterways Authority to
make a study. After that, | wanted to resolve the location
of that. That is why we handed it over to IIT. They are
preparing the feasibility study. The report will be received
before 31st March, this month itself. | will definitely see
that that particular project is taken up. It has to be fully
functional after some time.

MR. SPEAKER: After this long and friendly reply, |
do not think any more Supplementaries are required.

SHRI BASU DEB ACHARIA: it is a very important
Supplementary, Sir. | would like to know from the Minister
whether necessary funds — the Finance Minister has
come now — would be made available to complete the
action plan by 31st March, 2009, as stated by the Minister
in the statement.

MR. SPEAKER: Give time for reply.

SHRI BASU DEB ACHARIA: A doubt has been
expressed here in regard to availability of funds. So, |
would like to know whether funds would be made
available to complete the Action Plan by the timeframe
that the Minister has mentioned in the statement.

SHRI T.R. BAALU: In 2006-07 we have provided
Rs.52.5 crore. In 2007-08 the proposed expenditure is
Rs.70 crore. The balance required is Rs.80.6 crore.
Definitely, funds are not a constraint at all for any project
as far as UPA Government is concemed. Moreover, they
are the supporting party from outside. Definitely. we will
see.
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MR. SPEAKER: That is not the only consideration. |
think you have got the support of the Finance Minister.

Thank you for the wonderful cooperation | have
received today.

WRITTEN ANSWERS TO QUESTIONS
[Enghsh]
Utilisation of MPLADS Funds

*221. SHRI MANORANJAN BHAKTA: Will the Minister
of STATISTICS AND PROGRAMME IMPLEMENTATION
be pleased to state:

(a) whether some Members of Parliament have
consented to allocate funds from their MPLADS funds for
Tsunami rehabilitation/reconstruction works;

{b) the present status of utilisation of funds contributed
by various Members of Parliament trom their MPLADS
for the Tsunami reconstruction/rehabilitation works;

(c) the details of the Tsunami rehabilitation works
identified in various States and Union Territories to be
camied out under the said programme; and
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(d) the progress so far made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI G.K. VASAN): (a) Yes Sir. 207 Lok Sabha MPs
and 167 Rajya Sabha MPs have given their consent for
an amount of Rs. 22.74 crore and Rs.31.26 crore
respectively from their MPLADS accounts for
reconstruction works in Tsunami affected districts of
Andamans & Nicobar Islands and coastal areas of south
India.

(b) and (c) 182 works to the tune of Rs. 5313.81
lakh have been authorized from the funds consented by
the Hon’ble Members of Parliament of the Lok Sabha
and Rajya Sabha in the Tsunami affected districts of
Andhra Pradesh, Kerala, Tamil Nadu, Pudducherry and
Andamans & Nicobar Islands. The details of works
alongwith present status is given in the enclosed
statement.

(d) As per the latest progress reports received from
the District Collectors/Deputy Commissioners of the
concemed districts, from the funds consented by Lok
Sabha members, out of 57 works authorized, 30 works
have been completed, 20 works are in progress and 7
works are yet to be started. From the funds consented
by Rajya Sabha members, out of 125 works, 11 works
have been compieted, 90 works are in progress and 24
works are yet to be started.

Statement
Deftalls of the works alongwith present status
Andbra Pradesh
LOK SABHA
(Rs. in Lakh)
Sl.No. Work Place Cost Status of Exp
the work
Nellore District (as on 31.12.2006)
182 Purchase of Ambulance (2) Allur and Vakada 10 Completed 8.15
3 Supplying and fixation Durgaraja patnam’ 12 Not yet started® -
of Desalinaiton Plant Vakadu
Total 22 8.15

“Request received from DC, Nellore to change the work has been forwarded to MPLADS Committee (Lok Sabha) for consideration.
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Prakasam District (as on 31.1.2007)
Si.No. Work Place Cost Status of Exp.
the work
1. Supplying and fixation Karedu 10 Not yet started -
of Desalination Plant
2. Purchase of Ambulance Ulavapadu 5 Completed 5
Total 15 5
Guntur District (30.6.2006)
Si.No. Work Place Cost Status of Exp.
the work
1. Construction of Muthayapalem 18 Ongoing —
cycione shelter
Total 18
East Godavari District (31.10.2006)
Si.No. Work Place Cost Status of Exp.
the work
1. Providing D.W. fagility Palem 1.50 Completed 1.5
& Toilets to ZP High schools
2. -do- Dontikorru 1.50 Completed 1.5
3. -do- G. Vemavarum 1.50 Completed 1.5
4. -do- G. Pora 1.50 Completed 1.5
5. -do- Komaragiripatnam 1.50 Completed 15
6. -do- S. Yanam 1.50 Completed 15
Total 9 9
West Godavari District (31.1.2007)
SI.No. Work Place Cost Status of Exp.
the work
1 Construction of Mollaparu of Perupalem 20 Ongoing 19.42
Cyclone shelter
Total 20




39 Wrtor Answers

MARCH 14, 2007 to Quastions 40
Kristma District (31.7.2008)
Si.No. Work Place Cost Status of Exp.
the work
1. Construction of Gollapudum 10 Ongoing 26
Cyclone shelter cum
UP 'School building
2 Construction of Malakayalanka 10 Ongoing 25
Cyclone shelter cum
Community Hall
Total 20
Kerala
Koflam District (31.1.2007)
Sl.No. Work Place Cost Status of Exp.
the work
1. New Public Health centre Alappad 100 Not yet started -
Total 100
Alsppurha District (31.1.2007)
Si.No. Work Piace Cost Status of BExp.
the work
1. Additional block for Public Arattupuzha 18 Not yet sterted -
Health Centre
Total 18
Tamil Nadu
Cuddalore District (28.2.2007) '
Si.No. Work Place Cost Status of Exp.
the work
1 2 3 4 5 6
1 Restoration and Chetteripettai 42 Completed 42
improvement at
road KM 0/0-30
2. Construction of old age home Cuddalore 30 Completed 27
3. Construction of oid age home Parangipettai 30 Completed 27
4 Restoration and Kudikadu 36 Compileted 36

improvement Rasapettai—
Kudikadu road km 0/0 - 2/6
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2

Reconstruction of
the bridge @ 0/0-2/4
of Devanampattipam

Construction of

Library Block (3200 sq.ft.)
for the Kandhaswamy Naidu
College for Women

Devanampattipam

Cuddalore

150

20

139

Total

271

Kanyskumari district (31.1.2007)

Si.No.

Work

Place

Status of
the work

Dredging of
Chinnamuttom Fishing
Harbour and restoring
of infrastructure
facilities fike generator
room, water supply
amangements, auction
hall, efc.

Construction of fish
landing centre with
RCC Jetty at
Enayamputhenthurai
in Kanniyakumari
District

Chinnamuttom

Simon Colony

120

150

112

Total

270

Nagapattinam District (28.2.2007)

St.No.

Work

Place

Cost

Status of
the work

2

Construction of

service home exclusively
for tsunami victims
Construction of
orphanage building
and shefter home for
old age persons

Nagapattinam

Nagapattinam

Ongoing

Ongoing
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1 2 3 4 5 6
3. Construction of (i) Tarangampadi 45 Completed 45

additional facilities to the Taluk Hospital

Taluk Hospital, District (i) Sirkazhi

Headquarters Hospital Taluk Hospital

3 works — Rs. 15 lak (i) Nagore

each Govt. Hospital
4. Community Hall Keelayur Block 3 Compieted 3
5 School buildings Thalanayar Block 3 Compisted 3
6. Bridge Sembanarkoit Block 9 Ongoing 27
7. Fishermen Multipurpose Hafl Sembanarkoil Block 5 Compileted 5
8. Fish Drying Yard (3 works) Koltidam Block 7 Completed 6.99
9. Women Sanitary Complex (3 works)  Koltidam Block 7 Ongoing 4.87
10. School buildings (2 works) Sirkali Block 7 Completed 7
1. CC roads (1.60 km) (6 works) Sirkali Block 2 Completed 2
12, Retaining wall Sirkali Block 2 Completed 2
13 Compound wall (2 Sirkali Block 4 Completed 4
14, Community Hall (3 (i) Poompuhar, 15 Completed 15

works) Sirkali

(i) Vanagirkuppam
(i) Melamoovarkarai

15. BT Roads (4.50 km) (5 works) Sirkali Block 40 Completed 3784
16. Women Sanitary Compiex (3 works)  Sirkali Block 7 Ongoing 207
17. Fish Drying Yard (3 works) Sirkali Block 1 Completed 104
18. OHT and Pipe line Thirumarugal Block 6 Compileted 6
19. Retaining wall Nagapattinam Municipality 4 Canplmd 38
20. Black Topping of the Nagapattinam 72 Compileted 7.2

approach road from

Madathukuppam to the

Permanent Shelter site in

Perunthottam Pt. of

Sirkali Block
21. Black Topping of the Nagapattinam 38 Completed 3B

approach road to

Permanent Shelter site at

Chavadikuppam in

Perunchottam Pt of

Sirkali Block

Total 288 206. 67
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Rameswaram (Ramanathapuram District) (31.7.2006)
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Sl.No. Work Place Cost Status of Exp.
the work
1. Construction of Rameswaram 20 Ongoing 6.5
Community Hall and
Library Hall
Total 20
AS&N isiands
A&N isiands (11.12.2006)
Rs. in Lakh
SNo. Work Place Cost Exp.
1. Model Sr. Sec. School having Kamorta Isiand 592.62 44447
Glasses from | to XlI with Hostel.
2. Community Hall Ferrargunj, Andaman 49.25 20
3 Community Hall Govindnagar, Campbell Bay 69.39 33
4 Community Hall Joginder Nagar, Cambell Bay 68.34 48.81
5. Community Hall Katchal, Nocobar islands 67.82 4844
Total 847.42
Pudducherry
Pudducherry (28.2.2007)
Si.No. Work Place Cost Status of Exp.
the work
1. Cyclone/ Tsunami Shetter Nallavadu * 45 Not started -
2 Cyclone/ Tsunami Sheter Periyakalapet * 4 ~do- -
3. Cyclone/ Tsunami Shelter Akkampettai 45 Ongoing -
4 Cyclone/ Tsunami Shetter Mandaputhur 45 <do- 0.17
5. Cyclone/ Tsunami Shelter Kilinjeimedu 45 «do- 0.31
Total 225 . 0.48

*Request received from DC, Pudducherry to change the places of work has been forwarded to MPLADS Committee (Lok Sabha) for

consideration.
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Andhra Pradesh
Nellore District (31.12.2006)
Rs. in Lakh
Sl.No. Work Place Cost Status of Exp.
the work
1. Construction of Net Mending centre  Kavali 4 Not yet started -
2. -do- Bogole. 4 -do- -
3. -do- Indukurpet 4 Ongoing -
4. -do- Mathukur 4 Not yet started -
S. ~do- Vakadu 4 ~do- -
6. -do- Kota 4 -do- -
Total . 24
Prakagsam District (31.1.2007)
Si.No. Work Place Cost Status of Exp.
the work
1. Construction of Kothapatiepalem, 10 Compieted 10
Dry Fishing Ulavapadu
Platform »
2. -do- Pedapattapupalem, 10 Completed 10
Kothapatnam
Total 20 20
West Godavari District (30.11.2006)
Si.No. Work Place Cost Status of Exp.
the work
1102 Construction of Dibbalapaftipalem of 20 1. Completed 8.64
2 Cyclone Mogalthuru (M) & 2. Ongoing 4,00
Shelters - @ Narasapuram (AC).
Rs. 10 lakh each
3107 Construction of Chinamynavanilanka 25 Not yet -
Community Sarudukodapa started
Halls (5) - Rs. 5 Biyyaputhippa
fakh each Pedamynavanilanka
Vemuladeevi (Est.)

Total

45
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Krishna District (31.7.2006)
Rs. in Lakh
SI.No. Work Place Cost Status of Exp.
the work
1 Construction of K.P.T, Palem of 10 Ongoing 27
Cyclone Shelter Machilipatnam
cum School
Building
2 -do- Padatadika of 10 -do- 24
Kruthivennu
3 ~do- Yesupuram of 10 -do- 25
Nagayaianka
4 do- Krishnapuram of 10 -do- 265
Nagayalanka
5 -do- Zinkapalem of 10 -do- 27
Nagayalanka
6 ~do- Brahmarahgarimula 10 -do- -
of Nagayalanka
Total 60
Kerala
Kollam District (31.1.2007)
Si.No. Work Place Cost Status of Exp.
the work
1. Oid age Home Alappad 35 Not yet started -
Total 35

*DC. Kollam has reported Shri Abdusamad Samadani, MP(RS) has contributed Rs.10 lakh for reconstruction and fehabilitation works
in Tsunami affected area of Kollam District. But scheme was not specified. Hencae, it has been decided to club this Amount for the

construction of Old Age Home at Alappad.

Alappuzha District (31.1.2007)

St.No. Work Place Cost Status of Exp.
the work
1 2 3 4 5 6
1. Old age Home Arattupuzha 35 Not yet started —
2. Laying 3.2 Kms of 300 Alappuzha 40 Not yet —
started

sq. mm 11KVXLPEUG
cable from Alappuzha
Sub Station to Alappuzha
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1 2 3 4 5 6
Medical College Hospital
situated in the Tsunami
affected area of Electrical
Section, Alappuzha
Town for providing a
standby 11 KV feeder to
the Medical College
Hospital.
Total 75
Ernakulam District (31.1.2007)
Si.No. Work Place Cost Status of Exp.
the work
1. Oid age Home Edavanekad 35 Ongoing -
Total 35
Tamil Nadu
Cuddatore District (12.2.2007)
Si.No. Work Place Cost Status of Exp.
the work
1. 2 3 4 5 6
1. One Fisheries Cuddalore 92.50 Ongoing 22
Training Institute
2. Putting up High Uppanar Back water, 150 Not started -
Level Bridge Nochikadu
384. Construction of Jayankondapattinam village 70 Ongoing —
two Cyclone Sheiters
Putiing up of protective bund MGR Thittu village 10.00 Completed 9
6. Construction - of Andarmuliipaliam village 10.00 Completed 9
Community Halt
7. Desiiting and providing Samiyarpettai village 20.00 Ongoing 12
Retaining wall to channel
8. Putting up Jetty with Sothikuppam vilage 10.00 Completed 10
Lighting arrangements
for approach
9. Putting Jetty with Devanampatinam village 15.00 Completed 12
Lighting Arrangement
10. CC Road and Flood Devanampattinam, 20.00 Ongoing 6
Protection Wall in Cuddalore
an around
Kathirveichetly Street,
Devanampattinam, Cuddalore
Total 397.50 80
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Kancheepuram District (1.2.2007)
Si.No. Work Place Cost Status of Exp.
the work
1. One omphanage Kancheepuram 45 Ongoing 233
Total 45
Kanyakumari district (31.1.2007)

Sl.No. Work Place Cost Status of Exp.
1. One orphanage Kanyakumari 45 Ongoing 3375
2. Construction of Boat Jetty Arockiyapuram 40 -do- 20.00
3. Fish Drying and processing centre Kovalam 50 -do- 25.00
4 Construction of multi-purpose hall Pallamthurai 25 -do- 13.00
5. Construction of Mulloorthurai 20 Not started -

new pond and rain
water augmentation
6. Widening of Chempatti From Champakulam 50 Ongoing -
Odai for recharge to Rajakkamangalam-
of ground water thurai
748. Construction of Kottilipadu (2 7 1-completed 6.13
culvert across AVM locations) in 2-ongoing
Channet Colachel
Municipalit
9. Construction of Akkaraipalli in 3.50 Ongoing 263
culvert across AVM Colachel
Channel Municipality
10. Construction of Mondaicadu 5.00 Completed 5.00
Minor Bridge across Special
AVM channel in Panchayat
Mandaicadu
1. Construction of Mondaicaduputhoor 5.00 Completed 3.75
Minor Bridge in
Kolukootam
Special
Panchayat
250.5 109.26

Total
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Nagepattinam District (28.2.2007)
Sl.No. Work Place Cost Status of Exp.
the work
1 2 3 4 5 6
183. Vocational Training Vedaranyam 36 Ongoing 16.8
Institutes Kollidam Ongoing
Cost; Rs. 12 lakh x 3 Sembanarkoil Compieted
works
4 to 6. Special School for Nagapattinam 120 Ongoing 4
Mentally Challenged Town (3 works)
Children Tharangambad
Cost: Rs. 40 iakh x 3 Sirkazh
works
7. Construction of Fish Vanagiri 12.50 Ongoing —_
Auction Hall with
Solar Fish Drier
8. Construction of Fish Kodiyakarai 12.50 Ongoing -
Auction Hall with
Solar Fish Drier
9. Early Waming Mult- Nagapattinam 35.00 Ongoing 12
Hazard Shelter Municipelity
10. Construction of Fish Thoduval 12.50 Ongoing 125
Auction Hall with
Solar Fish Drier
11. SHG Resource Kameshwaram 9.50 Ongoing 19
Centre with Common
Work Shed
12. SHG Resource Pushpavanam 9.50 Ongoing 2
Centre with Common
Work Shed
13. Construction of Fish Seruthur 12.50 Ongoing 2
Auction Hall with
Solar Fish Drier
14. SHG Resource Thoduvai 9.50 Ongoing 15
Centre with Common
Work Shed
15. SHG Resource Kaveripoompattinam 9.50 Ongoing 15
Centre with Common
Work Shed
16. SHG Resource Manikapangu 9.50 Ongoing 2

Centre with Common
Work Shed
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17. SHG Resource Kollar 9.50 Ongoing 21
Centre with Common
Work Shed
18. SHG Resource Vellapaliam 9.50 Ongoing 19
Centre with Common
Works Shed
19. Matemity ward at Sirkali, 30.00 Ongoing -
Sirkali Government Nagapattinam
Hospital in with District
prenatal and postnatal
ward, with 15 beds
and an operation
theater
Total 337.5 38.15
Viitlupuram District (31.12.2006)
SI.No. Work Place Cost Status of Exp.
the work
1 2 3 4 5 6
110 23 Working Shed for 23 places 69 Ongoing 3
Knitting Fish nets
(Unit cost Rs. 3
lakh)}— 23 works
24 & 25. School Building Keel Puthupattu 10 -do- -
(Three class rooms) Koonimedu
Unit cost Rs. 5 lakh
— 2 works
26827. Protection wall Thanthirayankuppam 50 Not started
(Paim tree-bio (2 works).
shield and Groynes)
(unit cost Rs. 25
lakh)
28. -do- Nadukuppam—1 25 -do-
work
29 to 33 Community Halls 1. Keel 25 Ongoing —
{Unit cost Rs. 5 puthupatiu
lakh) 2. Koonimedu
3. Chettikuppam
4. Anumanthai

5. Panichamedu
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Guptapara Village

MARCH 14, 2007 1o Queastions
2 3 4 5 6
34 0 38. Anganwadi 1. Keel 10 Not yet -
Buildings (Unit cost Puthupattu started
Rs. 2 fakh) 2. Koonimedu
3. Chettikuppam
4. Anumanthai
5. Panichamedu
School Buiding Manadavaipudukuppam, 5 Ongoing -
Tindivanam
Taluk
Community Hall for Anumanthai, 10 -do- -
Tsunami affected Tindivanam
tamilies Taluk
Total 204
A&N Isiands
ASN islands (11.12.2006)
‘Work Place Cost Status of Exp.
the work
2 3 4 5 6
Transit Hostet for 50 Nancowry Group of islands 125.76 Ongoing 62.88
persons at Kamorta
Transit Hostel at Great Nicobar Islands 822 -do- 30.00
Campbell Bay
Model Sr. Sec. Diglipur 554.60 “«do- 415.95
S havi
classes from | o Xii
with hostel facility
Development of Bamboofiat, Andaman 10.08 -do- 7.56
Panchayat Fish District
Market
Construction of Hut Bay, Litte 77.03 -do- 38.51
Work Shed Andaman
Construction of Bumanafiah, South 65.58 <o 3278
Work Shed Andaman
Construction of Near Guptapara, 50.21 -do- 26.11
Work Shed Panchayat Market,




61 Whnitten Answers PHALGUNA 23, 1828 (Saka) to Questions 62

1 2 3 4 5 6
8 . Construction of Chouldari Bazar At 82.73 -do- 26.36
Work Shed Chouldari
9. Construction of Wandoor Village under 43.79 -do- 21.89
Work Shed Humphrygum
Panchayat
10. Construction of Collinpur under 56.79 do- 28.40
Work Shed Tushnghad Gram
Panchayat
" Construction of Namunaghar under 45.67 -do- 2283
Work Shed Namunaghar Gram
Panchayat
12. Construction of Bamboofiat Jetty 67.59 -do- 33.79
Work Shed Area/Bamboofiat
Bazar under
Bamboofiat Gram
Panchayat
13. Construction of Sippighat village 46.23 -do- 23.11
Work Shed under Sippighat Gram
Panchayat
Total 1278.24 769.17
Pudducherry
Pudducherry (31.1.2007)
SlI.No. Work Place Cost Status of Exp.
the work
1, One Fisheries Karaikal* 92.50 Not -
Training Institute started
2. Construction of MGR Naga & 45 Ongoing -
Cyclone Shelter Rajiv Gandhi
Nagar
3 Construction of Uppalapet 45 -do- 0.31
Cyclone Shelter
4. Clo Cyclone/Tsunami P-15 M, 45 -do- 21.28
Sheiter Pudukkuppam
S. C/o Cyclone/Tsunami P-14, Narambai 45 -do- 8.30
Shelter
6. Clo Cyclone/Tsunami P-9, 45 -do- 10.98
Shelter Veerampattinam
Total 317.50 40.87

* Request received from DC, Pudducherry to change the place of work from Karaikal to K-2 Kalikuppam Hamilet of Thiruvettakudi
Revenue Village of Karaikal has been sent to MPLADS Committee (Relya Sabha) for their recommendation.
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Medical Grants Commission

“222. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether there is any proposal to set up a Medical
Grants Commission;

(b) it so, the main features, aims and objectives of
the Commission; and

{c) the time by which it is likely to be set up?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMAN!I RAMADOSS): (a) to (c)
There is a proposal for establishment of Medical Grants
Commission. The mandate and functions of the
Commission are being formulated. However, steps for
setting up of the said Commission can be initiated during
the 11th Five Year Plan Period subject to availability of
necessary funds. The matter for provision of funds for
this purpose is being pursued with the Planning

Utilization of Heavy Earth-Moving Machines

*224. SHRI ABDUL RASHID SHAHEEN: Will the
PRIME MINISTER be pleased to state:

MARCH 14, 2007
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(a) whether Heavy Earth-Moving Machines (HEMM)
are not being utilised or undentilised in opencast and
underground mining activities by all the subsidiaries of
Coal india Limited (CIL);

(b) it so, the details thereot;

{c) whether the subsidiaries of CIL have failed to
achieve the norms fixed by Central Mine Planning and
Design Institute Limited (CMPDIL) in this regard;

(d) if so, the reasons for under utifization of the Heavy
Earth-Moving Machines;

(e) the total number of Heavy Earth-Moving Machines,
subsidiary-wise; and

(f) the steps taken to improve the utilization of
HEMMs?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Heavy
Earth Moving Machines (HEMM) are being utilised only
in the opencast mines of all coal producing subsidiaries
of Coal India Limited (CIL). The utilisation of major HEMM
in CIL over last three years is given as under:

-Utilization of HEMM as % of Central Mine Planning & Design Institute Limited (CMPDIL) Norms

Equipment 2003-04 2004-05 2005-06 2006-07 (Upto Feb)
Dragline 109 111 107 107

Shovel 76 79 83 84

Dumper 66 70 72 72

Dozer 57 61 61 61

Drll < 62 68 76 74

(c) and (d) Yes, Sir. Apart from Dragline, the
achievement of Central Mine Planning & Design Institute
Limited (CMPDIL)'s norms by the HEMM deployed in
various subsidiaries of CIL in their mines/projects has
been varying for different factors. The major ones are:

strata conditions, depletion of reserves, presence of active
fires, working over depillared area, frequent local
agitations, landfforest land availability, equipment age,

inclemental weather, spares availability, tyres availability,
etc.
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(e) The total number of HEMM subsidiary wise is
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given as under:

Equipment Eastem Bharat Central Mahanadi South Westem Northemn CiL
Coalfieids Coking . Coalfields Coalfields Eastem  Coalfields Coalfields
Ld. Coal Lid. Ltd. Ltd Coalffields Ltd.  Ltd Ltd.
Dragline 1 2 —_ 6 9 4 19 41
Shovel 66 157 121 61 55 162 111 733
Dumper 261 613 590 400 321 715 545 3445
Dozer 95 131 168 103 155 172 176 1000
Dritl 47 144 146 89 108 113 135 782

(f) The following major steps are being taken to
improve utilization of HEMM:

1. Task force at the subsidiary level and area level
have been constituted and utilisation of HEMM
is being monitored closely.

2. Advance planning for procurement of spares,
introduction of Maintenance and Repair Contract
(MARC) with Original Equipment Manufacturer
(OEM) for equipment life at the time of
procurement & creating fully equipped workshop
tacilities are being followed.

3. Standardisation of equipment for better control
on inventories, construction and maintenance of
proper haul roads to reduce down time of
dumpers and improved blasting for better
fragmentation for proper handling and reducing
down time of equipment are being implemented.

4. Staggering of shift duty timing and hot seat
exchange to reduce delays and providing Mobile
facilities like Canteen, Crane efc. at working face
to save on time.

5. Integrated Mine Management System/Global
Positioning System in large mines to monitor
movement of HEMM.

6. Mismatch of digging & transport capacity in
projects is being eliminated.

Visit of External Affairs Minister to Bangladesh

*227. SHRI SURESH PRABHAKAR PRABHU:
SHRI JASUBHAI DHANABHAI BARAD:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether he recently visited Bangladesh;

{(b) it so, the details of the discussions heid during
his visit;

(c) whether the issue regarding cross border terrorism
had also been discussed; and

(d) if so, the outcome thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) Yes, Sir. EAM visited Dhaka
on February 19, 2007.

(b) During the visit, the External Affairs Minister paid
a courtesy call on the President of Bangladesh, Dr.
lajuddin Ahmed and extended an invitation to Bangladesh
to participate in the 14th SAARC Summit to be held in
New Delhi from April 3-4, 2007. He also had detailed
discussions with the Chief Adviser of the Caretaker
Govemment, Dr. Fakhruddin Ahmed and Foreign Adviser,
Dr. lftekhar Ahmed Chowdhury. The discussions centered
on bilateral relations and the forthcoming SAARC Summit.
In the context of bilateral relations, both sides agreed to
take steps to place bilateral relations on an “irreversible
higher trajectory”. The discussions on SAARC focused
on ensuring the success of the forthcoming SAARC
Summit and early & full implementation of SAFTA.



67 Written Answers

(c) Yes, Sir.

(d) Both sides have agreed to jointly combat terrorism,
which today poses a grave chaflenge to our society and
threatens the economic development of both countries.
The Caretaker Govemment assured us that they would

not allow Bangladeshi soil to be used for activities inimical
to india.

Development of Indigenous Computer Hardcore

*228. SHRI ANIL BASU: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Govemment proposes to develop
indigenous computer hardcore manutacturing capability in
the country; and

{(b) if so, the details thereof?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) and (b) In the last few years, the
Govemment has taken a number of measures to promote
the growth of Electronics/IT Hardware Manutacturing
industry, as given in the enclosed statement. This is an
ongoing process.

Statement

Steps taken by the Government for promotion of
EractronicsAT Hardware Manufactunng

1. Approvals for all foreign direct investment upto
100% in the Hardware manufacturing sector are
under the automatic route.

2. National Common Minimum Programme (NCMP)
of the Govemment emphasises on energizing
and sustaining the growth of manufacturing
industry including T Hardware.

3. Peak rate of customs duty has been reduced to
10%. Customs duty on ITA-1 tems (217 items)
has been abolished from 1.3.2005. All goods
required in the manufacture of ITA-1 items have
been exempted from customs duty subject to
Actual user condition. Customs Duty on specified
raw materials / inputs used for manutacture of
electronic components or optical fibres / cables
is 0%. Customs duty on specified capital goods
used for manutacture of electronic goods is 0%.
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4. Excise duty on computers is 12%.
Microprocessors, Hard Disc Drives, Floppy Disc
Drives, CD ROM Drives, DVD Drives/DVD
Writers, Flash Memory and Combo-Drives have
been exempted from excise duty. Parts,
components and accessories of mobile handsets
including cellular phones are exempted from
excise duty.

5. Export Promotion Capital Goods scheme (EPCG)
allows import of capital goods on payment of
5% customs duty. The export obligation under
EPCG Scheme can also be fulfiled by the
supply of Information Technology Agresment
(ITA-1) items to the DTA provided the realization
is in free foreign exchange.

6. Supplies of Information Technology Agreement
(ITA-1) items and notified zero duty telecom/
electronic items in the Domestic Tariff Area
(DTA) by Electronics Hardware Technology Park
(EHTP)Export Oriented Unit (EOU) units are
counted for the purpose of fulfiliment of positive
Net Foreign Exchange Eamings (NFE).

7. Special Economic Zones (SEZs) are being set
up to enable hassle free manufacturing and
trading for export purposes. Sales from Domestic
Tarift Area (DTA) to SEZs are being treated as
physical export. This entittes domestic suppliers
to Drawback/ DEPB benefits, CST exemption
and Service Tax exemption. 100% Income Tax
exemption on expornt profits available to SEZ
units for 5 years, 50% for next 5 years and
50% of ploughed back profits for 5 years
thereafter.

8. Second hand capital goods are freely importable.

9. To induce more investment for Research and
Development activities, a weighted deduction of
150% on the sums paid to any university, college
or an institution or a scientific research
association for the purposes of scientific, social
or statistical research is available.

[Transiation]
Road Sefety Fund

*233. SHRI GIRDHARI LAL BHARGAVA:
SHRI RAVI PRAKASH VERMA:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:
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(a) whether about 92000 deaths occur in India due
to road accidents every year as per World Bank and
WHO reports as published in the 7imes of /ndia dated
January 21, 2007;

(b) if so, the details of the facts reported therein and
the reaction of the Government thereto;

(c) whether there is any proposal to set up a National
Regulatory Authority to monitor the safety armangements;

(d) if so, the details thereof and the time by which
a final decision is likely to be taken in this regard;

(e) whether the Government has mooted any plan to
create a road safety fund by imposing cess on oil;

(f) it so, the details thereof, and

(g) the steps taken by the Government to control the
road accidents? '

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) The
fatalities on road are dependent on many factors such
as number of vehicles on road, population, road space,
speed, different traffic condition etc. in absolute term the
tatalities due to road accident have been increasing.
However, the number of fatalites due to road accident
per 10,000 vehicles is going down, which is evident from
the following data.—

Year Number of Number of  Number of fatalities
fatalities vehicles per 10,000 vehicles

2001 80888 54991026 14.70

2002 84674 58924337 1437

2003 85998 67007284 1283

2004 92618 72717935 12.74

(c) to (f) As per directions of the Committee on
Infrastructure chaired by the Prime Minister, a Committee
was setup to deliberate and recommend creation of a
dedicated body on Road Safety and Traffic Management
under the Chairmanship of Shri S. Sundar, Sr. Fellow,
The Energy Research Institute. The Committee on
infrastructure had aiso approved the proposal for setting
up of a dedicated Road Safety Fund into which 1% of
cess revenues allocated for National Highways, would be
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paid. Subsequently, this matter was referred to the
Committee on Road Safety and Traffic Management for
consideration. The Committee has submitted its report on
20-2-2007. It has recommended the setting up of a
National Road Safety Board. It has also inter-alia
recommended apportionment of minimum 1% of total
proceeds of cess on diesel and petrol to be available for
National Road Satety Fund. The Report is presently under
examination in this Ministry.

(9) Even though the safety of road users is primarily
the responsibility of the concemed State Government, this
department has taken several steps to improve road safety
for road users which are as under:

(i) Road safety is the integra! part of road design
at planning stage for National Highways/
Expressways.

(i) Various steps to enhance road safety such as
road furniture, road markings/road signs,
introduction of Highway Traffic Management
System using Intelligent Transport System,
enhancement of discipline among contractors
during construction, road safety audit on selected
stretches, have been undertaken by National
Highways Authority of India.

(iii) Refresher training to Heavy Motor Vehicle drivers
in the unorganized sector.

(iv) Involvement of NGOs for road safety activities.

(v) Setting up of Model Driving Training School in
the States.

(vi) Publicity campaign on road safety awareness
through audio-visual-print media.

(vi) Conferment of National Award for voluntary
organizationsfindividual for outstanding work in
the field of road safety.

(viii) Tightening of safety standards of vehicles like
Seat Belts, Power-steering, rear view Mirror etc.

(ix) Provision of cranes and ambulances to various
State Governments/NGOs under National
‘Highway Accident Relief Service Scheme.
National Highways Authority of India also
provides ambulances at a distance of 50 Km.
on each of its completed stretches ot National
Highways under its Operation & Maintenance
contracts.
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(x) Widening and improvements of National
Highways from 2 lanes to 4 lanes and 4 lanes
to 6 lanes etc.

[English]
High Incidence of Anaemia

"234. SHRI SHRINIWAS DADASAHEB PATIL:
ADV. SURESH KURUP:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the prevalence of anaemia is very high
in pregnant and lactating women, pre-school children, and
adolescent girls in the country;

(b) it so, the number of women and children affected
by anaemia, State-wise;

(c) the reasons alongwith the measures taken or
proposed to be taken by the Government to detect and
prevent anaemia;

(d) whether the Govemnment has taken any steps to
furthering the availability, access, affordability and
utilization of iron and iodine fortified salt (double fortified
salt) and other micronutrients, as a means to combat
anaemia, to the poorer segments of the population;

(e) if so, the details in this regard;

(f) whether a special programme for detecting
anaemia on the lines of polio immunization would be
undertaken throughout the country; and

(g) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
As per the National Family Health Survey (NFHS-IlI, 2005-
06), 57.8% pregnant women (15-49 yrs), §6.1% ever
married women (15-49 yrs) and 79.1% children in the
age group 6-35 months are anemic. State-wise prevalence
of anemia is given in the enclosed Statement-|

According to survey conducted by National Nutrition
Monitoring Bureau (NNMB) of ICMR in 2002 in 8 states
on micronutrient deficiency, the prevalence of anemia in
the age group 12-17 year adolescent girts ranges between
69-70%.
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(c) Anemia is a multifaceted problem. The important
reasons for widespread anemia are inadequate intake and
absorption of iron from cereal based diet, inadequate
consumption of green leafy vegetables and citrus fruits,
frequent pregnancies with shorter intervals, high
prevalence of infections and infestations, faulty feeding
practices and lack of dietary diversification. Apart from
aforesaid factors, illiteracy, poverty and general economic
and social development have a bearing on the incidence
of anemia among people of our country.

Government of India has launched the National Rural
Health Mission (NRHM) in order to improve the availability
and access to heaith care. The interventions under NRHM
include RCH-Il programme wherein iron and folic acid
tablets are provided to all pregnant women who come
for antenatal checkup.

Several other measures taken by the Government to
improve the nutritional status of the people including
anemia are given in the Statement-ll enclosed.

(d) and (e) A Technical Committee constituted by
Ministry of Health & FW under the chairpersonship of
Secretary, Department of Biotechnology and Director
General, ICMR, has recommended voluntary use of
Double Fortified salt (DFS). DFS is being used as a Pilot
programme in few states of the country. However,
presently no data are available on its impact. Govemnment
of Chhattisgargh has been distributing DFS through the
ICDS programme.

To improve the level of anemia, iron and folic acid
tablets are distributed to pregnant women and preschool
children under the Reproductive and Child Health
Programme (RCH-II).

The Govemment has a National lodine Deficiency
Disorder Control Programme (NIDDCP), being
implemented since 1962. Under this programme, intensive
awareness generation activities are ongoing through
various print as well as electronic media to promote the
consumption of iodated salt by the population. in addition,
the programme also addresses monitoring of the quality

of iodated salt through States and UTs' Heailth
Directorates.
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Under the National Rural Health Mission, the states
have been advised to organise monthly health and
nutrition days where anemia prevention measures are also
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(f) and (g) There is no special programme for
detecting anemia on lines of polio immunization. However,
there is a provision for hemoglobin estimation in

discussed. Govemment medical college hospitals, district hospitals,
First Referral Units, Community Health Centres (CHCs)
etc. where ante-natal check ups are done.
Statement |
Prevalence of Anaemia State-wise—NFHS I/
S.No State Pregnant women Ever married women Chiidren (8-35
(15-49 yrs) % (15-49 yrs) % months) %
1 2 3 4 5
1. Andhra Pradesh 56.4 62.0 79.0
2. Assam 72.0 69.0 76.7
3. Arunachal Pradesh 49.2 48.9 66.3
4, Bihar 60.2 68.3 87.6
5. Chhattisgarh 63.1 57.6 81.0
6. Delhi 29.9 43.4 63.2
7. Goa 36.9 38.9 49.3
8. Guijarat 60.8 55.5 80.1
9. Haryana 69.7 56.5 825
10. Himachal Pradesh 37.0 40.9 53.3
11. Jammu and Kashmir 54.0 53.1 68.1
12. Jharkhand 68.4 704 77.7
13. Karnataka 59.5 50.3 82.7
14. Kerala 33.1 .323 55.7
15. Madhya Pradesh 57.9 57.6 82.6
16. Mabharashtra 57.8 49.0 719
17. Manipur 36.4 39.3 52.8
18. Meghalaya 56.1 45.4 68.7
19. Mizoram 49.3 38.2 51.7
20. Nagaland NA NA NA
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1 2 3 4 5
21. Orissa 68.1 62.8 742
22. Punjab 41.6 384 80.2
23. Rajasthan 61.2 83.1 79.6
24, Sikkim §3.1 46.8 56.9
25. Tamil Nadu 533 53.3 725
26. Trpura 57.6 67.4 67.9
27. Uttar Pradesh 51.6 50.8 85.1
28. Uttrakhand 452 47.6 61.5
29. West Bengal 62.6 63.8 69.4
India 57.9 56.2 78.2

Statement

.

The measures fo improve the nutriional
status of population

tmproving agricultural and herticulture produce.
improving the purchasing power of the people
through various income generating scheme
Availability of essential food items at subsidized
cost through Targeted Public Distribution System.
Nutrition Education to increase the awareness
and bring about desired changes in the dietary
practices including the promotion of breast
feeding and dietary diversification.

A National Nutrition Policy has been adopted in
1993 and a National Plan of Action for Nutrition
(1995) is being impiemented through various
Departments of Government. The National
Nutrition Mission has been set up

Integrated Child Development Services Schemes
(ICDS) including nutrition programme for
adolescent girl

National Programme of Nutritional support to
Primary Education ( Mid Day Meal Programme)

Reproductive Child Health Programme under
National Rural Health Mission (NRHM) includes:

(a) Maternal Health by promoting institutional
deliveries, improved coverage and quality of
ANC, skilled care to Pregnant women, Post-
partum care at Community level

(b) Immunization

(c) Integrated Management of neonatal and child
hood iliness and malnutrition

(d) Emphasis on Infant & Young Child Feeding

{e) Specific Programmes to prevent and combat
micronutrient deficiencies of Vitamin A and lron
& Folic Acid through Vitamin A Supplementation
for children till the age of 5 years and iron &
Folic acid Supplementation for Preschool
Children, pregnant and lactating women

* National lodine Deficisncy Disorders Control
Programme (NIDDCP)

Rest Houses slong National Highways

*235. SHRI G.M. SIDDESWARA: Wil the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the number of rest houses that have been
constructed along National Highways in the country during
the last three years;
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(b) the location of rest houses already constructed/
proposed to be constructed in the country, State-wise;
and

(c) the guidelines issued by the Govemment to use
these rest houses by the public?

. THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R.BAALU): (a) and (b) No rest
house has been constructed during the last three years.
However, there is a proposal for construction of rest
houses atong National Highways at three locations in the
State of Assam namely NH-152 at Baghmara, NH-154 at
Hailakandi and NH-36 at Bakulia.

(c) The Ministry has issued guidelines for use of rest
houses by public on payment of prescribed fee subject
to the following order of preference:

(i) Ministers; Central and State, Speakers, Chairman
and Deputy Speakers of legislatures;

(i) Govermnment Officers (Gazetted) on inspection of
the National Highways and District Collectors with
their jurisdiction

(i) Government Officers (Gazetted) on duty, Heads

of Hills Parishad and Panchayat Samithies and
igh Officers ot Public Undertakings on official
duty;

(iv) Members of Legislatures;
{v) Govemment Officers (Non-gazetted) on duty;
(vi) Govemment Officers on duty;
(vii) General public.
Doctor-patient Ratio

*236. SHRI K. SUBBARAYAN: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) the present doctor-patient ratio in urban as well
as rural areas of the country. and

(b) the steps taken by the Govemment to improve
the situation?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
The data relating to the doctor-patient ratio is not centrally

PHALGUNA 23, 1928 (Saka)

o Questions 78

maintained. However, the doctor-patient ratio varies from
case to case depending upon various factors like the
type of disease, nature of specialization, type of patient-
care required i.e. indoor/outdoor. According to the Medical
Council of India, the allopathic doctor-population ratio at
present works out to 1:1722. in addition, there are more
than 6 lakhs practitioners of indian Systems of Medicine
and Homoeopathy in the country. Taking all these
numbers together, the doctor-population ratio comes to
more than 128 doctors per lakh population. There are
262 medical colleges in the country with annual intake of
29,872 students who add up to the existing medical
manpower. The National Rural Health Mission has been
operationalised with the main aim of providing accessible
and reliable primary health care facilities especially to the
poor and the vuinerable sections of the population.

Foreign Exchange Earnings in IT Sector

*237. SHRI CHENGARA SURENDRAN:
SHRI M. APPADURAI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

{(a) the amount of foreign exchange eamed in IT
Sector by exporting computer software during the last
three years and the estimated projections for the next
three years, State-wise;

(b) the name of foreign countries to which computer
software was exported during the last year;

(c) whether there is a decline in the eamings of
foreign exchange during the year 2004-2005 in comparison
to ths previous year,

(d) if so, the reasons therefor;

(e) the steps taken by the Govemment to improve
software exports; and

(f) the number of software parks likely to be set up
in Andhra Pradesh by the end of 2008?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) and (b) As per NASSCOM (National
Association of Software and Service Companies) total
export revenue in last three years from IT Sector are as
follows (excluding hardware):



79 Wnttens Answers

Financial Year 2003-2004: US$ 129 billion

Financial Year 2004-2005: US$ 17.7 billion

Financial Year 2005-2006: USS$ 23.6 billion

As per the Electronics and Computer Software Export
Promotion Council (ESC) and NASSCOM it is expected
that Computer Software and related service export
(including ITES) will exceed US$ 60 bilion by the year
2010.The state-wise breakup of exports as per Software
Technology Parks of India (STPI), an autonomous society
under Department of IT, Ministry of Communications and
IT, Govt. of India is enclosed as Statement-l.

As per NASSCOM mainly USA and European
countries are importing IT products from india; and level
of imports for Financial Year 2005-2006 are as follows:

USA 67.18%
Europe 25.13%
Rest of the world 7.69%
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(c) No, Sir. As per NASSCOM the total exports have
grown from US$ 12.9 billion in 2003-2004 to US$ 17.7
billion in 2004-2005.

(d) Does not arise.

(e) Steps taken by the Government to promote the
growth of IT Software and Services Industry are enclosed
as Statement-Il.

() As per STPI they had already set up six centers
in Andhra Pradesh at Hyderabad, Thirupati, Vijayawada,
Visakhapatnam, Warangal and Kakinada. As per the
current policy for setting up a new STP| Centre, the
State Government has to provide 3 acres of land, 10,000
sq.ft. of built up space and a grant-in-aid of Rs. 1 Crore
to STPI. A feasibility study has to be conducted by STP!
jointly with the State Government to evaluate the export
potential and commercial viability of the proposal. There
is no proposal pending at present to set up a new center
in Andhra Pradesh. The Government of Andhra Pradesh
has indicated that they propose to set up 8 IT Parks and
29 ITATES SEZs.

Statement |
Rs. Crores

Name of the State Exports in FY Exports in FY Exports in FY

2003-2004 2004-2005 2005-2006

1 2 3 4

Kamataka 18100 27600 37000
Tamitnadu 7621 10700 16600
Maharashtra 8518 11542 13960
Andhra Pradesh 5025 8270 12500
Haryana 4292 5953 8358
Uttar Pradesh 2750 3825 5476
Dethi 2398 2453 3520
West Bengal 1600 2000 2500
Orissa 319 400 465
Punjab 182 125 182
Chandigrath 39 225 204
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1 2 3 4
Kerala 212 270 452
Madhya Pradesh 102 140 189
Gujarat 141 187 247
Rajasthan 130 200 -an
Chhattisgarh 0.0 1.0 1
Pondicherry 22 30 40
Himachal Pradesh 5 0.60 1
Uttranchal 1.0 6.2 8
Jammu and Kashmir 1.0 1.0 1
Total 51458 74019 100965
Statement U purpose of fulfiiment of positive Net Foreign

Steps laken by the Government fo promote the growth

1.

of IT Software and Services Industry

Approvals for all foreign direct investment
proposals relating to the Information Technology
Sector, with the exception of Business-to-
consumer (B2C) e-commerce are under the
automatic route.

Peak rate of customs duty has been reduced to
10% Customs duty on ITA-1 items (217 items)
has been abolished from 1.3.2005. All goods
required in the manufacture of ITA-1 items have
been exempted from customs duty subject to
Actual user condition. information Technology (IT)
Software is exempted from Customs duty.

Excise duty on computers is 12%.
Microprocessors, Hard Disc Drives, Floppy Disc
Drives, CD ROM Drives, DVD Drives/DVD
writers, Flash Memory and Combo-Drives have
been exempted from excise duty.

Supplies of Information Technology Agreement
(ITA-1) items and notified zero duty telecomv
electronic items in the Domestic Tariff Area
(DTA) by Electronics Hardware Technology Park
(EHTP)/Export Oriented Unit (EOU)/ Special
Economic Zone (SEZ) units are counted for the

Exchange Eamings (NFE).

. Special Economic Zones (SEZs) are being set

up to enable hassle free manufacturing and
trading for export purposes. Sales from Domestic
Tariff Area (DTA) to SEZs are being treated as
physical export. This entittes domestic suppliers
to Drawback/ DEPB benefits, CST exemption
and Service Tax exemption. 100% Income Tax
exemption on export profits is available to SEZ
units for 5 years, 50% for next 5 years and
50% of ploughed back profits for 5 years
thereafter.

. Export Promotion Capital Goods scheme (EPCG)

allows import of capital goods on payment of
5% customs duty. The export obligation under
EPCG Scheme can also be fulfilied by the
supply of iInformation Technology Agreement
(ITA-1) items to the DTA provided the realization
is in free foreign exchange.

. 100% depreciation is available to computers and

computer peripherals over a period of 5 years
for units under EOU/STP/SEZ schemes.

. Second hand capital goods are freely importable.
. Weighted deduction of 150% of expenditure

incurred on in house R&D in case of a company
engaged in the business of electronic equipment,
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computers and telecommunication equipment is
available under clause (1) of sub-section (2AB)
of Section 35 of the Income Tax Act.

10. income by way of dividends or long-term capital
gains of a Venture Capital Fund (VCF) or
Venture Capital company from investment made
by way of equity shares in a Venture Capital
Undertaking, which has been expanded to
include the Software and IT sectors, will
henceforth not be included in computing the total
income. To give thrust to Venture Capital
finance, SEBi has been made the single point
nodal agency for registration and regulation of
both domestic and overseas venture capital
funds.

11. Information Technology Act 2000 dealing with
Cyber Security, Cyber Crime and other
information security related legal aspects is in
place to encourage expansion of e-commerce
through Intemet.

Recommendations of the indian Science Congress

*238. SHRI JUAL ORAM: Will the PRIME MINISTER
be pleased to state:

(a) whether the Indian Science Congress 2007 has
given any recommendations regarding deregulation of
prices of coal and modernisation of coalfields;

(b) it so, the details thereof; and

(c) the steps taken by the Govemment to implement
those recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) to (c)
Recommendations of the Indian Science Congress 2007
have not yet been published. However, with the
promulgation of the Colliery Control Order, 2000, the coal
pricing was fully deregulated from 01.01.2000 and Coal
Companies are free to fix the price of coal.

Modemisation of coalfields is a continuous process
for improving safety and productivity of mines. Coal
companies are planning new mines with mechanized
workings both in underground and opencast mines
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wherever possible for increased productivity and safety.
Mines safety equipment and facilities including rescue
stations are also being modemized wherever necessary.

[Translation/
Pollution-Related Diseases

*239. SHRI PARAS NATH YADAV: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the pollution caused by vehicles is
hamful to the health of the peopie;

(b) if so, the names of diseases caused by poliution
from vehicles; and

{c) the steps taken by the Govemment to improve
the situation?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) The
vehicular exhaust contains carbon monoxide (CO), nitrogen
dioxide, sulphur dioxide, suspended paniculate matter
including PM-10, benzene, formaldehyde, polycyclic
hydrocarbons etc. Several epidemiological studies have
shown that the exposure to these compounds is
associated with breathing and respiratory problems,
aggravation of respiratory and cardiovascular diseases,
adverse effects on the immune system, damage to the
lung tissue and carcinogenesis.

As part of preventive measures to check the pollution
levels due to vehicular emissions, the Govemment has
implemented vehicular, emission norms and other control
measures such as introduction of:

(i) Unleaded petrol.

(i) Bharat Stage-l, Il and Il emission standards.
(i) Low Sulphur diesel

(iv) Low benzene gasoline

(v) CNG fueis for commercial vehicies and public
transport.

(vi) ‘Poliution Under Control' (PUC) certificate.

Central Poliution Control Board is the authority for
checking the air pollution level in various cities and for
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studying the effects of various control measures through
the State Poflution Control Boards.

[English]
Banned Drugs

*240. CH. MUNAWAR HASSAN:
SHRIMAT! P. SATHEEDEVI:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state

(a) whether a number of drugs, which are banned
globally, are being sold in India;

(b) it so, the details thereof and the reasons therefor;

(c) whether some drugs, which are banned in the
country, are still available in the market;

(d) if so, the details thereof and the action taken in
this regard;

(e) whether any committee has been constituted to
report on the banned drugs;

(f) i so, the details thereof;

(g) whether the committes has submitted its report
to the Government; and

(h) if so, the details thereof and action taken by the
Government thereon?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (h)
There is nothing like ‘Globally Banned Drugs' or
‘Internationally banned Drugs’. Drugs withdrawn in some
countries can continue to be used by other countries.
The decision rests on various factors, such as the disease
pattern in the country, varying reactions of certain ethnic
groups in a given population to the drug and the
availability of safer substitutes as well as the cost factor
involved in the treatment of particular disease.

There is an adequate mechanism to review the status
of drug formulations in india as and when any serious
adverse event i8 reported in the international journals,
WHO newsletters or when a drug formulation is reported
to have been withdrawn in some country. The use of
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drug so reported is assessed in consultation with the
experts based on available technical information, benefit-
risk ratio, local needs etc. The matter is further considered
by the Drugs Technical Advisory Board (DTAB), a
statutory body under the Drugs and Cosmetics Act, 1940.
So far 78 categories of drugsformulations, considered
irrational or harmful in the context of present knowiedge,
have been prohibited through notification under Section
26-A of Drugs and Cosmetics Act, 1940. Drugs banned
under Section 26-A are not allowed to be manutfactured
and marketed in the country. As per information available
with the Drug Controller, no such drug is being marketed.

A National Pharmacovigilance Programme has been
launched in 2004 to capture data on adverse drug events
in the country.

In view of the repeated coverage in the media
alleging availability of Intemationally banned drugs in India,
a high level Committee was constituted by the Ministry
of Health in the year 2001, under the Chairmanship of
Director General of Health Servicks including Members
of Parliament to go into this problem and to suggest
measures to resolve it. The Committee in its Report,
submitted in May, 2002, expressed that there is adequate
mechanism in the country to examine and prohibit sale
of drugs which are unsafe, irrational and which may be
prohibited in some countries.

[Translation]
Power Generation from Atomic Energy

2050. SHRI MAHAVIR BHAGORA: Will the PRIME
MINISTER be Pleased to state:

(a) the details of the atomic energy sources for power
generation during the last three years;

(b) the details of Central/State/Private Sector
participation in power generation from atomic energy
sources; and

(c) the scheme of the Govemment for augmentation
of power generation capacity from atomic energy sources?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
Current nuclear power capacity in the country is uranium
based. While two reactors TAPS 1&2 (320 MWe) use
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imported light enriched uranium, the remaining fourteen
reactors (3580 MWe) use . indigenous natural uranium.

(b) The nuclear power generation in the country is in
the Central Sector. State/private sector participation has
been indirect, as support/manufacturing of equipment/
execution of EPC packages etc. to the Central
Government companies engaged in nuciear power
generation.

(c) The current installed capacity of 3900 MWe will
reach 7280 MWe progressively by March 2011 by
completion of projects under construction. The XI Plan
proposals envisage start of work on 5600 MWe capacity
based on indigenous design. The current initiatives for
intemational co-operation in nuclear energy are aimed at
accessing the intemational market for technologies and
tuel, for setting up additionalities to the domestic
programme to enable larger capacity addition to meet
the electricity demand in the near term.

State-of-the-art Technology in Medical Sclences

2051. SHRI HANSRAJ G. AHIR: Will the MINISTER
OF HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Government proposes to apply state-
of-the-art technology in the field of medical sciences; and

(b) if so, the action taken or likely to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The Govemment of
india facilitates the application of state-of-art technology
in health research. The National Health Policy, 2002
proposes to give thrust to the newly-emerging frontier
areas of research based on genetics, genome based drug
and vaccine developed, molecular biology etc. The Indian
Council of Medical Research (ICMR) is engaged in
clinical trials and operational research in areas related to
medicalhealth, bio medical and medical profession and
education through development of infrastructure, manpower
for a better understanding of biology of health. The
Council is committed to a research agenda in which state-
of-art technology is an integral part.
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[Engtish]
Short-time Courses in N-E States

2052. SHRI NARAYAN CHANDRA BORKATAKY: Will
the Minister of DEVELOPMENT OF NORTH EASTERN
REGION be pleased to state:

(a) whether the Development of North-East Region
(DONER) Ministry is funding short-time courses for N-E
Region;

(b) it so, the number of courses funded in the cument
financial year;

(c) whether it is likely to continue in future; and
(d) if not, the reasons therefor?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MAN!I SHANKAR AIYAR): (a) to (d) Yes, Sir. The Ministry
of DONER is supporting a number of training courses for
the N. E. Region. During 2006-07 the Ministry has funded
54 short-term courses (of duration less than three months)
from its Plan Scheme of Technical Assistance & Capacity
Building. The North Eastem Council has also supported
9 such programmes during the year. The Programmes
will be continued in future aiso.

[Translation]
Discontinuation of Schemes

2053. SHRIMATI SUMITRA MAHAJAN: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government is considering to
discontinue some schemes during the Eleventh Five Year
Plan which were started under Tenth Five Year Plan;

(b) if so, the details of the schemes which will be
discontinued and the reasons therefor;

(c) the amount spent on these schemes under Tenth
Five Year Plan; and

(d) the steps proposed to be taken by the
Govemment to take care of the interests of the employees
employed under the schemes which are being
discontinued?
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THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) Plan
Schemes are discontinued on the basis of Zero Based
Budgeting (ZBB) exercise while preparing a Plan. The
primary purpose of ZBB exercise is to ensure
convergence, efficiency and efficacy of schemes according
to Plan objectives & priorities and also the use of available
resources in the most judicious and economically efficient
manner. Such an exercise is done regularly.

[English]
CBIl Raid on Officers

2054. SHRI SUBRATA BOSE: Will the PRIME
MINISTER be pleased to state:

(a) the number of IAS, IPS and IFS officers who
have been raided by CBI during the last three years;

(b) the names of the officers of Joint Secretary level
and above together with the names of the Departments
to which they belong to;

(c) the authority which grants permission to conduct
raid against the officers of Joint Secretary level and above;
and

(d) the details with regard to such permissions sought
for granted and rejected during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI):
(a) CBI has conducted searches in the premises of 14
IAS, 2 IPS, 4 IFS(indian Forest Service) and 1 IFS(indian
Foreign Service) officers during the years 2004, 2005,
2006 and 2007 (upto February 2007).

(b) A statement is enclosed.

(c) and (d) Searches, as part of investigation, and
are conducted based on facts and circumstances of the
case under investigation. Under the provisions of Cr.P.C,
the Investigating Officer can either conduct searches under
the permission of the competent court or on its own in
emergent circumstances.
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Statement

Namnes of Officers of the Level of joint Secretary and
Above Whose Fremises have been Searched dunng
. Last three years

Si.No. Name and designation of the
officers and their Departments

1. Sh. Mandeep Singh, IAS, the then Director,
Rural Development & Panchayats, Punjab.

2. Sh. R.K. Srivastava, |AS, the then Registrar
of Coop. Societies, Govt. of NCT of Delhi

3. Shri K. Nagaraj, IPS, the then DIG, CRPF,
Hyderabad now IGP Tripura

4. Sh. K. B. S. Sidhu, IAS, the then Chief
Administrator, PUDA, Mohali

5. Sh. S.C. Aggarwal, IAS the then Chief
Administrator, PUDA, Mohali

6. Shri Rakesh Kumar, IFS (Indian Foreign
Service), former Director Genl. of Indian
Council for Cultural Relation (ICCR), New
Dethi.

7. Sh. J.S.L. Vasava, |AS, Commissioner,
Lower Assam, Division, Guwahati.

Guidelines for Tests of Donor's Blood

2055. SHRI G. KARUNAKARA REDDY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) the guidelines set up to conduct the test of the
Blood procured from the donor for detection of HIV and
Hepatitis;

(b) whether all the blood banks of the Government,
private, corporate or society-owned are technically
equipped to detect the HIV and Hepatitis as per the
guidelines;

(c) it so, the details thereof;

(d) whether the Government has enacted or likely to
enact a law, making it mandatory for every blood bank
to fully equip technically to detect HIV and Hepatitis;
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(@) if so, the details thereof, and
(f) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Sir. The guidelines have
been formulated.

{b) and (c) The testing for transfusion transmissibie
infections, including HIV and hepatitis, is mandatory for
the blood banks to obtain a license from the Drug Control
Authorities.

(d) and (e) It is mandatory under the Drugs and
Cosmetics Act 1945 and Rules thereunder for every blood

bank to be fully equipped technically to detect HIV and
Hepatitis.

() Does not arise.
[Transistion]

MoU with France

2056. SHRI JAI PRAKASH (MOHANLAL GANJ): Wi

the PRIME MINISTER be pleased to state:

(a) whether the Government has signed any
Memorandum of Understanding (MoU) with France to set
up the first intemational Thermo-nuclear Energy Reactor
(ITER) at Marseles region of France; and

(b) 1 so, the salient features thereof including the
details of cooperation to be extended by India in this
regard?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
The Govemment of India along with six other Parties,
has signed a Joint Implementation Agreement on
November 21, 2006 for establishing the ITER Intemnational
Fusion Energy Organisation at St.Paul-les-Durance
(Bouches-du-Rhone) near Marseles, France. The other
six Parties tc the agreement are European Union
represented by the European Atomic Energy Community
(EURATOM), the Govemment of the People’s Republic
of China, the Govemment of Japan, the Govemment of
the Republic of Korea, the Government of the Russian
Federation and the Government of the United States of
America.
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(b) The salient feature of ITER project is to
demonstrate the scientific and technological feasibility of
fusion energy for peaceful purposes, an essential feature
of which would be achieving sustained fusion power
generation. The aim of ITER project is to show that fusion
could be used to generate electrical power and to gain
the necessary data to design and operate the first
electricity producing plant. The resources of the ITER
organisation shall be from contributions of member states
in agreed proportions. Each member including india shall
contribute:

(1) Equipments (in-kind contribution) to build the
machine as agreed to in the Joint Implementation
Agreement.

(2) Staff to this project and

(3) Cash contribution to meet the cost of some

systems at the ITER Intemational Organisation
level.

The approximate financial implication on the part of
India is estimated at Rs.2500 crores over a period of ten
years, which will be largely in the form of in-kind
contribution.

[English]
Non-utliisation of Budgetary Allocation

.2057. SHRI RAM KRIPAL YADAV: Will the PRIME
MINISTER be pleased to state:

(a) whether Ministry of Coal has utilized only 1% of
its budgetary aliocation for the year 2006-07; and

(b) it so, the details thereo! and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAQO): (a) No, Sir.

(b) Does not arise in view of reply to (a) above.
Cyber Crime

2058.. SHRI K.C. PALLANI SHAMY: Wili the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether there is increasing incidents of cyber
crimes in various parts of the country;
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(b) if so, the details thereof alongwith action taken
by the Government thereon;

(c) the preventive measures taken by the Government
to prevent the recurrence of such incidents; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) With the greater use of
computers, a general increase in cases of cyber crimes
has been noticed worldwide. In India aiso a similar trend
has been observed.

(b) As per the data maintained by National Crime
Records Bureau (NCRB), the incidence of cyber crimes
registered in States/UT under the Information Technology
Act 2000 and Indian Penal Code (IPC) sections, during
the year 2003, 2004 and 2005 are 471, 347 and 48t
cases respectively and a total number of 1488 persons
were arrested. The Central Bureau of Investigation (CBI)
had registered S cases in the year 2005 and 2 cases in
2006, thereby showing a mixed trend.

(c) The Information Technology Act 2000 together
with the Indian Penal Code provides legal framework for
countering cyber crimes.

The Government has introduced Information
Technology (Amendment) Bill, 2006 in the Parliament
which inter alia provides for:

.

New Forms of crimes, like publishing of material
containing sexually explicit act in electronic form, video
voyeurism, breach of confidentiality and leakage of data
by service providers, e-commerce frauds through
impersonation commonly known as phishing, identity theft
and offensive messages through communication service.

The Government has also conducted several
awareness and training programmes on cyber laws and
cyber crimes for Judicial Officers and Law Enforcement
Agencies.

An existing investigation cell in CBI undertakes
investigation of Cyber Crime cases apart from the Units
set up by various State Police. CBI also acts as a nodal
agency to train the State Police personnel who are dealing
with the investigation of cyber crimes.

(d) Does not arise.
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Shortage of Doctors in Rural Areas

2058. SHRIMATI MANORAMA MADHAVRAJ: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether as per joint study conducted by FICCI-
Emest & Young on Indian Healthcare scenario has
predicted a shortfall of 45,000 doctors and 3,50,000 para
medicos in India by 2012;

(b) if so, the facts in this regard; and

(c) its likely impact on overall heaith care system in
the country particularly in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) The joint study conducted by
FICCI-Emest & Young on Indian Healthcare scenario has
predicted a shortfall of 453785 doctors and 1290174
Nurses in India by 2012.

(b) and (c) As on March 2006, about 7.5% of the
Primary Health Centres (PHCs) were without a doctor,
about 38.9% were without a lab technician and about
17.7% were without a pharmacist. in the Community
Health Centres (CHCs), out of the sanctioned posts, about
59.4% of surgeons, 45.0% of obstetricians and
gynecologists, 61.1% of physicians and about 53.8% of
paediatricians were vacant. Overall about 54.5% of the
sanctioned posts of specialists at CHCs were vacant.
Moreover, there is a shortfall of 70.2% of specialists at
the CHCs as compared to the requirement for existing
infrastructure on the basis of existing norms.

Under National Rural Health Mission (NRHM), all
PHCs are being strengthened by upgrading single doctor
PHC to 2 doctors PHC by posting of AYUSH practitioner
and skilled nurses at PHC level.

The States are encouraged to appoint doctors,
specialists and paramedics on contractual basis. Multi-
skill training of doctors and in-service training of ANMs/
Nurses is being done. The States have been requested
to strengthen their nursing cadre. Requirement of funds
for establishment/strengthening of nursing & ANM schools,
as incorporated in the PIP of some States under NRHM
(2006-07) has been approved.
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Opening of CGHS Dispensary

2060. SHRI NAVEEN JINDAL:
SHRI NAKUL DAS RAL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of Ayurvedic, Homoeopathic and
Allopathic CGHS dispensaries functioning in Delhi at

present;

(b) whether the Government proposes to open more
CGHS dispensaries in Dethi;

(c).if so, the details thereof;

(d) the number of homoeopathy doctors working in
CGHS dispensaries as compared to alopathic doctors;

(e) whether any suggestions have been received to
increase their number to meet the growing demand; and
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(f) it so, the action being taken by the Govemnment
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMLI): (a) A statement is enciosed.

(b) and (c) In view of resource constraints, approval
for opening of more dispensaries in not possible.

(d) The number of Allopathic doctors working in
CGHS dispensaries in Dethi is 558 and Homosopathic
doctors is 24.

(e) and {f) In view of resource constraints and fixing
of staffing norms of Homoeopathy/Ayurveda dispensaries/
units as per the average daily attendance by SIU,
conveying overall surplus staff position in respect of
AYUSH dispensaries it may not be possible to increase
number of doctors in CGHS dispensaries.

Statement

Details about CGHS dispensaries in India under all systems as on 31.3.2006

City Altopathy Ayurvedic Homoeopathy
1 2 3 4
Ahmedabad 5 1 1
Allahabad 7 1 1
Bangalore 10 2 1
Bhopal 1 0 0
Bhubaneshwar 2 1 0
Chandigarh 1 0 0
Chennai , 14 1 1
Dehradun 1 0 0
Guwahati 3 ] 1
Hyderabad 13 2 2
Jabalpur 3 0 0
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1 2 3 4
Kanpur 9 1 2
Kolkata 17 1 2
Lucknow 6 1 1
Meerut 6 1 1
Mumbai 26 2 3
Nagpur 10 2 1
Patna 5 1 1
Pune 7 1 2
Ranchi 2 0 1]
Shillong 1 0 0
Trivandrum 3 1 1
Delhi 87 13 13

Coal Block for Captive Coal Mining

2061. SHRI IQBAL AHMED SARADGI: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government plans to allocate 38 coal
blocks for captive coal mining with a total coal reserves
of 62,907.078 million tonnes to the power, iron, steel and
cement sectors by 2007,

(b) it so, the details thereof,

(c) whether the Govemment has asked the interested
companies to file their applications by January 12, 2007,

(d) if so, the details thereof,

(e) whether the Government will consider the
companies registered under the Indian Companies Act,
1956 for the allocation of one or more coal biocks of the
38 blocks for captive coal mining;

(f) the extent to which the Government is likely to
receive response; and

() the time by which the coal biocks are likely to be
allocated?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) and (b) Yes,
Sir. The coal reserves for 38 blocks to be aliocated
through the Screening Committee route is estimated to
be 6086.67 million tonnes.

(c) and (d) Yes, Sir. The advertisement issued by
the Govemment in the month of November, 2006 invited
applications from eligible companies for allocation of coal
blocks for captive mining by January 12, 2007.

(e) to (g) Yes, Sir. A total of 1422 applications have
been received. The allocation of coal blocks will depend
on the time by which views/comments of State
Governments/Nodal Ministries are obtained and the
recommendations of the Screening Committee constituted
for the purpose is received. No definite date can be given
at this stage.

[Transéation]
Electronic Telephone Exchange

2062. SHRI NAKUL DAS RAl: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:
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(a) the details of electronic telephone exchanges
established in North-Eastern States especially in Sikkam
during the last three years; and

(b) the amount eammarked/allocated and spent for
this purpose during the said years, tiil date?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
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(DR. SHAKEEL AHMAD): (a) Sir, Details of electronic
telephone exchanges established in North-Eastern States
during the last three years is given in the enclosed
Statement-l. One exchange at Sherathang has been
established during 2006-2007 in Sikkim.

(b) Details of funds earmarked/allocated and spent
for this purpose during the said years is given in the
enciosed Statement-il.

Statement |

Details of electronic tefephone exchanges established in North Easfern States

NE4 Circle
State Location/Name of Exchange
2003-04 2004-05 2005-06
1 2 3 ' 4
Meghalaya 1. Hallidayganj 1. Kharkutta 1.Laska
2. Lawbah
3. Mendel
4. Umden
5. Malankona
6. Forest Colony
Tripura 1. Collegetilla 1. Salgarah
2. SHachari 2. Golaghat
3. Ramnagar 3. Kumwiong
4. Dasda 4. Bodhjungnagar
Mizoram Nil Nil Nil
NE-iI Circle
Arunachal Pradesh Nil Nil Nit
Manipur 1 . Kakching Khunou 1. ‘Chakpikarong
2. Maram 2. Saitu Gamphajol
3. Nungba 3. Sugnu

4. Putul
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1 2 3 4

5. Songdoh
6. Singhat

Nagaland 1. Khonoma 1. Phugoboto 1. Bhandari
2. Piphema 2. Chakabama

3. Chuniika
Assam Circle

Assam 1. Patgaon 1. Tilogi 1. Goalpara
2. Basantiput 2. Anandapara 2. Gobradal
3. Srirampur 3. Monoha 3. Dangtol
4. Chandkuchi 4. Makum Road
5. Ambari 5. Tengapukhuri
6. Mazgram 6. Ambari
'7. Saderi 7. Singimari
8. Ranigang 8. Phuroniati
9. Lakhiganj 9. Kujisatra
10. Borobazar 10. Gorajan
11. Jamira 11. Sibpur
12. Kakojan 12. Kaptanpur
13. Ketetong
14. Nayabazar
15. Koya
16. Dhamdhama
17. Hengrabari
18. Rangia Market
19. Hawaipur
20. Jalugun
21. Amsoi
22, Boha
23. Rajamayong
24. Marzatkandi
25. Dualia
26. Borbali

Sikkim
Sikkim Nil Nit Nt
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Statement i

Details of funds allocated and spent for this pupose (Rupees in Crores)

Name of Circle

2003-04 2004-05 2005-06
Amount Amount Amount Amount Amount Amount
Allocated Spent Allocated Spent Allocated Spent
NE-| 1.12 0.79 1.30 0.64 0.10 0.08
NE-H 3.00 522 722 926 0.33 0.33
Assam 9.52 6.53 0.90 0.62 5.60 3.80
[English] () No, Sir.
Hosting of Rugby (d) Does not arise.

2063. SHRI MILIND DEORA: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the University of Delhi has agreed to
host Rugby 7’s in its Sports Complex and provide its
sports grounds to participating athletes for practice
sessions during Commonwealth Games, 2010 as reported
in the /ndian Express dated January 9, 2007;

(b) if so, the details thereof;

(c) whether the University administration was earlier
reluctant to host the event at its outdoor stadium;

(d) if so, the reasons therefor;

(e) whether the proposal is being considered by the
Commonwealth Organizing Committee (CWOC);

(f) the amount of expenditure likely to be incurred on
hosting the event; and

(g) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MAN! SHANKAR AIYAR): (a) Yes, Sir.

{b) The Delhi University's main ground has been
selected as competition venue for Rugby 7's. Besides,
the grounds of various other colleges of the University
are also likely to be utilized as training venues.

(e) The proposal of having the competition venue of
Rugby 7's at Delhi University has been considered by
the Commonwealith Games Organizing Committee 2010
and found acceptable.

(f) The detailed estimates are yet to be received
from the Delhi University.

(g) The decision on Competition venue has aiready
been taken. Discussions are underway with all the
stakeholders with regard to finalization of details in respect
of training venues.

Moblle Number Portabllity

2064. SHRI P.S. GADHAVI:
SHRI SANJAY DHOTRE:
DR. RAJESH MISHRA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the recommendations of TRAI regarding
implementation of mobile number portability is being
opposed by large mobile operators such as BSNL, Bharti
and Hutch etc.;

. (b) if so, the details thereof and the reasons therefor,
and

(c) the progress made so far by the Govemment for
implementation of TRAl's recommendation on Mobile
Number Portability (MNP)?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) During the
consultation process, prior to issue of the
Recommendations by Telecom Regulatory Authority of
India (TRAI) on Mobile Number Portability (MNP), some
of the stakeholders have stated that:

(i) In most of the countries the Mobile Number
Portability was introduced at a time when the
tele-density was around 25 to 30%.

(ii) Most of the mobile operators are at present
involved in rolling out of their network in the
semi urban/rural areas and hence it is not the
right time to introduce Mobile Number Portability
as they will have to incur heavy expenditure on
upgradation of their network/switches for Mobile
Number portability.

(i) There is enough competition in all the ficense
areas and hence the introduction of Mobile
Number Portability will not yield major benefit to
the customer.

{c) As on date, no decision has been taken in the
matter.

Land Acquisition by MCL

2065. SHRI GIRIDHAR GAMANG: Will the PRIME
MINISTER be pleased to state:

(a) the policy formulated and executed by Mahanadi
Coal Field Ltd. (MCL) for land acquisition, compensation,
rehabilitation and other related matters at different areas;

(b) the new mining areas located and the steps taken
for land acquisition and other related matters;

(c) whether the Government is contemplating to
amend the existing policy keeping in view the
discontentment amongst the displaced and affected
families; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) Land
acquisition is done under the Land Acquisition Act, 1894
and Coal Bearing Areas (Acquisition & Development) Act,
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1957. Compensation is paid according to the provisions
of the Acts. Rehabilitation and resettiement benefits are
provided to land oustees as per the Resettiement &
Rehabilitation (R & R) Policy of Coal India Limited.

(b) MCL has identified new projects e.g.
Bhubaneswari, Kaniha, Kulda & Garjanbahal in the State
of Orissa for mining activities. MCL will follow the Acts/
Rules/Policies mentioned at (a) above for land acquisition
and other related matters.

(c) and (d) Revision of National Policy on
Rehabilitation and Resettlement (NPRR) 2003 is presently
under the consideration of the Government.

[Translation]
Interstate water Transport in Bihar

2066. SHRI KAILASH BAITHA: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether a sum of Rs.30 lakhs was sanctioned
by the Govemnment during the year 2003-04 for collecting
Hydromorphological data and to prepare a DPR for
developing Interstate Water Transport facilities in Gandak
river in Bihar;

(b) if so, whether the funds have been fully utilised;
(c) if not, the reasons therefor;
(d) the details of proposed route for this project; and

(e) the benefits likely to accrue after finalisation of
this project?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) Yes Sir.

(b) and (c) At the time of sanction of this project, an
amount of Rs.5.00 lakhs had been released in March,
2004 to the State Govemment of Bihar. However, no
fund has been utilized by the State Government till
December, 2006. The State Government is in the process
of finalizing the tender for appointment of Consultant for
preparation of Detail Project Report.

(d) and (e) Tne proposal is for collection of hydro
morphological data and preparation of Detailed Project
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Report (DPR) of river Gandak in Bihar. However, Specific
route and the benefits likely to accrue will be known only

after the Detailed Project Report is prepared by the State
Govermnment.

[Engiish]

Coastal Security

2067. SHRI S.K. KHARVENTHAN: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government has recently convened
a meeting to discuss the issue of coastal security in the
country:

(b) if so, the details thereof and the amount
earmarked for the purpose; and

(c) the steps taken by the Govemment to keep a
close watch on the maritime borders in the country which
are having constant security threats?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRiI T. R. BAALU): (a) to (c) The
24th meeting of the Southem Zonal Council was held at
Hyderabad on 12.02.2007 where issues relating to intemal
security, coastal security etc., were discussed. A scheme
for providing assistance to the coastal States and UTs to
enhance infrastructure for patrolling and surveillance of
the coastal areas is under implementation from the year
2005-06. The scheme has an outlay of Rs. 400 crore for
non-recurring expenditure and Rs.151 crore for recurring
expenditure for 5 years.

A meeting was also held at Chennai on 31.07.2006
to review security measures in Indian Ports. The major
ports and some non-major ports in the country have
implemented the International Ship and Port Facility
Security Code (ISPS) and monitor the ships that call at
these ports. Besides, the Coast Guard ships and aircrafts
keep a close watch along the Intemnational Maritime
Boundary Line by regular patrolling.

Performance of Indian Athietes

2068. SHRI C. KUPPUSAMI: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:
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(a) the initiatives taken or proposed to be taken by
the Government to improve the performance of Indian
athletes and sportspersons in intemational sporting events;

{b) the resuits achieved or likely to be achieved as
a result thereof;

(c) the approach adopted by the Government for the
identification and deveiopment of athletes and
sportspersons in the country and the steps taken or
proposed to be taken in this regard; and

(d) the amount allocated for the development of sports
in the country for the year 2007-087

THE MINISTER OF PANCHAYAT! RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION. (SHRI
MAN! SHANKAR AIYAR): (a) The primary responsibility
for the development of various sports disciplines vests in
the National Sports Federations (NSFs) concemed. The
Govemment supplements their efforts through financial
assistance for holding nationalintemational sports events
in India, participation of Indian sportspersonsfteams in
international sports events abroad, training and
arrangements for coaches, both indian and foreign,
procurement of equipment and consumables etc., as per
agreed Long Term Development Plans. in this connection,
detailed discussions are also being held with the various
NSFs and other stakeholders like the Indian Olympic
Association (I0A) and Sports Authority of India (SAl) etc.,
to further streamline the process of identification and
nurturing of talent, development of well-planned strategies
for the identification of efite sportspersons capable of
winning medals and related training requirements such
as exposure and participation in events at the intemnational
level, and other measures for the planned development
of different sports disciplines. In addition, Government is
also providing assistance to meritorious sportspersons for
purchase of equipment, provision of scientific support and
training and participation within country and abroad, under
the ‘Scheme relating to Talent Search & Training’ and
through the ‘National Sports Development Fund'. Efforts
are also being made to further expand and strengthen
the infrastructure and arangements for training etc., under
the various schemes of the SAl.

(b) As a result of these efforts, there has been vast
improvement in the peformance of indian sportspersons
in intemational evernts. India won 54 medals in Asian
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Games”, 2006 against 36 medals won in Asian Games
2002 and 234 medals in SAF Games, 2006 against 191
medals in SAF Games, 2004.

(c) Action is being taken by the Sports Authority of
India for scouting and nurturing talent and training of the
identified sportspersons at the sub-junior, junior and senior
levels by providing vital inputs i.e. coaching, infrastructure
and equipment support, sports kit and competition
exposure etc. under the following schemes:

(i) National Sports Talent Contest (NSTC) Scheme;
(i) Army Boys Sports Company (ABSC) Scheme;
(i) SAl Training Centres (STC) Scheme;

(iv) Special Area Games (SAG) Scheme; and

(v) Centre for Excellence Scheme.

The number of trainees under SAl has already
increased from less than 10,000 at the beginning of 10th
Five Year Plan to 13,000 at present. The Ministry is also
considering launching a scheme under the title of
‘Panchayat Yuva Khel Abhiyan' with a view of providing
basic sports infrastructure and promoting sports activities
at the grass root level both as an essential ingredient of
youth development and for significantly widening the
catchments area for the identification and nurturing of
sports talent.

{d) A budget provision of Rs. 540.00 crores has been
made for the sports during 2007-08.

[Translation]
Promotion of Sports

2069. SHRIMAT!I NEETA PATERIYA: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Govemment has tormulated any
concrete scheme to promote sports in the country;

(b) it so, the details thereof,;

(c) whether schools and colleges are not giving
adequate importance to sports;

(d) if so, the reasons therefor;
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(e) the details of the schools and universities from
where sportspersons represented in Olympics and- Asian
Games; and

(f) the measures taken to promote sports in schools
and colleges of the country?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR): (a) and (b) Sports is a State
subject and the primary responsibility for promotion of
sports in their respective States vests with the State
Govemments, while the responsibility for the development
National Sports Federations (NSFs) which are autonomous
registered institutions.

However, the Government of india is supplementing
the efforts of State Governments and NSFs for promotion
of sports in the country through the following schemes:—

(i) Scheme of Assistance to National Sports
Federation;

(i) Scheme of Talent Search & Training;
(ii) Scheme of State Sports Academies;
(iv) Scheme relating to Awards;

1. Special Awards to Winner in Intemational Sports
event and their Coaches

2. Rajiv Gandhi Khel Ratna Award

3. Maulana Abul Kalam Azad (MAKA) Trophy

In addition, the Arjuna Awards for outstanding
performance in sports, the Dhyan Chand Award for life-
time achievement in sports, and Dronacharya Awards for
eminent coaches are awarded every year under Non-
Plan Scheme.

(v) incentive for Promotion of Sports Activities;
Pension to Meritorious Sports Persons.
Rural Sports Programme.

Promotion of Sports and Games in Schools.
Sports Scholarships.

National Sports Development Fund.

o & 0N
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In addition, Sports Authority of India (SAl) implements
the following schemes to promote sports in the country
through grants provided by the Ministry:

(i) National Sports Talent Contest (NSTC) ;
(i) Army Boys Sports Company (ABSC)
(i) SAl Training Centre (STC)

(iv) Special Area Games (SAG) and

(v) Centres of Excellence (COX)

The SAl has established extensive infrastructure and
training facilities at its Centres in various parts of the
country, and the number of trainees under SAl schemes
has increased from less than 10000 at the beginning of
the 10th Plan to around 14000 (anticipated) by the end
of the current year. This is proposed to be further
increased to 50000 in the Xith Plan.

The Ministry of Youth Affairs and Sports is also
considering the launching of a scheme “Panchayat Yuva
Khel Abhiyan™ with the objective of developing basic sports
infrastructure, and promoting games and sports activities,
at the village/sub-district level, both as an essential
ingredient of the development of the Youth and to
significantly expand the catchment for spotting and
nurturing of sports talent. Consultations are being held in
this regard with all the stakeholders concemned with a
view to finalizing the proposal

(c) and (d) It is a fact that the Sports and Games
require greater attention in Schools and Colleges. The
emphasis on sports & games in the Schoois/Colieges
has not been sufficient on account of.—

1. General lack of sports consciousness, and focus
on academics, among parents and teachers;

2. Inadequate emphasis on implementation of the
policy to make Sports & Physical Education
compulsory,

3. Non-availability of adequate sports facilities and
playgrounds in educational institutions.

(e) This information is not maintained in the Ministry.

{f)y The Government promotes sports in Schools and
Colieges in the country through organization of Multi-sports
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competition in identified Olympic and indigenous disciplines
at District, State and National level through the Sports
Authority of India in coordination with the State
Governments.

Commiittee on the Inclusion of Hindi in U.N.

2070.. SHRI BHUVANESHWAR PRASAD MEHTA:
Will the Minister of EXTERNAL AFFAIRS be pileased to
state:

(a) the efforts made by the Committees/Sub-
committees/Core Group constituted for making Rajbhasha
Hindi as the language of the United Nations and the
progress made as a result thereof;

(b) the details of the Committees/Core Group including
the total expenditure incurred in this regard;

(c) the number of delegations including the names
of representatives in each of the delegation visited abroad
during the last three years and till date for promotion of
Rajbhasha Hindi in foreign countries and the success
achieved as a result thereof;, and

(d) the total expenditure incurred on their visits?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) and
{b) Following a decision taken in the 26th meeting of the
Kendriya Hindi Samiti held on 6th September 2002, under
the chairmanship of the Hon'ble Prime Minister, a high
level committee under the chairmanship of EAM on Hindi
in the UNO was constituted on 26th February, 2003. A
meeting of this committee was heid on 29th July, 2003.
Thereafter, a follow-up sub-committee on Hindi in UNO
was formed under the chairmanship of the then Minister
of State. A meeting of this committee was held on 22nd
August, 2003. Subsequently, a core group under the
chairmanship of Additional Secretary (Administration) in
the Ministry of Extemnal Affairs was formed. Meetings of
this core group were held on 17th October, 2003 and
10th February 2004.

In the meeting of 29th July, 2003, mentioned above,
the idea of preparing an Advocacy Paper was mooted.
The objective of having an Advocacy Paper was to
present India's case with regard to introducing Hindi in
the UN and mobilising world opinion on the issue. The
task of preparing this Paper was first assigned to Shri
Nirmal Pathak, a joumalist from ‘Dainik Jagaran'. Later,
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he was replaced by Shri Akhilesh Suman of ‘Rashtriya
Sahara’ in November, 2004. Shri Suman submitted a draft
Advocacy Paper in May, 2005. This was supplemented
with further inputs by the Ministry.

Subsequently, it was decided to bring the subject of
Hindi in UNO under the purview of the follow-up
committee of World Hindi Conference (WHC) which was
set up in 2003 after thé Vil WHC under the chaimanship
of the then MOS with the objective of ensuring follow-up
action on the Resolution on the subject passed during
the WHC. Meetings of this Committee were held on
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8.1.2004, 8.6.2005 and 1.6.2006 and discussed modalities
of achieving the objective of introducing Hindi at the UN.

The expenditure incurred on organising the meeting
of the follow up committee on World Hindi Conference
heid on 8th June 2005 was Rs. 54,088/- and on the
mesting held on 1st June 2006 was Rs. 26,730. As the
other committées mentioned above consisted of only the
officers of the Ministry, no expenditure was incurred on
the meetings of these committees.

(c) and (d) Details are given in the enclosed
Statement.

Statement

Hindi conferences are organised in different countries by the Ministry/Indian Missions abroad as part of Ministry’s
efforts to promote Hindi abroad. Details of the Conferences held in the past three years till date, names of the
participants and the expenditure incurred are as follows:

S.No. Place of the Held on Expend. Names of participants
Conterence incurred on from India
Conferences
1.  Bucharest 28-30 July 2004 Rs. 3,70,162 1. Shri Mahesh Sachdev, JS
(Romania) (Europe.ll)
2. Shri S.K. Srivastava, DS (Hindi)
2. Sydney 3-5 Febd, Rs. 9 Lakh 1. Shri Vijay Kumar, Secretary
(Australia) 2006 (Coord)
2. Shri S.K. Srivastava DS (Hindi)
3. Abu Dhabi (UAE) 24-26 Feb, 2006 Rs. 7.5 Lakh 1. Smt. Madhu Goswami, DS(Hindi)
4. Tokyo (Japan) 28-30 July 2006 Rs. 15 Lakh . Dr. Ashok Chakradhar

. Dr. Suraj Bhan Singh

. Dr. V.K. Malhotra

Sh. Narayan Kumar

. Smt. Madhu Goswami, DS(Hindi)

AWM =

These conferences helped in generating considerable interest in Hindi in the region concemed.

High-tech Parks (b) if so, the details thereof; and

2071. SHRI AJIT JOGI: Will the MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY

be pleased to state:

(c) the details of high-tech parks in the country and
the investment made in each of them, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) Software Technology
Parks of India (STPl), an autonomous society under

(a) whether the Government proposes to set up high-
tech. parks in all the States to promote information
technology.
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Department of Information Technology, Ministry of
Communications and Information Technology, Goverment
of India has setup 48 centres across the country, the
state-wise centre details are given in the enclosed
Statement-1.

As per the curmrent policy for setting up a new STPI
Centre, the State Government has to provide 3 acres of
tand, 10,000 sq.ft. of built up space and a grant-in-aid of
Rs. 1 Crore to STPl. A feasibility study has to be
conducted by STPI jointly with the State Govémment to
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evaiuate the export potential and commercial viability of
the proposal.

Department of Science and Technology (DST),
Ministry of Science and Technology has promoted Science
and technology Entrepreneurs Parks (STEPs), which are
established in and around academic and R&D institutions
of excellence for the promotion of innovation and
entrepreneurship. The STEPs have thrust are as (s)
including IT. Sate-wise details of STEPs are given in the
enclosed Statement-il.

Statement |

Software Technology Parks of India

f

STPI Centers

-
.

Andhra Pradesh

Hyderabad, Thirupati, Vijayawada, Vizag, Warangal, Kakinada

2. Assam Guwahati

3. Chhattisgarh Bhilai

4. Gujarat Gandhinagar

S. Himacha! Pradesh Shimia

6. Jammu & Kashmir Srinagar, Jammu

7. Jharkhand Ranchi

8. Kamataka Bangalore, Hubli, Mangalore, Manipal, Mysore

9. Kerala Thiruvananthapuram

10. Madhya Pradesh Indore

11. Mahargshtra Aurangabad, Nagpur, Nasik, Navi Mumbai, Kothapur, Pune
12. Manipur imphal

13 Orissa Bhubaneswar, Rourkela

14. Pondicherry Pondicherry

15. Punjab Mohali

16. Rajasthan Jaipur, Jodhpur

17. Sikkim Gangtokl

18. Tamilnadu Chennai, Coimbatore, Madurai, Thirunavelli, Trichy
19. Uttar Pradesh Kanpur, Lucknow, Noida, Allahabad

20. Uttaranchal Dehradun

21. West Bengal Kotkatta, Durgapur, Khargapur, Siliguri
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Statement I

Scrence and Technology Entreprenewrs Parks (STEFs)

S! No. States Location Area of Operation Project Cost (in Rs Lakhs)
1. Jhakhand Bira tnstitute of Technology, Mech. Engg., Mining equipment, 148.00
Mesra Ranchi electronics
2 Himachal Pradesh HP. University, Simia Software and Computers 109.00
3 Kamalska {1) SJ College of Engg, Mysore Electronics, Software development 215.40
(2) National institle of Technology, Kamataka Software, Biotech, Environment engg. 217.00
Surathkal
4 Madhya Pradesh Maulana Azad College of Technology, Bhopal Electronics, Software, Power Engg. 170.00
5 Maharastra University of Poona, Pune Instrumentation, solar power, computers 70.00
6.  Punab Guru Nanak College of Engineering, Ludhiana Machine tools, automation, electronics 200.00
7. Tami Nadu (1) Regional Engineering College, Tiruchirapali Blectronics production & Mechanical Engg. 150.00
(2) PSG College of Technology, Coimbatore Electronics, Software, Mechanical Engg. 388.80
8. Uttar Pradesh Harcourt Butler Technological Institite, Kanpur Chemicals, Electronics, Computer 205.00
9 Uttranchal Indian Institte of Technology, Roorkee Blectronics, Computer, Mechanical Engg 150.00
10. West Bengal Indian Institute of Technology, Kharagpur Mechanical, IT, Agricuiture, Metalturgy, 287.00
Food Processing
[English] (f) the measures taken by the Government for proper

Food Safety and Standards Act, 2006

2072. MS. INGRID MCLEOD:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has recently enacted
Food Safety and Standards Act, 2006;

(b) if so, the details thereof;

(c) whether there is any proposal to set up Food
Safety and Standards Authority of India:

(d) if so. the details thereof.

(e) the time by which the final decision is likely to
be taken in this regard; and

implementation of the Act?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (f) The Draft Food Safety
and Standards Bifl, 2005 piloted by the Ministry of Food
Processing Industries, which was subsequently enacted
by the Parliament as Food Safety and Standards Act,
2006 {34 of 2006), has received the consent of the
President of India.

The Ministry of Health & Family Welfare has been
entrusted with the implementation of the Food Safety &
Standards Act, 2006. As per provision of Section 92 of
the Food Safety & Standards Act, 2006, the Food
Authority is to make regulations to carry out the provisions
of the Act.

The Act will come into force on such date as the
Central Government may notify in the Official Gazette. A
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Steering Group for setting up of the Food Safety and
Standards Authority under the Food Safety Act, 2006 (34
of 2006) has been constituted under the Chairmanship of
Cabinet Secretary.

[Translation/
Nationat Knowiedge Commission

2073. SHRI GANESH SINGH:
SHRI IQBAL AHMED SARADGL:
SHRI S.K. KHARVENTHAN:
SHRI SHRINIWAS DADASAHEB PATIL:
SHRI HEMLAL MURMU:
SHRI BALESHWAR YADAV:
SHRI K.C. PALLANI SHAMY:
SHRI N.S.V. CHITTHAN:
SHRI JASUBHAI DHANABHAI BARAD:
SHRiI B. MAHTAB:
SHRI SURESH PRABHAKAR PRABHU:
SHRI MOHAN SINGH:
SHR! KAILASH MEGHWAL:

Will the PRIME MINISTER be pleased to state:

(a) whether the National Knowledge Commission has
submitted its report as reported in the Dainik Jagran dated
February 12, 2007;

(b) if so, the main recommendations in the report;

(c) whether the Commission has recommended to
set up a National University during the next three years;

(d) i so, the details thereof including the locations
where these universities are likely to be set up;

(e) whether the Government has consulted the
Planning Commission to consider its recommendations;

(f) if so, the recommendations which have been
accepted;

{g) whether a review of the recommendations will be
undertaken by the Parliamentary Forum;

(h) if so, the reasons therefor,

(i) whether the Government proposes to bring about
reform in education sector,

(j) it so, the details thereof including the funds for
the education sector; and
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(k) the time by which these recommendations are
likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes Sir.

{b) The main recommendations of the Report on
Higher Education are:

* Expand massively to around 1500 universities
nationwide that would enable india to attain a
gross enrolment ratio of at least 15 per cent by
2015.

e Establish an Independent Regulatory Authority
for Higher Education.

¢ Increase public spending and diversify sources
ot financing.

o Establish 50 National Universities as multi
disciplinary exemplars whose admissions would
be on an all India basis.

* Reform existing universities to ensure frequent
curricula revision, introduce course credit
systems, enhance reliance on internal
assessment, encourage research and reform
govemance.

e Restructure the system of affiliated

undergraduate colleges.

¢ Promote enhanced quality through stringent
information disclosure norms, upgradation of
infrastructure and looking at salary differentials.

* Ensure access for all deserving students through
well funded scholarships and affimative action
that takes into accoumt multi dimensionality of
deprivation.

(c) to (k) The comments of the concemned Ministries/
Departments of the Government of India have been
sought by the Planning Commission. The question of a
Parliamentary Forum reviewing the recommendations witl
only arise after the Government of India takes a decision
on the recommendations contained in the report.

[English]
National Commission for Libraries

2074. SHRIMATI NIVEDITA MANE:
SHRIMATI BHAVANA PUNDALIKRAO GAWALL:
SHRI KIRTI VARDHAN SINGH:
SHRI EKNATH M. GAIKWAD:

Will the PRIME MINISTER be pleased to state:



121 Written Answers

(a) whether National Knowledge Commission has
recommended for the setting up of a National Commission
for Libraries;

(b) if so, the details thereof and the purpose thereto;

(c) the estimated expenditure likely to be incurred in
this regard; and

(d) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) Yes,
Sir. A copy of the report of the National Knowledge
Commission on Libraries is enclosed as Statement.

(d) The Planning Commission has forwarded the
report to the concerned Departments of the Government
of India.

Statement
Libraries

Public libraries play a pivotal role in dissemination of
knowledge and are an extremely important element of
the foundation of a knowledge economy. There is
widespread agreement that there is an urgent need for
reform in the Libraries and Information Services (LIS)
sector. Several initiatives in this regard have already been
taken by the Govemment. NKC has consulted extensively
with diverse stakeholders, including a Working Group of
experts and professionals. NKC's recommendations for
formulating strategies in the LIS sector are as follows:

1. Set up a National Commission on Libraries: A
permanent, independent and financially
autonomous National Commission on Libraries
should be set up by the Central Government as
a statutory body to address the information and
leaming needs of the citizens of India. To launch
the process in a mission mode, a National
Mission on Libraries should be set up
immediately, for a period of three years.

2. Prepare a national census of all libraries: A
national census of all libraries should be
prepared by undertaking a nation-wide survey.
Collection of census data on libraries would
provide baseline data for planning. The Task
Force that has been set up by the Department
of Culture for this purpose should be given
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financial and administrative support to implement
this activity and complete the survey on a priority
basis (within one year). User needs and reading
habits should be periodically surveyed at the
national level as part of the National Sample
Survey.

. Revamp LIS education, training and research

facilities: The proposed Mission/Commission on
Libraries must assess as soon as possible the
manpower requirements of the country in the
area of LIS management, and take necessary
steps to meet the country’s requirement through
LIS education and training. To keep the LIS
sector abreast of latest developments, necessary
encouragement should be given to research after
evaluating the research status in this field.
Establishing a well-equipped institute for
advanced training and research in library and
information science and services would provide
the necessary impetus to this task.

. Re-assess staffing of libraries: In the changed

context, it is necessary to assess the manpower
requirements for different types of libraries and
departments of library and information science,
keeping in mind job descriptions, qualifications,
designations, pay scale, career advancement and
service conditicns.

. Set up a Central Library Fund: A specified

percentage of the Central and State education
budgets must be ear-marked for libraries. In
addition, a Central Library Fund should be
instituted for upgrading existing libraries over a
period of 3-5 years. The initial funding from the
Govemment may be Rs 1,000 crores, which may
be matched by the private sector through
corporate philanthropy. This fund should be
administered by the National Mission/
Commission on Libraries.

. Modernize library management: Libraries should

be so organized and the staff so trained that
they become relevant to user communities
(including special groups) in every respect. Also,
to optimize resources, efforts should be made
to synergize the strengths of different types of
libraries through innovative collaboration. NKC
proposes the creation of a mode! Library
Charter, a list of services to be performed by
libraries, a Library Network and a National
Repository for Bibliographic Records.
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. Encourage greater community participation in

library management: It is necessary to involve
different stakeholders and user groups in the
managerial decision-making process for libraries.
Public libraries must be run by local seif-
government through committees representing
users of the library. These committees should
ensure local community involvement and should
be autonomous enough to take independent
decisions to conduct cultural and educational
community-based programmes. Libraries should
integrate with all other knowledge-based activities
in the local area to develop a community-based
information system. In the rural sector, the
responsibility for village libraries or Community
Knowledge Centres must lie with the Panchayats.
These should be set up in close proximity or on
the premises of schools.

Promote information Communication Technology

. (ICT) applications in all libraries: The catalogues

of all libraries should be put on local, state and
national websites with necessary linkages. This
will enable networking of different types of
libraries and setting up of a National Repository
of Bibliographic Records and a centralized
collaborative virtual enquiry-handling system
using the latest ICT. To enable equitable and
universal access to knowledge resources,
libraries should be encouraged to create more
digital resources by digitizing relevant reading
material in different languages, which can be
shared at all levels. Peer-reviewed research
papers resulting from publicly funded research
should also be made available through open
access channeis, subject to copyright regulations.
It is recommended that open standards and free
and open source software may be used for the
above.

. Facilitate donation and maintenance of private

collections: There are numerous rich private and
personal collections in India which need to be
identified, documented and preserved for
posterity. While there is a need to create a
decentralized model for identification of personal
collections, it is also necessary to sensitize
organizations to receive and preserve donations
of personal collections through a simplified
process. The National Mission/ Commission may
set up a committee on private and personal
collections under the chairpersonship of an
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eminent scholar. Since special facilities for
maintaining private or personal coflections are
not easily available, it is suggested that 10
regional centres with specific mandates be set
up in different parts of the country for this
purpose.

10. Encourage Public-Private Partnerships in LIS
development: Philanthropic organizations,
industrial houses and other private agencies
should be encouraged through fiscal incentives
to support existing libraries or set up new
libraries. The ingenuity of civil society may also
be utilized to prepare necessary infrastructure
to meet the special ICT needs of the LIS sector.
In order to facilitate the coordinated development
of libraries across different sectors and to provide
the legislative framework, required legal support
and financial backing to the library sector, the
Government could, in course of time, consider
including libraries in the Concurrent List of the
Constitution of india. This should be done without
in any way abrogating the existing.
responsibilities of the States towards libraries.

Deprivation Index Formula

2075. SHR! ANANDRAO VITHOBA ADSUL:
SHRI ABU AYES MONDAL:
SHRI JYOTIRADITYA M. SCINDIA:

Will the PRIME MINISTER be pleased to state:

(a) whether the National Knowledge Commission has
recommended the adoption of a Deprivation Index Formula
to assess the backwardness of students, to quantify
deprivation of various kinds to introduce affirmative action
and make higher education as inclusive as possible;

(b) it so, the details thereof;

(c) whether the Deprivation Index Formula was
intended to assess deprivation on various counts including
economic backwardness and poverty apart from mere
caste and community backwardness;

(d) i so, the decision of the Government in this
regard;

(e) whether there is any proposal to set up an
Independent Regulatory body to monitor standards and
degrees;, and
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(f) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) The
National Knowledge Commission in its Recommendations
for Higher education - Section VII-ACCESS has mentioned
that “a major aim of the higher education system must
be to ensure that access to education for economically
and historically socially underprivileged students is
enhanced in a substantially more effective manner.

* Reservation are essential but they are only a
part, and one form, of affirmative action.

« Disparities in educational attainments are related
to caste and social groups, but are also strongly
related to other indicators such as income,
gender, region and place of residence. Therefore,
there is a need to develop a meaningful and
comprehensive framework that would account for
the multi-dimensionality of differences that still
persist. For example, a deprivation index could
be used to provide weighted scores to students
and the cumulative score could be used to
supplement a student’s school examination
score. After adding the score from the
deprivation index, all students could compete for
admissions.

* The indicators need to be easily identifiable and
verifiable for the system to work effectively. They
should cover the different types of disadvantages
that a student could face at the school level,
and while applying for admissions to higher
education. This system serves the dual purpose
of considering various disadvantages and
ensuring that a reserved category student who
has otherwise enjoyed other benefits does not
get great preference at the time of admissions.

« lllustrative indicators of backwardness that need
to be measured by such an index could include
social background covering caste (keeping in
view regional variations), religion and gender,
family education history, family income, type of
school distinguishing between govemment and
private schools and between schools from
different locations, the medium of instruction,
place of residence distinguishing between urban
and rural areas and accounting for regional
deprivation by sorting districts along an index of
infrastructure or access to social benefits and
physical disability.”
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The above paras indicate that the proposed
deprivation, index is intended to be a comprehensive index
covering different types of disadvantages giving weightage
to various counts like economic backwardness/poverty
caste and community backwardness, social indicators such
as family education history, place of residence, type of
school attended physical disability etc.

(d) to (f) The recommendations of the National
Knowledge Commission pertaining to Higher Education
including the proposal to set up an Independent
Regulatory Authority have been sent to the concemed
Ministries for their comments.

Bus Transport Dispute between Delhi and U.P.

2076. DR. VALLABHBHAI KATHIRIA: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the dispute between the Government pf
U.P. and Delhi pertaining to bus transport has not been
resolved even after the intervention of the Hon’ble Court;

(b) Whether the Government is aware of the problems
being faced by the people from Delhi and vice versa to
reach their work places; and

(c) the action being taken by the Central Government
to resolve the problem?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) As per the provisions of Motor
Vehicles Act, 1988, the State Govermnments can enter
into agreements for operation of bus services between
them. The procedure for entering into such agreements
has been prescribed under section 88 (5) of the M.V.
Act, 1988. The Court has not given any direction to this
Department in the matter relating to the dispute between
Government of U.P. and Delhi for bus transport services.

(b) and (c) Road Transport falls under the purview
of State Govemments. It is for the concemned States to
provide efficient, well coordinated passenger transport
services for its people.

Issue of Substitute Medicines

2077. SHRI VIJOY KRISHNA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:
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(a) whether CGHS dispensaries. are issuing substitute
allopathic medicines in place of the prescribed medicines
by the doctors;

{b) whether even for low-priced medicines, substitutes
are aiso issued;

(c) if so, the reasons therefor;

(d) whether even for a single medicine prescribed,
two or more or inappropriate substitutes are given; and

() it so, the remedial steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (e) Medicines to CGHS
dispensaries are procured and supplied on the basis of
list of finalised formulary and generic drugs, through
Medical Store Depot-ll (MSD) and Hospital Services
Consultancy Corporation (HSCC). Chief Medical Officers
in the dispensaries are expected to prescribe medicines
from the formutary/generic drugs. In case of medicines
being not in stock in a dispensary, then an indent is
placed on the authorised local chemists. if the chemists
supply substitute medicines rather than the indented
medicines, CGHS has the power to impose penalties
under the provisions of Memorandum of Agreement{(MOA)
signed with the authorised local chemists.

Upgradation of Medical Colleges

2078. SHR! HARIBHAU RATHOD: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether an additional grant of Rs. 120 crore from
Vidarbha package for upgradation of Government Hospital,
Nagpur under Pradhan Mantri Swasthaya Suraksha Yojana
is proposed to be sanctioned keeping in view the
difficutties of the poor tribal patients of the area;

{b) if so, the details thereof, and
{c) it not, the reasons therefor?
THE MINISTER OF STATE IN THE MINISTRY OF

HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (c) There is no proposal
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for sanction of additional grant of Rs.120 crore trom
Vidarbha Package for upgradation of Government Hospital,
Nagpur under Pradhan Mantri Swasthya Suraksha Yojana.

[Transiation]
Implementation of MPLAD Scheme

2079. CH. MUNAWAR HASSAN: Will the Minister of
STATISTICS AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the guidelines in respect of utilisation of
funds released under Member of Pariament Local Area
Development Fund Scheme is not being implemented
properly in Uttar Pradesh;

(b) if so, the details of the complaints received from
various Members of Pariament from Uttar Pradesh;

(c) the details of action taken so far in each case;

(d) whether orders regarding holding prescribed
meetings of Members of Parliament and officers
implementing the scheme under the Chairpersonship of
Divisional Commissioner twice in a year are not being
held as per guidelines; and

(e) if so, the action being taken against such
Divisional C L 2

THE MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI G.K. VASAN): (a) to (c) No, Sir. However, there
were some complaints with regard to non-implementation
of MPLADS Guidelines. A list of complaints received from
some Members of Parliament along with details of Action
Taken by the Ministry is enclosed as Statement.

(b) As per Para 6.3 of the Guidelines on MPLADS,
a committee under the Chairmanship of the Chief
Secretary/Development Commissioner/Additional Chief
Secretary is required to review MPLADS implementation
progress with the District Authorities and MPs at least
once a year. The Planning Department, Govt. of U.P.
has intimated, since U.P. is a large State having BO Lok
Sabha Constituencies and 31 Rajya Sabha MPs, it has
been decided that meetings will be organized at Division
level twice a year in 15 Divisions. So far the Ministry of
Statistics and Programme implementation has received
the details of meetings of the Divisional level Committees
held in Faizabad, Bareilly and Kanpur Divisions.
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(e) Since the District and Divisional Authorities are
under the administrative control of the State Govermnment
action, if any, against State Gowt. Officials has to be
taken by the State Govemment.

Statement
Lok Sabha

(1) Shri Shishram Singh Ravi, MP (LS)—8ijnore (UP)
Lok Sabha Constituency:

Complaint

Misappropriation of MPLADS fund of Rs. 1.24 crore
for purchase of Computers for 48 Schools in Bijnore (UP).

Action Taken

The matter has been investigated by Commissioner,
Moradabad and report submitted to Planning Department,
Government of Uttar Pradesh. Principal Secretary,
Planning was requested to apprise the Ministry of action
taken by the Govemment of Uttar Pradesh against the
offender supplier, namely M/s SRJ Software Ltd., Wazir
Nagar and action taken for the recovery/recoupment of
MPLADS fund from the offender supplier. Gowvt. of Uttar
Pradesh is also taking action against the officers
responsible.

(2) Shri Rajnarayan Budholia, MP (LS)-Hamirpur (UP)
Complaint

Seven “Swagat Dwars” have been constructed at
ditferent specific places in his constituency out of MPLADS
Fund of his predecessor ex-Lok Sabha Member ot
Parliament Shri Gangacharan Rajput and inscribed with
the slogan which is creating confusion among the public.

Action Taken

DM, Hamirpur has stated that 03 Swagat Dwars were
constructed in Mahoba district and 02 were constructed
in Hamirpur district. The Ministry has instructed DM,
Hamirpur to remove the name of ex-MP (LS) immediately
from these Swagat Dwars and to take action to recoup
MPLADS Fund utilized for the construction of these
Swagat Dwars, as the same is not permissible under
MPLADS Guidslines. Goverment of Uttar Pradesh has
also been requested to take disciplinary action against
the officer found responsible for this.
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(3) Shri Narendra Kumar Kushwaha, MP (LS)—
LS Constituency, Mirzapur (UP)

Complaint

Holding of meeting of Chief Development Officer
during session period under MPLAD Scheme.

Action Taken

Ministry had sought clarification from Planning
Department, Govt. of U.P. That Department vide its letter
dated 19.9.2006 has stated that they have issued
necessary instructions to all District Magistrates not to
hold any meeting on MPLAD Scheme during Parliament
Sessions. They have regretted the matter.

(4) Shri Narendra Kumar Kushwaha, MP (LS)—
LS Constituency, Mirzapur (UP)

Complaint

Delay in execution of MPLADS works by DM,
Mirzapur and non-cooperative attitude of Chief
Development Officer, Sant Ravidas Nagar, Bhadoli, Uttar
Pradesh.

Action Taken

Shri Narendra Kumar Kushwaha, has been expelled
from Lok Sabha on 23.12.2005. The State Gowvt. has
been instructed that all works recommended by the
expelled MP till the date of his expulsion may be
executed, provided they conform to the MPLADS
Guidelines.

(5) Shri Swami Chinmyanand, Ex-MP (LS)-Jaunpur
Lok Sabha constituency
Complaint

Non-release of Rs. 10 lakh of MPLADS Fund for the
construction of the buliding of Jamia Monima Lil-Banat
(Girls School), Jamia Nagar Sipah, Jaunpur.

Action Taken

Action Taken Report received from District Magistrate,
Jaunpur vide his letter dated 22nd July 2006 states that
the complete amount of Rs. 10 lakh of the project has
been released to the implementing Agency.
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(6) Shri Mansoor Al Khan, Ex-MP (LS)}—lok Sabha
constituency, Saharanpur (UP)

Complaint

Misutilization of MPLADS fund in District Saharanpur
(U.P.) from the MPLADS funds of Shri Rashid Masood,
Hon'ble MP (Lok Sabha).

Action Taken

Report dated 18.1.2007 received from DM,
Saharanpur has been examined in the Ministry and found
that no misappropriation of MPLADS fund was done
during the execution of construction of Kharanja from
Khera Afghan to Jajwa with estimated cost of Rs. 7 lakh
and construction of two class rooms of Guru Nanak High
School at village-Mahangi, bloc-Gangoah on the
recommendation of Shri Rashid Masood, Hon'ble MP (LS).
However, imegularity has been made in not observing
the laid down procedure and the State Gowt. has been
instructed to take necessary action.

(7) Shri liyas Azmi MP (LS)—Lok Sabha constituency
Sahabad (UP)

Complaint

Alleged that District Administration is asking for 10%
of Stamp duty on formal agreement to be executed by
the Society/Trust with District Authority in favour of
Government in respect of works relating to Schools/
Colleges.

Action Taken

Instructions have been issued to the District
Magistrate, Hardoi vide Ministry's letter dated 30.1.2008
that agreement be registered under the relevant
Registration Act on a non-judicial stamp paper of Rs. 10
or more, as is applicable in the State/UT. No stamp duty
would be required to be paid for registration as there is
no formal transfer of assets.

(8) Shri liyas Azmi MP (LS)—Lok Ssbha constituency
Sahabad (UP)

Complaint
Misappropriation of MPLADS funds by deducting 10%

of cost of the project and taking of 15% of the cost of
work as commission by Government Agencies.
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Action Teken

The Ministry has sought factual report in the matter.
Rajya Sabha

(9) Shri Vidya Niwas Mishra, ex-MP (RS)

Complaint

Shri Mahendra Nath Yadav, President of Shiv Harsha
Kishan College, Basti has alleged that Principal of the
College is trying to misuse Rs. 15 lakh of the MPLADS
fund recommended by Shri Vidya Niwas Mishra, ex MP
(RS) for construction of multipurpose hall in the college
under MPLAD Scheme.

Action Taken

The matter has been taken up with DM, Basti. Vide
his report DM, Basti had selected PWD as implementing
agency for the above work whereas Hon'ble MP was
insisting on getting the work done through the Principal
of the College or UP Project Corporation. The Guidelines
on MPLADS gives the responsibility of deciding a
“satisfactory” implementing agency to the Head of the
District. As such, the request of the Hon'ble MP does
not appear to conform to the instructions issued by this
Ministry.

Connecting Chitrakoot with NH
2080. SHRI SHYAMA CHARAN GUPTA: Will the

Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether there is any proposal under consideration
by the Government to connect Chitrakoot Dham,
Karvi(Uttar Pradesh) via Kalinjar, Khajuraho(Madhya
Pradesh) with the National Highways;

(b) it so, the details thereof;

(c) the action taken by the Union Govemment on
the said proposal; and

(d) the time by which the project is likely to be
compieted?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHR!
K.H. MUNIYAPPA): (a) No, Sir.

(b) to (d) Do not arise.
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[English]
Drug Resistant TB

2081. SHRI UDAY SINGH:
SHRI AJIT JOGI:
SHRI ADHIR CHOWDHURY:
SHRI VIJOY KRISHNA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Multi Drug Resistant TB and XDR-
TB are spreading in the country;

(b) if so, the details thereof;

{c) whether XDR-TB strain, mixing with the HIV/AIDS,
is causing high percentage of mortality;

(d) if so, the steps taken to cure and check the
spread of the disease;

(e) whether the Govemment proposes to set up
Advanced Reference Test Labs exclusively to detect Drug
Resistant TB; and

(f) if so, the number of Test Labs setup or likely to
be set up in the country, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) There is no evidence
to suggest that Multi Drug Resistant TB (MDR-TB) and/
or Extensively Drug Resistance TB (XDR-TB) is spreading
in the country. Results from Drug Resistance Surveys
conducted since 1997 in Tamil Nadu, Gujarat and
Mabharashtra indicate that there has been no increase in
the level of MDR-TB, which continues to be about 3% in
new TB cases and 10-20% in retreatment cases. As of
now, there is no documented case of XDR-TB in the
country.

(c) TB disease caused by XDR-TB strain is virtually
incurable in any patient, with or without HIV infection.
People infected with HIV are more vulnerable to all forms
of TB, including XDR-TB, and are more likely to die from
TB. This was recently reported in a hospital-based
outbreak in South Africa. However, til date there has
been no such case reported in India.
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(d) MDR-TB and XDR-TB develop when TB patients
are incompletely or inadequately treated. Therefore the
first priority is prevention of the development of drug
resistance by detection of TB patients and effective
treatment as per RNTCP guidelines. The Phase-il Project
Implementation Plan of the Revised National TB Control
Programme (RNTCP) has the full range of activities as
recommended by the 2006 WHO Stop TB Strategy, which
are needed to prevent the development of drug resistance.
These activities first include the maintenance of good
quality DOTS services for early detection and curing of
drug susceptible TB cases. RNTCP has a system for
making patients adhere to treatment and the cure rates
within RNTCP have been in excess of the global
benchmark of 85%. Furthermore, RNTCP has developed
a system in accordance with intemational guidelines for
the effective treatment of MDR-TB, which is cumently
being pilot tested in Gujarat and Maharashtra. To ensure
that TB patients get standard diagnostic and treatment
services as per RNTCP, special emphasis is laid on the
IEC activities, involvement of NGOs, private sector and
medical colleges in the revised strategy.

(8) and (f) Yes. Curmrently TRC, Chennai, National
TB Institute, Bangalore, and LRS Institute, Delhi have
the capacity for conducting quality assured culture and
drug susceptibility testing to detect MDR-TB. Under Phase-
Il of the RNTCP two laboratories one each in the State
of Gujarat and Maharashtra have also been established.

[Trans/ation]
indian System of Medicines

2082. SHRI BALESHWAR YADAV:
SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHR!I P. RAJENDRAN:
SHRIMATI C.S. SUJATHA:
SHRI E.G. SUGAVANAM:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether there are advertisements appearing in
the media claiming to cure diseases like cancer, HIV/
AIDS by individuals/companies;

{b) if so, the details thereof and the action taken by
the Govemment against them;
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(c) whether the Governemnt has decided to amend
Drugs and Magical Remedies (Objectionable
Advertisement) Act, 1954 and ban all advertisements of
claims to treat incurable or complicated heaith ailments;

(d) if so, the details thereof alongwith the reasons
therefore;

(e) whether the Government has set up a Committee
to suggest amendment in the Act;

(f) it so, the suggestion made by the said Committes;
and

(g) the time by which the final decision is likely to
be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Advertisements
claiming cure from disease like Cancer, HIV/AIDS some
times appear in media. The advertisements usually claim
cure by individuals. The Drugs and Magic Remedies
(Objectionable Advertisements) Act, 1954 at present does
not apply to ‘clinics or any claims made by medical
practitioners about the treatment of diseases or
consultation offered for treatment. The provisions under
the said Act at present under review to make it more
responsive and to exercise effective control over
advertisement related to medical products.

{c) Yes, Sir.

(d) to (f) In order to review the existing provision
and suggest suitable amendments to the Act to meet the
present day needs, a committee was set up under the
Chairmanship of Dr. Ranjit Roy Chowdhary Emeritus
Scientist National Institute of immunology (Nit). The major
recommendations of the committee are given below:

1. The “Treatment” may be brought within the
scope of the Act so as to bring claims by
medical practitioners or clinics within its ambit.

2. Definition of “Advertisement” may be amended
to specifically cover advertisement through

3. The Quantum of punishment may be enhanced
to make it deterrent to the offenders.

4. The present Schedule may be deleted and a
revised list of diseases, disorders and conditions,
in line with “Schedule J° to the Drugs and
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Cosmetics Rules, 1945 to be brought under the
Rules framed under DMR (OA) Act for flexibility
of revision of the list.

(@) The final decision has been taken and the A
Draft Bill for the amendment of the Drugs and Magic
Remedies (Objectionable Advertisements) Act, 1954 wouid
be introduced in the Parliament with the approval of the
Cabinet.

[Engilish]
Sterilization Operations

2083. SHRI HITEN BARMAN: Wili the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) The number of sterilization operations and the
cases of deaths due to sterilization that occurred during
the each of the last three years and till date, State-wise
and year-wise;

(b) whether such unsuccessful cases of sterilization
have been reported wherein both husband and wite have
also been sterilized; and

(c) ¥ so, the state-wise number thereof and the
provision regarding payment of compensation to them and
the conditions under which compensation have been
denied to them?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) Information for each of the
last 3 years is given in the enclosed Statement.

(b) and (c) During the last 3 years no such case
has been reported by any of the states or U.T. However,
one such case had been reported in 1998 from Jash
Pur, M.P.( now in Chhattisgarh). Compensation was
denied to Smt Urmila Tiwari and Sh. Ranganath Tiwar
by Govt. of M.P. on the ground that there are chances
of failure of 0.5% in female sterilization and 0.1% in
male sterilization.

Prior to the introduction of the National Family
Planning insurance scheme in November 2005, there was
no provision for compensation for fallure of sterilization
operation. Under the present Family Planning Insurance
scheme Rs. 25,000 is payable (once) for failure ot
sterilization operation.
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Statement
Number of stenilisation and deaths during last three years & uplo latest
S.No State/UT 2003-04 2004-05 2005-06 2006-07
(Prov. upto
Dec.06)

Steri Death  Steri  Death Sterii  Death Steri  Death

1 2 3 4 5 6 7 8 9 10

Major States
1. Andhra Pradesh 330,503 31 7,36,417 5 7,44,271 26 4,75,310 18
2. Assam 45,134 0 39,555 2 24,201 0 8,509 0
3. Bihar 1,09,625 N.A. 88,126 N.A. 96,341 N.A. 21,268 NA.
4. Chhattisgarh 1,15,848 0 1,24478 3 1,24,499 2 71,868 2
5 Gujarat 2,62,896 0 278,133 7 2,80,334 5 141,785 4
6. Haryana 91,280 0 89,893 0 92,950 2 60,499 0
7. Jharkhand 48,960 0 41,621 0 84,613 0 20,234 0
8. Karnataka 3,77,091 25 3,76,960 25 3,76,308 19 2,82,840 16
9. Kerala 1,51,586 0 151,071 1 1,33,000 4 89,431 3
10. Madhya Pradesh 3.52,000 N.A. 3,69,039 NA 366,930 NA. 228268 N.A.
1. Maharashta 6,89,000 23 6,89,747 10 6,59,557 12 3,83,599 9
12. Orrisa 89,021 0 99,872 3 83,049 6 45,617 4
13. Punjab 97,598 0 1,02,468 o 1,07,591 1 62,916 0
14. Rajasthan 3,00,068 4 3,33971 6 3,17,307 9 1,63,358 5
15. Tamil Nadu 4,87,517 36 4,17,027 31 3,80,028 26 2,70,064 19
16. Uttar Pradesh 487,517 24 5,03,602 15 4,50,431 20 2,38,092 17
17. West Bengal 2,16,524 0 2,88,951 2 1,94,993 2 71,760 1
Smalior states

18. Arunachal Pradesh 1,632 0 2,101 0 1417 0 778 0
19. Delhi 39,269 0 39,641 0 34,168 0 14,304 0
20. Goa 5,080 0 5,196 1 5,351 0 4,127 0
21, Himachal Pradesh 32,337 0 33531 1 28,383 0 11,566 0
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1 2 3 4 5 6 7 8 9 10
22.  Jammu and Kashmir 19,663 0 21,597 0 21,466 0 10014 0
23.  Manipur 1,265 0 518 0 1,743 0 128 0
24.  Meghalaya 2,642 0 2205 0 2,264 0 2061 0
25.  Mizoram 2,560 0 2140 0 2,319 0 1,633

26.  Nagaland 1,086 0 754 ° 1,195 0 729 0
27.  Sikkim 1,355 0 1,173 0 1,518 0 1,176 0
28.  Tripura 3,010 0 2274 0 3,978 0 1,855 0
29.  Uttranchal 31,200 0 34799 2 34,980 3 16610 0

Union Territories

30.  Andman and Nicobar Island 1,304 0 1,418 0 1,111 0 766 0
31.  Chandigarh 2,908 0 2393 () 2,202 0 1,546 0
32.  Dadra and Nagar Haveli 785 0 943 0 930 () 536 0
33.  Daman and Diu 560 0 579 0 469 0 377 0
34.  Lakshadweep 19 0 22 0 23 0 44 0
35.  Pondicherry 12,545 0 11,932 0 10,213 0 7,575 0

Panchayat Yuvakhel Abhiyan

2084. SHRI M. SREENIVASULU REDDY: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) whether only a small section of the people enjoy
the sports facilities;

(b) if so, the details of Panchayat Yuvakhel Abhiyan;
ard

{(c) the steps taken or proposed to be taken to ensure
access to sports and games by large section of people?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHR!
MAN!I SHANKAR AIYAR): (a) Yes, Sir. This is on account
of the fact that there is a serious shortage of spoits
infrastructure at the grassroois level, thus depriving vast
sections of the youth, particularly in the rural areas of

access to organized games and sports facilities and

(b) and (c) In recognition of this situation, and the
globally accepted role of sports and games in the healthy
development of youth, and in pursuance of the basic
policy objective of broad-basing sports and developing a
sports culture in the country, the Ministry is considering
the launch of a Scheme titled “Panchayat Yuva Khel
Abhiyan” (PKYA). The objective of the Scheme is to
provide capital and recurring grants for the development/
improvement of basic infrastructure at the village and block
levels, provision of support for sports equipments and in
organization of competitive and non-competitive sports
events and activities at the grassroots level. The Scheme
is proposed to be implemented by bringing in synergy
and convergence., between, and using the resources of
various schemes of the Central Govemment and State‘’
Govemnments, as also of the Panchayat Raj institutions,
and integrating the sports activities under the Scheme
Mmmehimerlwelcomwonstmcmre.wemapomng
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and professional training for identified talent sportspersons,
In the process, it is expected that the number of talented
sportspersons under training would significantly increase
trom the present level of around 13000, and for which a
target of 50,000 by the end of the XI Plan has been set.

Condition of National Highways in Kerala

2085. SHRI C.K.CHANDRAPPAN: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the condition of N.H. 49, N.H. 208,
N.H.202, N.H.213 and N.H.222 passing through Kerala is
bad;

(b) if so, the details thereof and the reasons therefor;

(c) the details of works undertaken by the
Government on these Highways during the last three
years and the current year till date;

(d) the amount spent on each of these roads during
the said period; and

(e) the plans of the Govemment to improve the
conditions of these National Highways?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K. H. MUNIYAPPA): (a) and (b) NH-202 and NH-222 do
not pass through State of Kerala. The remaining National
Highways i.e. 49, 208 & 213 are being maintained in a
traffic worthy condition.

(c) 20 works amounting to Rs.39.52 crore have been
undertaken on these National Highways during the last
three years. During the current year four works amounting
to Rs 16.60 crore have been undertaken till date.

(d) An amount of Rs. 11.94 crore, Rs. 2.96 crore
and Rs. 15.88 crore has been spent on NH-49, 208 and
213 respectively during the said period.

{e) The development of National Highways is a
continuous process. The improvement works are taken
up on various National Highways as per overall availability
ot funds and inter se priority of works.

PHALGUNA 23, 1928 (Saka)

lo Questions 142

[Translation]
Power Problem due to Supply of Coal

2086. SHRI KAILASH NATH SINGH YADAV:
PROF. MAHADEORAO SHIWANKAR:
SHRI BRAJESH PATHAK:
SHRI SHISHUPAL N. PATLE:

Will the PRIME MINISTER be pleased to state:

(a) whether the coal based power plants have to
face problems due to non-supply of coal;

(b) if so, the details thereof;

(c) whether the power companies including those in
the private sector have to witness decline in their
megawatt capacity as a result of inadequate supply of
coal;

(d) if so, the details thereof;

(e) the total quantity of coal in tonnes supplied to
the power plants during the last two years including the
current year 2006-07 and the percentage of supply out
of the total demand made by the plants; and

(f) the steps taken by the Government to ensure
adequate supply of coal to the power plants?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) to (d) No, Sir.
The supply of coal to power plants is maintained as per
Annual Action Plan target, however, some times supplies
get affected due to factors like unloading constraints at
power house ends, regulation of coal supply by the power
plants, blockage of railway lines due to accidents/floods,
local problems in mining area etc. The generation of
power, has thus not been affected due to non-supply of
coal. The power generation has registered a growth of
more than 7% in coal based power plants during the
current fiscal, till January 2007 in comparison to
corresponding period of the previous year.

(e) The demand of the power plants is assessed by
the Planning Commission & Central Electricity Authority
and the supply is accordingly made. The target of supply
of coal viz-a-viz supply of coal through indigenous sources
made during the last two years including the current year
2007 (Upto January 07) are given below:—
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(figures in million tonnes)

2004-05 2005-06 2006-07 (Tl
January, 07 provisional)
Demand as per Plan Document 279.52 303.56 322,00
Actual Supply (indigenous) 285.18 299.76 251.00(Prov)

(f) In order to ensure adequate supply of coal to all
power utilities, the supply of coal is reviewed by the
Standing Linkage Committee (Short-term), which is an
inter-ministerial body, under the Chairmanship of Additional
Secretary (Coal). This Committee decides allocation of
coal on quarterly basis. There is also a Sub-group under
the Chairmanship of Joint Secretary(Coal) comprising the
representatives of Ministry of Power, Railways and Central
Electricity Authority to monitor supply of coal to various
power stations. The corrective measures taken by the
Sub-group in the past ensured supply of coal to various
power utilities to minimize loss of generation in power.

Expenditure on Social Sectors

2087. DR. CHINTA MOHAN:
SHRI RAJIV RANJAN SINGH “LALAN":

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has any plan to increase
expenditure on the development of social sectors in order
to increase the annual growth rate of human development
index in the country;

(b) if so, the details thereof;
(c) the steps taken by the Government in this regard;

(d) whether the Government has made any
assessment in regard to expenditure made in this regard
during the last three years;

(e) if so. the percentage of the gross domestic
product spent separately on development of social sectors
during the said period, year-wise; and

(f) the contribution of the Union Government and the
State Govemments in the said expenditure, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (f)
Central Government expenditure on Social Services which
includes expenditure on education, heaith, water supply
etc. have gone up consistently over the years, increasing
trom Rs. 28462 Crores in 2001-02 to Rs. 55969 Crores
in 2005-06 (RE). Therefore, during this four year period,
2001-02 to 2005-06, the Central Govemment expenditure
on Social Services has increased by 96.6%. As per the
latest available information the Human Development index
(riDl), compiled by the UNDP has been observed to
increase from 0.577 in 2000 to 0.611 in 2004. The
expenditure on social' sectors as well as its share in
GDP in the last three years from 2003-04 to 2005-06 is
given in the enclosed Statement.

The Social Sector is given priority while finalizing the
Plan outlays for the Central Ministries as well as Central
Assistance to State Governments. The Approach Paper
to the Eleventh Plan specifies monitorable targets for
certain indicators of social development in health,
education and gender equality. A number of programmes/
schemes have been launched by different Central
Ministries/Departments for Social Sector development.
Some of the programmes/schemes include National Rural
Health Mission, Sarva Shiksha Abhiyan, Nutritional Suppont
to Primary Education (Mid-Day Meals Programme),
Integrated Child Development Services, Rajiv Gandhi
National Drinking Water Mission, Jawaharial Nehru
National Urban Renewal Mission, National Rural
Employment Guarantee Programme, Bharat Nirman, etc.
In addition, some programmes/schemes specifically for
the welfare of Scheduled Castes/Scheduled Tribes, eiderly,
etc. have also been initiated.

The Centre-State sharing of the expenditure varies
from scheme to scheme. State-wise information on the
contribution of the Union Govermnment and State
Govemments in the expenditure on social sectors i not
available.
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Statement
Social Sector Expenditure by Government (Centre and States Combined)
Actuals RE
Items 2003-2004 2004-2005 2005-2006
Expenditure on Social Sector 166893 177016 222210
(a) Education 76878 85793 102628
(b) Health 34822 39078 50164
{c) Others 45193 52146 69418
Source: Economic Survey, 2006-2007
Social Sector Expenditure as percentage of GOP
Actuals RE
tems 2003-2004 2004-2005 2005-2006
Expenditure on Social Sector 5.68 5.66 6.23
(a) Education 2.79 274 2.88
(b) Health 1.26 1.25 1.41
(c) Others 1.64 1.67 1.95

Source: Economic Survey, 2006-2007
RE: Revised Estimates

[English]
Use of Mercury
2088. SHRI KIRTI VARDHAN SINGH:

SHRIMATI NIVEDITA MANE:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether India is the second largest consumer of
mercury in the world,

(b) if so, the details of its quantity used for health
care purposes;

(c) whether health hazards are very high owing to
the use of mercury, especially in the Government

hospitals;

(d) if so, the details thereof;

(e) whether there is any policy to regulate the use of
mercury especially in health care industry,

(f) if so, the details thereof, and
(g) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (g) Information about India’s
ranking in terms of consumption of mercury and total
quantity used for health care purposes is not available.
However, mercury is used in medical equipments like
thermometer, sphygmonometer and dental amalgams in
hospitals. Regular exposure to mercury may cause
damage to the brain, the kidneys and developing foetus.

No ili effect of mercury in any Central Govemment
Hospitals have come. to the notice of the Government.
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The disposable mercury waste, irrespective of the
source of generation containing mercury and mercury
compounds are disposed as per the Biomedical Waste
(Management and Handling) Rules, 1998 and Hazardous
Waste (Management and Handling) Rules, 2003. '

Inhuman Treatment to indian
Prisoners in Pakistan

2089. SHRI REWATI RAMAN SINGH: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government has any reports of inhuman
treatment meted out to Indian prisoners in Pakistan;

(b) if so, the details thereof; and
(c) the steps taken by the Govemment in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI!
PRANAB MUKHERJEE): (a) and (b) Yes. instances of
inhuman treatment of Indian prisoners come to the notice
of consular officers of our mission in Islamabad from
time to time. Pakistan authorities do not inform the Indian
Mission of the armrest of Indians and consular access is
not given until their sentence is complete. In many cases,
it is delayed even beyond that. According to available
information till date, at least 92 Indian civilian prisoners
in Pakistani jails are yet to be given consular access.
390 fishermen and 149 civilian prisoners and 74 PoWs
are still languishing in Pakistan jails. Indian prisoners
released by Pakistan have reported ill-treatment during
imprisonment.

(c) Government have consistently taken up the issue
of the humane treatment and release of prisoners with
Pakistan. During the Home Secretary talks on May 30-
31, 2006, it was agreed to release all the remaining
fishermen by 30 June 2006, exchange lists of civilian
prisoners by 15 June 2006 and facilitate consular access
by 31 July 2006 for subsequent release. As agreed, on
30 June 2006, India released 38 Pakistani civilian
prisoners who had completed their sentence and provided
consular access for the rest. Pakistan, however, released
only 19 Indian civilian prisoners. During the FS talks on
'November 14-15, 2006 both sides agreed to release
eligible civilian prisoners and fishermen whose nationality
had been confirmed by December 25, 2006. During the
visit of External Affairs Minister to Pakistan on January
13-14, 2007, both sides agreed to establish a commiittee
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on prisoners, comprising retired judges of the superior
judiciary to visit jails in the two countries and propose
steps to ensure humane treatment and expedite release
of prisoners who have completed their prison terms. The
names of judges have been exchanged by both sides.

CNG Vehicles

2090. SHR! KAILASH MEGHWAL: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether a large number of public and private
vehicles have opted for CNG during the last three years;
and

(b) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) Registration of Motor
Vehicles is the responsibility of the State Govemment.
This Ministry does not compile information on the number
of vehicles separately on the basis of the use of fuel
such as CNG.

Accredited Social Heaith Activists

2091. SHRI AMITAVA NANDY:
SHR! E.G. SUGAVANAM:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has appointed
professionals to monitor Rural Health Mission;

(b) if so, the details thereof;

(c) the number of Accredited Social Health Activists
(ASHA) presently working in the country, State-wise;

(d) whether any assessment has been made in regard
to the functioning of ASHA; and

(e) if so, the details of the observation made therein?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The NRHM has an
inbuilt, three pronged monitoring framework which includes
internal monitoring, external surveys and community
monitoring. Health professionals are involved in the
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monitoring of NRHM at all levels. At the Union level,
eminent health professionals are members of the Mission
Steering Group and Empowered Programme Committee
which are the highest policy making bodies for NRHM.
Similar mechanism also exists at state level. NRHM also
involves health professionals, eminent NGOs and other
resource institutions for mentoring of ASHA and for
Community Actions. As part of extemal evaluation, institute
of Public Auditors of India has been allocated the
concurrent evaluation of financial systems under NRHM
in selected states.

PHALGUNA 23, 1928 (Saka)
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(c) As on date over 3.48 lakh ASHA have been
selected in the 18 high focus states and hilly, tribal and
backward areas of the non-high focus states. The status
of selection in various states is as per enclosed
Statement.

(d) and (e) Concurrent evaluation of ASHA initiative
has been allocated to professional agencies in the states
of UP, Bihar, Himachal Pradesh, West Bengal, Assam,
Madhya Pradesh, Rajasthan, Orissa, Chhattisgarh,
Jharkhand and J&K.

Statement

Stalewise Status of ASHA as on 20.02.07

State No of ASHA No of ASHAs No. of ASHAs Total No. of No. of ASHA
Proposed for the  selected during  selected during  ASHA selected trained
Mission Period 200506 2006-07 Tl date during 2006-07
til date
1 2 3 4 5 6
High Focus Non-NE
1. Bihar 74313 36488 18663 55151 37495
2. Chhattisgarh 29437 5030 24407 29437 29437
3. Jharkhand 18000 2096 11261 13357 2096
4. Jammu and Kashmir 9500 2773 6565 9338 5093
5. Madhya Pradesh 44379 16090 11266 27356 12816
6. Orissa 47592 12730 16996 29726 12729
7. Rajasthan 42592 20785 11215 32000 23443
8. Uttar Pradesh 123450 19887 91523 111410 8058
9. Uttaranchal 9517 4104 3112 7216 6419
10. Himachal Pradesh 7750 —_ —_ —
Total Non-NE 406530 119983 195008 314991 210586
High Focus NE

1. Assam 26427 9058 16342 25400 14030
2. Arunachal Pradesh 3862 - 2027 2027 -
3. Manipur 3000 — 2840 2840 —
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1 2 3 4 5 6
4. Meghalaya 6180 - —_ - -
5. Mizoram 943 - 674 674 -
6. Nagaland 2000 - 1309 1309 759
7. Tripura 3902 - 1229 1229 -
8. Sikkim 665 - 450 450 -
Total NE 46979 9058 24871 33929 14789
Non High Focus-Tribal Area
1. Gujarat 549 - -
2. Kamataka 2934 - -
3 Maharashtra 9000 - =
4. Dadra and Nagar Haveli 250 - =
5. Daman and Diu 250 -
6. Lakshadweep 60 -
7. Andhra Pradesh 8500 -
8. Andaman and Nicobar 100 -
Total-Tribal Area 21643 0 0 0 0
Grand Total 475152 129041 219879 348920 225375

Pending Grants-in-aid with NACO

2092. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) the number of applications for grants-in-aid
pending the National Aids Control Organisation (NACO)
in the country, particularly in Andhra Pradesh;

(b) if so, the details thereof and the number of
applications disposed so far, and

(c) the time by which the remaining cases are likely
to be resoived?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) Under National AIDS Control

Programme-phase-il, the funding of NGOs for HIV/AIDS
prevention and control has been decentralized to the
respective State AIDS Control Societies since 1899. The
applications for grant-in aid of NGOs are received by
respective SACS through a transparent anJ streamiined
procedure as per NACO guidelines by inviting Expression
of Interest from the NGOs.

(b) and (c) Does not arise.
Tapping of Sports Talents

2093. DR. THOKCHOM MEINYA:
SHRI GIRIDHARI YADAV:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:
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(a) whether the Union Government has explored

avenues for tapping maximum sports talents in the
country;

(b) if so, the details thereof including the facilities
being provided by the Government to the sporspersons
to hove up their talents;

(c) whether the Government proposes to give stipend
or tinancial support to the prospective sports persons;

(d) if so, the details thereof;

(e) whether there is any dispensation to provide
Govemment jobs to all the medal winners in intemational
games and sports events;

(f) if so, the details thereof;

(g) if not, whether the VGovemment would like to
initiate any such scheme;

(h) whether various sports federations are not utilising
the facilities for the benefits of the sportspersons; and

(i) if so, the steps taken by the Government in this
regard ?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MAN! SHANKAR AIRYAR): (a) to (d) Sports is a State
subject. The National Sports Policy 2001 envisages that
the broad-basing of sports would primarily remain the
responsibility of the State Governments and the Union
Govemment would actively supplement their efforts in this
direction and for tapping latent talents. The following
schemes are being implemented by the Government of
India and the Sports Authority of India (SAl) for tapping
and nurturing of sports talent:

(a) National Sports Talent Contest Scheme
{b) Army Boys Sports Company Scheme
(c) SAl Training Centres

(d) Special Area Games Centres

(s) Centre of Excelience

(f) Talent Search & Training
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(g) Assistance to National Sports Federations
(h) National Sports Development Fund
(i) Sports Scholarship Scheme.

The sportspersons identified for training in the various
Centres of SAl are being provided stipend, sports kit,
madical/insurance expenses, competition exposure, etc.
besides facilities for scientific training and coaching.

In addition, the Ministry is also providing incentives
for sportspersons through Special Awards for medal
winners in intemnational competitions and their coaches,
and various other awards to sportspersons for outstanding
performance; and through the Scheme of Pensions for
medal winning sportspersons, who have brought glory to
the country, after they retire from an active sports career.

The Ministry of Youth Affairs and Sports is also
considering the launching of a scheme “Panchayat Yuva
Khel Abhiyan®" with the objective of developing—basic
sports infrastructure, and promoting games and sports
activities, at the village/sub-district level, both as an
essential ingredient of the development of the Youth and
to significantly expand the catchment for spotting and
nurturing of sports talent. Consultations are being held in
this regard with all the stakeholders concemed with a
view to finalizing the proposal.

(e) to (g) As per Guidelines of the Department of
Personnel & Training, upto 5% of the vacancies in Group
‘C' and ‘D’ posts in the Government Departments/
Ministries/Undertakings can be filled up from among
eligible meritorious sportspersons by relaxation of rules
pertaining to age limit.

(h) and (i) Government of India gives financial
assistance to recognized National Sports Federations for
organizing domestic and intemnational toumaments in India,
participation of Indian teams in tournaments abroad,
coaching through Indian and Foreign coaches, backed
up with the requisite scientific support, purchase of
equipments, etc. Funds under these schemes are being
released after duly audited accounts and Utilization
Certificates are submitted by the Federations.

Pension Reform

2094. SHRI RUPCHAND MURMU: Will the PRIME
MINISTER be pleased to state:
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(a) whether the Government is contemplating to
introduce a comprehensive pension reform in the country;

(b) if so, the details thereof,

(c) the present status of the new Pension Policy;
and

(d) the time by which the said policy is likely to be
introduced? -

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURYI): (a) to (d) A new restructured defined
contribution pension system for the new entrants to
Central Govemment service, except to the armed Forces,
was notified on 22nd December, 2003. The New Pension
System (NPS) was implemented with effect from 1st
January, 2004. The NPS will also be made available, in
due course, on a voluntary basis to all persons including
self employed protessionals and others in the unorganized
sector.

Delay in Four-Laning of Panagudi-
Kanyakumari Stretch

2095. SHRi A.V. BELLARMIN: Wili the Minster of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether there is considerable delay on the
progress of work on the four-laning work on the Panagudi-
Kanyakumari Stretch;

{b) if so, the details thereof and the reasons therefor;

(c) whether the work on Kanyakumari-Trivandrum
stretch has also not been started;

(d) if s0, the details thereot and the reasons therefor;

{e) the steps taken by the Govermment to expedite
the work;

(f) the total cost of these projects; and

(g) the time by which the work on the said stretches
are likely to be commenced and get completed?
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THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) Four-laning of Panagudi-
Kanyakumari Stretch has suffered delay due to land
acquisition problem, delay in shifting of utility services
and poor performance of the contractor. The contract for
the work in this stretch has been terminated.

(c) to (e) Preparation of Detailed Project Report for
Kanyakumari-Trivandrum stretch is in progress. The work
is to be taken up on Build, Operate & Transfer (BOT)
basis after approval of Public Private Partnership Appraisal
Committee (PPPAC).

(f) and (g) The cost and time for completion of this
work is subject to completion of bidding process and
finalization of bids.

[Translation]

New and Old Passports

2096. SHRI V.K. THUMMAR:
SHRI JIVABHAI A. PATEL:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether there is any difference between the new
passports and the passports issued after renewal;

(b) it so, the detalls thereof, and

(c) the differances between the process of issuing
new passports and renewal thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes.

(b) and (c) A new passport is ons, which is issued
to a person who has never held a passport earlier. On
the other hand, a renewed passport is one, which is
issued to replace a passport held by a person earlier
and whose validity has expired. Both passports are of 10
years validity. A new passport is issued either after police
verification or on post-police verification basis under the
Tatkal scheme. Certain cagses of issue of new passports
such as those issued to Government servants, senior
citizens and minors are exempt from police verification,
subject to the completion of required formalities. In the
absence of anything adverse against the applicant, no
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police verification is required in case of renewal of a
passport.

[English]
Subsidence-prone Area

2097. SHRI ABU AYES MONDAL: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has any reports on coal
fields which are prone to subsidence;

(b) if so, the details of the areas identified;

(c) whether the Government has conducted any
technical survey by experts to scale the depth of
subsidence chances;

(d) if so, the outcome thereof;

(e) the action taken by the Govermment to rehabilitate
the people and to restructure the high subsidence-prone
areas, and

(f) if so, the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) and (b)
Problem of subsidence in coal mines in Coal India Ltd.
(CIL) is confined mostly to the eastern sector i.e. in
Eastern Coalfields Ltd. (ECL) and Bharat Coking Coal
Ltd. (BCCL). These two subsidiary companies were formed
out of fragmented small units worked by erstwhile owners
in pre-nationalisation era. These small units worked
different coal seams without any scientific planning and
with scant respect for conservation and safety. Thus, today
there is a legacy of a large number of old abandoned
workings, which are mostly waterlogged at shallow depths
and inaccessible. Over the years old abandoned workings
gradually became more and more unstable with the
weakening of the left-out pillars due to aging and also
due to occurrence of fire in few of such workings, which
were not waterlogged. At many places the pillars got 50
weakened as to cause collapse leading to subsidence.
As per updated Master Plan dealing with fire, subsidence
and rehabilitation in the lease hold areas of Jharia and
Raniganj Coalfields 595 sites in BCCL and 139 sites in
ECL have been identified for rehabilitation of in-habituated
areas.
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(c) and (d) Yes, Sir. The varous Committees and
Sub-Committees constituted by the Government of India
submitted their reports and observed that subsidence
problems in these two coalfieids were caused due to
existence of old workings with full height extraction and
wide galleries, multi seam and multi section workings
under shaliow depths, existence of developed coal seams
under’ extracted lower seams with stowing etc. As a
sequel to the above studies, Master Plans for both the
Jharia and Ranigan Coalfieids have been prepared by
Central Mine Planning and Design Institute (CMPDI) in
1999 and updated in 2006. On the directions of Supreme
Court to monitor the actions taken by Coal Companies in
regard to the Master Plans, Directorate General of Mines
Satety (DGMS) constituted a committee and submitted
its report in August 2005 with the following observations:—

“As there is no scientific method available to check
long term stability of the site stabilized by sand
stowing, it might not be possible to certify that the
areas thus stabilized. The present stabllization work
may restrict the effect of subsidence and allow some
time. The final and permanent solution is evacuation
of the affected area and rehabilitation”,

(e) and (f) The updated Master Plans of 2006 for
Jharia and Raniganj Coalfields presently under process
for approval of the Government provides for the
following:—

(1) All the subsidence prone areas where
stabilization through hydraulic stowing are being
carried are now proposed to be considered for
rehabilitation.

(2) The execution of the Master Plans of Jharia
and Raniganj coal fields is to be completed
within a period of ten years (excluding two years
of pre-implementation activities),

(3) An amount of Rs. 8668.87 Crores (Rs 6368.45
Crs. for BCCL and Rs. 2300.42 Crs. for ECL)
have been estimated for implementation of the
Master Plans.

Moreover, in accordance of the directives of the High
Powered Committee in 1996, a number of stabilization
schemes in ECL and BCCL have been completed/
undertaken. The jobs are entrusted to the Asansol
Durgapur Development Authority (ADDA) in case of ECL
and Jharia Rehabilitation and Development Authority
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(JRDA) in case of BCCL. Construction of 1500 houses
has been taken up by BCCL and 176 families have been
shifted from unstable locations.

Fund for E-governance

2098. SHRI E. PONNUSWAMY:
SHRI SHISHUPAL N. PATLE:
SHRI HITEN BARMAN:
SHRI MAHADEORAO SHIWANKAR:
SHRI MOHD. TAHIR:
SHRI CHANDRAKANT KHAIRE:
SHRI BRAJESH PATHAK:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

{a) whether the Govemment has finalized any plan
to bring e-govemnance to the grass-root level as reported
in the ‘Rashtriya Sahara’ dated December 23, 2008;

(b) if so, the details thereof and the amount
eamarked for the purpose;

(c) the number of services that have been rendered
under e-govemance,

(d) the time by when the rural areas in the country
are likely to have connectivity of this facility;

(e) the benefits are likely to be accrued to rural
people from the scheme;

() whether the Govemment has set up a road for
total e-govemance; and

(9) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) The report in the
Rashtriya Sahara relates to the Common Service Centre
Scheme of the Govemment. The Govemment has recently
approved a Scheme for providing support for establishing
100,000 broadband, intemet enabled, Common Service
Centres (CSCs) in rural areas of the country. These
Centres would be opened in the ratio of 1 CSC for every
6 Census villages in a State. These 100,000 broadband,
intemet enabled, Common Service Centres (CSCs) in rural
areas of the country. These Centres would be opened in
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the ratio of 1 CSC for every 6 Census villages in a
State. These Centres would provide a mix of Govemment
and private Services in rural areas. The Scheme is to be
implemented in a public private partnership. The full details
of the Scheme are available in the CSC guldelines which
are accessible at www.mit.gov.in . The total/outiay of the
Scheme is Rs 5742 crores , including the cost of
establishment of the CSCs and their operation for four
years thereafter. The Govemment support in the form of
viability gap funding is estimated to be Rs 1649 crores,
with the balance coming from private sector investments.

(c) The services to be delivered under the CSC
Scheme are primarily to be delivered by State
Govemments. Various States are at various levels of
e-enablement of their backends for delivery of e-
govemnance services. These services would be e enabled
gradually by the State Govemments

(d) The CSC Scheme is to be implemented by the
States Governments. All attempts are being made by the
Govemnment of india to expedite the implementation of
the Scheme. The government has also appointed a
National Level Service Agency to assist it as well as the
State Governments in developing, implementing and
managing the Scheme. However, since the Scheme is-
to be implemented by the State Govemments, the time
by which these centers would actually come up would
depend on the initiatives of the State Govermments
concemed.

(e) The objective of the Scheme is to facliitate
delivery of e-enabled government services at the doorstep
of the citizen. Further, since these centers would aiso be
providing private services, a large number of private
services in the area of agriculture, banking insurance,
entertainment etc. would also be e-enabled at the village
level.

(f) and (g) The Government has approved the
National e-Governance Plan comprising of 27 Mission
Mode Projects (MMPs) and 8 components. These MMPs
are to be implemented by a designated Nodal Ministry/
Department. The designated Nodal Ministry/Department
is to define the scope of its project as well as the
timetines for its implementation, at the time the Ministry/
Department seeks formal financial approval for the MMP
from the competent authority.
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[Trans/ation]

Nuke issue between India and
other Countries

2099. SHRI CHANDRA MANI TRIPATH!:
DR. LAXMINARAYAN PANDEY:

Will the PRIME MINISTER be pleased to state:

(a) whether any discussion has taken place between
India and other prospective countries for supply of nuclear
fuel;

(b) If so, the details thereof including the names of
such countries with which India has held discussions;

(c) the names of countries which have agreed to
supply nuclear fusl;

(d) whether any conditions has been imposed on
India by these countries to supply nuclear fuel; and

(e) it so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
to (e) India is looking to expand intemational civilian
nuclear cooperation and is exploring possibilities with
potential partners. No final decision has been reached
since the discussions with the various nations are still in
the exploratory stage.

[English]
Central Schemes in Orissa

2100. SHRI BRAJA KISHORE TRIPATHY: Will the
PRIME MINISTER be pleased to state:

(a) whether a number of Central schemes/projects in
Orissa have not been completed and delayed by ten to
fifteen years,

(b) if so, the details thereof and the reasons therefor;

(c) whether the Union Government has any system
for monitoring such schemes;

(d) if so, the details thereof,
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(e) the estimated initial cost of such schemes/projects
as on date; and

(f) the steps taken by the Government for timely
completion of the said schemes?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Although
there are some Central projects costing Rs. 20 crore and
above which were taken up in Orissa more than ten
years ago, there are no on-going Central projects which
have been delayed for more than ten years from the
original scheduled date of completion.

(b) Does not arise.

(c) and (d) There is a well established system of
monitoring Central projects costing Rs. 20 crore, and
above at various levels including the concerned
administrative Ministries, Planning Commission and the
Ministry of Statistics and Programme Impiementation.

(e) and (f) Do not arise.
World Bank Assistance for Drug Testing

2101. SHRI ANANTH KUMAR: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Govemment has finalized a World
Bank assisted project on enhancing the Drug Testing
Capacity at Central and State levels; and

(b) if so, the names of the States where this WB
aided project is being implemented and the quantum of
assistance being provided to each State?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Sir.

(b) 6 Drug laboratories in the Central Sector and 21
Drug {aboratories in the State Sector have been covered
under the World Bank assisted Capacity Building Project
for Food Safety and Quality Control of Drugs, with a
total quantum of assistance being Rs. 69.71 crores
including Rs. 15.27 crores for Central laboratories and
Rs. 54.44 crores for State laboratories. Details of quantum
of assistance to each drug laboratory in the Central and
the State Sector are enclosed as Statement | and Il.
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Statement |

State-wise Toial Quantum of Assistance under World Bank Assisted Capacy Building
Project on Quality Control of Drugs

(Rs in crores)
Name of State Total Project Cost
Central Sector
Central indian Pharmacopoeia Laboratory, Ghaziabad 2.26
Central Drug Testing Laboratory, Mumbai 7.77
Central Drug Testing Laboratory, Chandigarh 3.44
Regional Drug Testing Laboratory, Guwahati 1.18
Central Drug Laboratory. Kolkata 0.39
Central Drug Testing Laboratory, Chennai 0.23
Total 15.27
Statement H
Stats-wise Total Quantum of Assistance under Workd Bank Assisted Capecity Buiding
Project on Quality Control of Drugs
(Rs. in crores)
Name of State Extent of Coverage (Drug labs) Total Project Cost
1 2 3
State Sector
Andhra Pradesh Hyderabad and Vijaywada 5.41
Dethi Dehi 1.08
Gujarat Vadodara 4.21
Haryana Chandigarh 0.63
Himachal Pradesh Kanda Ghath 1.01
Jammu and Kashmir 3.27
Kerala Thiruvanthapuram 0.70
Kamnataka Bangalore 5.01

Madya Pradesh Bhopal 2.78




Wiritten Answers PHALGUNA 23, 1928 (Saka) to Questions 166
1 2 3
Orissa Bhubneshwar 242
Pondicherry Pondicherry 0.92
Rajasthan Jaipur 0.98
Tamil Nadu Guindy 3.93
Tripura Agartala 1.58
Uttar Pradesh Lucknow 2.50
West Bengal Kolkata 2.30
Chattisgarh Raipur 3.14
Jharkhand Ranchi 3.14
Uttaranchal Rudrapur 3.14
Maharashtra Mumbai and Aurangabad 3.75
Goa Panaiji 2.56
Total 54.44

Promotion of Medical Tourism

2102. SHRI P.C. THOMAS:
SHR! RAGHURAJ SINGH SHAKYA:
SHRI HEMLAL MURMU:
SHRI HANSRAJ G. AHIR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pieased to state:

(a) whether Indian Healthcare System is cheapest or
comparatively cheaper in the world;

(b) if so, the number of people from abroad visited
India for treatment to various ailments and the revenue
generated by the Govemment through medical tourism
during the last three years;

{c) whether this factor is helpful for promoting Medical
Tourism in - India;

(d) if so, the extent to which it has achieved indicating
the State-wise details of such ventures;

(e) the initiatives taken or planned by the Govemment
to attract more patients from all over the world to India;

(f) the contribution made by Ayurveda in this regard,
State-wise particularly in Kerala; and

(g) the measures taken/proposed to be taken by the
Government to boost medical tourism?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a)-and (b) Yes Sir, the allopathic
and AYUSH systems are cheaper in India compared to
developed countries. Although no information is maintained
about the exact number of people from abroad visited
india for treatment of various ailments, however, according
to some studies, about 150,000 foreigners sought
treatment in a year in private hospitals. The information
about revenue generation is not available.

(c) to (g) Yes Sir, The hospitals in private sector are
providing treatment under medical tourism. No State-wise
details are available. For providing better cost effective
health care services, Quality Council of india started
accreditation work of hospitals. The Government has
introduced a new category of “Medical Visa® (‘M'-Visa),
which can be given for specific purpose to foreign tourists
coming to India for medical treatment. For Accreditation
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of Ayurveda/Panchkarma centers, the detailed guidelines
have been issued by the Government. The State of Kerala
has implemented an accreditation mechanism . for
registration of Ayurveda and Yoga based centers/resort.
The Govemment is supporting establishment of AYUSH
tacilities in allopathic hospitals also besides conducting
national and intemational events for showcasing strength
and products of AYUSH systems for generating public

awareness in India and abroad.
Lab Testing of Tobacco Products

2103. SHRI KISHANBHAI V. PATEL:
SHRi SUGRIB SINGH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government proposes to set up first
State-of-the-art laboratory to test the percentage of
nicotine, tar and carbon monoxide in tobacco products;

(b) if so, the details in this regard;

(c) the time by which such lab is likely to stan
functioning; and

(d) the extent to which such laboratory will boost
Government’s fight against tobacco?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) The
Government is actively engaged in the process of building
capacity in the country for setting up Regional/Referral
laboratory facilities for testing far and nicotine content in
all forms of tobacco products. Establishment of these labs
will facilitate the implementation of the provisions of The
Cigarettes and other Tobacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce,
Production, Supply and Distribution) Act, 2003’ under
which Tar/Nicotine contents of tobacco products alongwith
maximum permissible levels thereof are to be indicated
on its label.

[Transiation]
Brides Deserted by NR! Husbands

2104. SHRI RASHEED MASOOD:
SHRI PANKAJ CHOWDHARY:
SHRI GANESH SINGH:
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SHRI EKNATH MAHADEO GAIKWAD:
SHR!I KULDEEP BISHNOI:

SHRI MADHU GOUD YASKHI:

SHRI S.K. KHARVENTHAN:

SHRIMATI JAYAPRADA:

SHRI BALASHOWRY VALLABHANEN!:
SHRIMATI NIVEDITA MANE:

SHRI ASADUDDIN OWAISI:

SHRI E.G. SUGAVANAM:

SHRI MILIND DEORA:

SHRI IQBAL AHMED SARADG!:

SHRI JASHUBHA! DHANABHA! BARAD:
SHRI SURESH PRABHAKAR PRABHU:

Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a) whether the number of women abandoned or
cheated by their NRI husbands have increased;

(b) if so, the number of complaints received from
such women, State-wise;

{(c) whether the Govemment has formulated any policy
to provide assistance to the deserted women;

(d) if so, the details thereof;

{e) whether the Govemment proposes to bring in
any legisiation to prevent such frauds committed by
immigrant Indian;

(f) it so, the details thereof, and

(g) the action taken by the Govemment in this
regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) and {b) Such data is not
maintained. However, the Ministry has received about 100
complaints from women viclims of NRI marriages which
are given State-wise in the statement enclosed.

(c) and (d) Recently a scheme has been launched
to provide legal and counseling assistance through Indian
Missions abroad to Indian women who have been
deserted or divorced within two years of the marriage by
their overseas Indian spouses in the form of financial
assistance on a case to case basis. The scheme will
cover cases pertaining to USA, UK, Canada, Australia,
New Zealand and countries in Guif. Besides, there are



169 Whittenn Answers

two schemes, namely, ‘Swadhar and ‘Short Stay Home’
to provide sheiter, maintenance and rehabilitative services
to women in difficult circumstances.

(e) to (g) There is no such proposal presently under
consideration.

Statement
States Number of cases
Dethi 25
Punjab 18
Haryana 09
Kerala 05
Uttar Pradesh 1
Andhra Pradesh 14
Tamilnadu 03
Bihar 01
Maharashira 04
West Bengal 02
Rajasthan 02
Guijarat 02
Karmnataka 01
Madhya Pradesh o1
Jammu & Kashmir 02
Total 100

Growth of Sick Persons

2105. SHRI DEVIDAS PINGLE:
SHRI BRAJESH PATHAK:
SHRI MOHD. TAHIR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of sick persons in the country,
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(b) whether the Government has assessed the
number of healthy and sick persons;

(c) if so, the details thereof;

(d) whether the funds allocated are being utilised
properly in the States;

(e) if not, the reasons therefor; and

(f) whether there has been any laxity in the
formulation of schemes and utilisation of funds?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c)
According to the Report of NSS 60th Round on Morbidity,
Health Care and the Condition of the Aged, the morbidity
rate (estimated proportion of persons reporting ailment)
was 91 persons per 1000 population.

(d) to (f) According to available information, funds
allocated to states are being utilized in accordance with
the guidelines issued under the different Programmes.
Mechanisms have also been put in place to monitor the
fund utilization by states. The states are also required to
submit Statements of Expenditure, Audited Statements of
Accounts and Utifization Certificates, as the case may be
under the financial provisions laid down by the
Govemment, which are being regularly monitored.

[English]
Co-relation of Poverty with Diseases

2106. SHRI MANSUKHBHAI D. VASAVA:
SHRI KASHIRAM RANA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether according to World Health Organisation
poverty is one of the major factor behind the occurances
of diseases;

(b) if so, the reaction of the Govemment thereto;

(c) whether the WHO has made any suggestion to
check the deaths occuring due to poverty; and

(d) if so, the details therect?
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THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) The
WHO considers poverty as one of the contributory factors
behind diseases such as TB, filariasis, leprosy etc. and
it has been collaborating with the Government of India in
developing appropriate technical strategies and
interventions to counteract them.

[Translation/
BSNL Connection to Block Headquarter

2107. SHRI HEMLAL MURMU: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government and Bharat Sanchar
Nigam Limited (BSNL) have decided to connect all block
headquarters in various States of the country especially
in Bihar with mobile service;

(b) if so, the details thereof,

(c) the number of blocks in each State especially in
Jharkhand which are having mobile service, State-wise;

(d) the number of blocks yet to be connected with
mobile service;

(e) the action pian to connect completely each block
and village of the country especially blocks of Jharkhand
with mobile services and by when; and

(f) the total number of complaint redressal mechanism
set up by the Govemment to provide regular mobile/
telephone services in rural areas and to provide various
types of facilities to customers? -
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Sir, having complied
with the license conditions of covering District Headquarter,
BSNL has now focused its Mobile expansion plans for
extending its coverage to block headquarters and villages
having population greater than 1000 progressively in next
three financial year depending upon business and
commercial viability.

In addition, a scheme is being launched by the
Government to provide support for setting up and
managing 7871 number of infrastructure sites spread over
500 districts for provision of mobile services in specified
rural and remote areas including Bihar and Jharkhand
where there is no existing fixed wireless on mobile
coverage.

(c) to (e) Status of Mobile service coverage of block
headquarter by BSNL as on 31-01-2007 is given in the
enclosed Statement. All block headquarters of Jharkhand
are scheduled to be covered by mobile service during
next three financial years.

(f) Following Public complain redressal mechanism
have been set up in various circles of BSNL:

* Telephone Adalat—Bi-monthly at Secondary
Switching Area (SSA) level and once in three
months at Circle Level.

* Call Center (1500 for land line and 9400024385
for Mobile).

* Complaint of landline over phone (198 at each
exchange, 1095 at District level and 1084 at
circle level). Besides this, Open House Sessions
are organized by respective SSAs from time to
time.

Statement
Status of Mobile service coverage of block headquarter by BSNL as on 31-01-2007

Name of States Total number of Number of block Number of Block
Block Headquarter Headquarter not
Headquarters covered with yet covered with
cellular Moblie celiular Mobile

Services as on Service

31.1.20007
1 3 4
Andaman and Nicobar 5 5 0
Bihar 533 313 220
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1 2 3 4

Jharkhand 211 158 563
Orissa 314 253 61
West Bengal (incl. Sikkim) 354 241 113
North East | (Tripura, Meghalaya, Mizoram) 101 38 63
North East Il (Manipur, Arunachal Pradesh, 145 64 81
Nagaland)

Assam 225 117 108
Gujarat® . . .
Madhya Pradesh 313 303 10
Chhattisgarh 146 119 27
Maharashtra (incl. Goa) 358 358 0
Haryana 116 112 4
Himachal Pradesh 75 74 1
Punjab 143 142 1
Rajasthan 237 228 9
Uttar Pradesh 836 763 73
Uttaranchal 95 91 4
Jammu and Kashmir 119 78 41
Andhra Pradesh 1123 828 295
Kamataka 750 640 110
Kerala 152 152 0
Tamil Nadu (incl. Pondichery) 408 364 44
All India 6759 5441 1318

‘Block Head Quarter concept does not exist in Gujarat State. All 225 Taluka's of Gujarat are covered.

Gramsat Scheme

2108. SHRI SUBHASH SURESHCHANDRA
DESHMUKH: Will the PRIME MINISTER be pleased to
state:

(a) the details of the amount spert on GRAMSAT

scheme especially in backward and rural areas during
the last 3 years and the curmrent, year till date;

(b) the details of the telecast programmes transmitted

under this scheme;

(c) whether the Government proposes to involve tribal
peopie for promoting tribal culture through this scheme;
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(d) it so, the details thereof; and
(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
GRAMSAT/TDCC (Training and Development
Communication Channel) Pilot projects were initiated in
States of Gujarat, Madhya Pradesh, Kamnataka, Rajasthan,
West Bengal, Orissa and Andaman & Nicobar Islands.
The overali expenditure under TDCC/GRAMSAT in the
last 3 years and the current year is as follows:

Year Expenditure
2003-2004 Rs. 205 lakhs
2004-2005 Rs. 473 lakhs
2005-2006 Rs. 1000 lakhs
2006-2007 (GRAMSAT + VRC)  Rs. 430 lakhs
Total Rs. 2108 lakhs

(b) These schemes are used to provide state based
connectivity for the rural specific needs. interactive Training
Programmes (ITPs) in the fields of education, Panchayati
Raj, engineering, health, water, women and child wetare,
medical, transport, industry, forestry and fisheries are
broadcast regularly.

(c) Yes, Sir.

(d) The State Gowvts. of Gujarat, Madhya Pradesh,
Kamataka, Onssa and Andaman & Nicobar Islands are
regular users of the GRAMSAT network for training. The
present average utilization is about 25—30 days a month
with 100 to 110 interactive training programmes using 6
uplinks simultaneously. The tribal/Adivasi population from
Jhabua, Dhar, Badwani in Madhya Pradesh; KBK region
in Orissa and Jhalawar and Baran districts in Rajasthan
participates in these programmes, specially suited for tribal
development and training.

(e) Does not arise.
[English]
Annual Plan for Himachal Pradesh

2109. DR. COL. (RETD.) DHANI RAM SHANDIL: Wil
the PRIME MINISTER be pieased to state:
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(a) whether Annual Plan outiays for the States
including Himachal Pradesh and Uttrakhand for the year
2006-07 has been sanctioned;

(b) it so, the details thereof, State-wise; and

{c) the total allocations made thersunder for
agriculture, industries, housing and health sectors and for
Social Justice Programme?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b)
Yes sir, the details of Annual Plan outiay of the States
sanctioned during 2008-07 (including Himachal Pradesh
and Uttarakhand) is given in the enclosed Statement-l.

{c) A statement indicating allocation made under
sectors for the State of Himachal Pradesh and Uttrakhand
is given in the enciosed Statement-H.

Statement |
(Rs. Crore)
SI. No States Annual Plan 2006-07
Approved Outlay
1 2 3

1. Andhra Pradesh 20,000.00
2. Arunachal Pradesh 1056.00
3. Assam 3788.00
4. Bihar 8250.00
5. Chhattisgarh 5,378.06
6. Goa 1200.00
7. Gujarat 12503.50
8. Haryana 3300.00
9. Himachal Pradesh 1800.00
10. Jammu & Kashmir 4,347.67

11, Jharkhand 6500.00
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1 2 3
12. Kamataka 16166.00
13. Kerala 6210.00
14. Madhya Pradesh 9020.00
15. Maharashtra 14829.00
16. Manipur 1160.00
17. Meghalaya 900.00
18. Mizoram 758.00
19. Nagaland 760.00
20. Orissa 3500.00
21, Punjab 4000.00
22. Rajasthan 8501.42
23. Sikkim 550.00
24. Tamil Nadu 12500.00
25. Tripura 950.00
26. Uttar Pradesh 19000.00
27. Uttaranchal 4000.00
28. West Bengal 8024.36
Statement Il
(Rs. Crore)
Sl. No. Sectors Allocation made during 2006-07
Himachal Pradesh Uttrakhand
1. Agricuiture 427.09
2. Industries 139.16
3 Housing 11.43
4. Medical & 186.00
Public Health
5. Social Security & 43.82
Weltare

o Questions 178

Eradication Hepatitis B and Polio

2110. SHRI NIKHIL KUMAR:
SHRI ADHIR CHOWDHURY:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Indian Medical Association had set
up a special Committee to look into the problems of
Hepatitis B and Polio eradication in the country;

(b) if so, the details of the recommendations made
by the Committee; and

(c) the reaction of the Government on such
recommendations?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMAN!I RAMADOSS): (a) to (c) The
indian Medical Associaton had set up separate commitiees
to look into the problems of Hepatitis B and Polio
eradication in the country. A summary of recommendations
of the two committees is enclosed as Statement. The
recommendations are under examination by the
Govemment of India.

Statement
Summary of recommendations on Hepatitis-8

1. Detailed Meta analysis of published studies
reveals that the point prevaience rate of
Hepatitis-B is 2.1% amongst non-tribal population
in India. This corresponds to a chronic carmier
rate of above 1.6%. In view of these estimates,
the cost efficacy of universal immunization with
Hepatitis-B in non-tribal population needs to be
re-evaluated.

2. Vaertical transmission of infection from mother to
Child is an important mode of acquiring Hepatitis-
B infection—more so in establishing chronic
carriers. Vertical transmision may be contributing
between 30-40% to the chronic camier pool in
our country.

Before launching any national programme it
would be vital to assess the contribution of
vertical transmission to the overall Hepatitis-B
carrier pool. If universal Hepatitis-B vaccination
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is to be carmied out, curremtly available data
though inadequate, would strongly favour
initiation of Hepatitis-B vaccination starting at
birth, to derive maximum benefit from the
programme.

. A pilot project for Universal Infant immunization

with Hepatitis B was carried out in Andhra
Pradesh with a schedule of 6, 10 & 14 weeks.
No evaluation of this project has been done. ft
is very important to do so as till now study is
available in the world which has demonstrated
the efficacy of this schedule (6, 10 & 14 week)
in decreasing the chronic carrier rate of
Hepatitis-B.

It will not be advisable to initiate a National/
Sub-national immunization program without
proper evaluation of the pilot project. The
reduction in Carrier rate in the pilot project areas
needs to be evaluated.

. Chronic carrier rate among tribal population is

much higher (19.4%). A well designed
epidemiological study is needed among tribal
populations to study the natural history of the
discease. After that if necessary, a vaccination
programme, with first dose being given at birth,
could be considered in these population groups.

Dr. S.N. Misra
Hony. Secretary General
Indian Medical Association

Summary of recommerndations on
Polio Eradication Initative

. Polio eradication initiative has helped to

dramatically decrease the incidence of paralytic
Pofiomyelitis from over 40,000 cases to less than
200 cases per year now. P, virus has been
efiminated and P, virus has also been largely
contained and only a few pockets of P, virus
remain in the country. Despite the positive gain,
continued circulation of WPV is a cause of deep
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